Friday, July 01, 1977
Asadha 10,1899 (Saka)

LOK SABHA
DEBATES

(Series)

Vol. I

[June 23 to July 4, 1977/Asadha 2 to 13, 1899 (Saks)]

g

Sccond Session, 1977/1899 (Saka)

(Vol. III contains Nos. IT to 30)

LOK SABHA SECRETARIAT
NEW DELHI



CONTENTS
No. 18, Fridav, Yuly 1, 1977/Asadha 0, 1899 (Saka)

Oral Answers to Questions : O
*Starred Questions Nos. 286 and 291 to 294 . . . 1—37
Re: Short Notrice Question - . : : i + 29—28
Short Notice Question No. 9 . ' : : . . 2842

Written Answers to Questions :

Starred Questions Nos. 284, 285, 287 to 290 and 295 to 303 . 42—56
Unstarred Questions Nos. 2327 to 2346, 2348 to 2383, 238¢ to
2410 and 2412 to 2437 . . : : : - §6—162

Papers Laid on the Table vt ot v+ 16268

Elections to Committees , - - % - - - . . yep
(i) Central Silk Board . : . ' - - 188
(i) Tobacco Board - . . . ' O - 169
(iif) Marine Products Export Development Authority . - 169

Detands for Grants, 1977-78—

Ministry of Agriculture and Irrigation - : g ‘ ©o13 232
Shri Vasant Sathe ' ' . g . . © IS
Shri BrijBhushan Tiwari - - - - 195—82
Shrimati Rashida Haque Choudhury : : . *  182—B4
Shri Charan Narzary . . . . . ) . . 184—89
Shri Subhas Chandra Bose Alluri . ' . . +  18g—ga
Shri S. Nanjesha Gowda : : . . . © 192—196
Shri P. K. Kodiyan se e 196199
‘Pr. Vasant Kumar Pandit T { v St .0
Shri Hargovind Verma Co e e T sonunel
Shri Lahanu Shidava Kom 8 s Lo . * 2083213

“The sign + macked sbove the name of # Member indicates that the Question
was lhdont;elouofthel{mnbyﬂmh!mbu.



()

CoLUMNs
Shri D, N. Tiwary . . . . . - 213—320
ShriK. Mallanna -+ +  « + - . . 230223
Dr. Sushila Nayar . . . . i " .« 233—232
Re. Treatment being given to Sunderkals, a sick elephant . * 232—233
Bills introduced—
(i) Mental Health Bill by Dr. Sushila Nayar * . . . 233
(ii) Indian Agricultural Workers Bill by Shri Chitta Basu - . 234
(iif) Life Insurance Corporation (Restoration of Sertlements) Bill
by Shrimati Parvathi Krishnan - ) . ) . 234
Com ry Adult Education Bill
Shri C. K. Chandrappan— Withdrawn. ' . * 235200
Motion to consider—
Shri C. K. Chandrappan . . . . . + 235—246
Shri Laxmi Narayan Nayak g ) : . . + 246—248
Shri Sarat Kar . . . . . - . «  248—a2s50
Shri Saugata Roy . . . . . - . - 250—25%
Shri Shyemprasanna Bhattacharyya - . : : * 255—287
Shri S. Kundu . ) . . . . . +  257—2632
Shri T. A. Pai . . . . . . . ¢ 262—268
Shri Chitta Basu ' . : : * . *  265—267
Shyi Hukmdeo Narain Yadav . . . . - 267—272
Shri M. Ram Gopal Reddy . . ' . - + 273—a73
Shri Ambika Prasad Pandey . . : . ) * 273—276
Dr. Ramji Singh y i - . ’ : . * 277280
Prof. P. G. Mavalankar - : ) . . . + 280—286
Shri P. Rajagopal Naidu - . . . . . - 286—288
Dr. Pratap Chandra Chunder - . - : ’ + ag8—ag6
Publication and Import of Political Literature by Fonim m in
India (Regulation) Bill by Shri Samar Guha 299—300

Motion to consider—
ShriSamarGuba -~ « + ¢« - . W, .« ] 309



LOK SABHA DEBATES

——

LOK SABHA

Friday, July 1, 1977/Asadha 10, 1894
(8aka)

The Lok Sabha met at Eleven of the
Clock
[Mr, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Voluntary Cellisg on Priees of Raw
Cotion

+
*286. SHRI PRASANNBHAI
MEHTA..
SHRI KALYAN JAIN:
Wil the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the East Indian Cotton

Statement

(a) to (c). Yes, Sir. In response to
the geseral appeal, the Tast Pwdla

| m——— | —

2

Cotton  Assoclation has decided to
impaose a voluntary ceiling on prices of
raw cofton in the current season
with effect from 4th June, 1877.

The prices of cotton have already
fallen by Rs. 50 to Rs, 100 per candy.

A number of measures have beer
taken by the Government to contain
cotton prices, which include:—

1. The import of cotton from abroad;

2. Cotton textile mills have been
permitted to import man made fibres
on O.GL basis up to 3lst October,
1877;

3. It has been made mandatory on
cotton textile industry to use at least
10 per cent non-cotton fibres of their
total consumption from 1st January,
1877,

4. Stock restrictions have been plac-
e¢d on mills and traders in order that
avatlable cotton could be available
equitably to all milts.

Ag a mid-term measure, the recom-
mendations of the Specisl Commitiee
constituted to maximise the produetisn
of cotton during the forthceming kharif
and rabi seasons ly beihrg implemented
through the State Governments.

5. As a lomg-term meagure, efforts
are being made by Government to in
crease the production of cotton within
the country.

SHRI PRASANNBHAI MEHTA; I
would like to0 know from the hom,
Minister what factors were responsible
which made the cafton price rise so
high and ultimately it resulted in the
incrense of price of even the controlied

cloth #nd wimt action Govermmant
desires fo contemplate {o give the
cloth at a‘cheaper rate?
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SHRI MOHAN DHARIA: 8ir, a8 1
have gaid earlier, the production of
cotton which is usually of the order of
70 to 71 lakh bales in the countty, um.
forlunately came down to mnearly 08
lakhg of Lales last year. Besides, the
prices of cotion in the international
markets were comparativewy high.
‘Whatever cotton we have imported, it
is being given at a subsidised rate in
order to make this cloth availlable at
reasonazble prices. So the prices guing
up in the international markets and the
shortage of production in the country
were responsible for the increase in
price and to meet this, we have taken
up a plan of importing nearly 14 lakhs
of baes of cotton much of which has
already come into the country and also
some other man-made fibres. We have
made these mills use 10 per cent of
man made fibres along with the cot.

ton yarns. These are the several
steps taken.
SHR] PRASANNBHAI MEHTA: It

80 happened during the last two years
or so that in the beginning of the
season, at the time of the arrivals of
cotton In the market, the price of the
cotton varieties had remained low and
at that tlme the Cotton Corporation
did not come into the fleld and purchase
the cotton according to the needs of
the grower. But thereafter the prices
went high and ultimately il resulted
in the increase of the cloth prices. So
may 1 know from the hon. Minister
what measures Government desire to
contemplate or are being contemplat.
ed so ithat such a situation does not
arise in the next season and the

growers and the consumers may not
suffer?

SHRI MOHAN DHARIA: 8ir, it is
not only in the case of cotton, but

in regard to all agricultural products
It is the same state of affalrs. I do

to go into
support price has been declared by the
Goverament. If the prices are ruling
below the support prices, they should

JULY 1, 1977
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make purchases to maintain that level.
This is heside the consultation with
the State Governments. If we can also

‘endourage our cooperatives or the pro-

ducers to have more produce of the
cotton, it will also go a long way and
I would certainly try my level best in
that direction.

ft wrmw ®: wenw wEREA
dd St X ooy aeer Hek & 9w,
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SHRI S. R. DAMANI: On account of
e measures taken by this and the
yrevious governments, the situation
‘egarding the supply of cotton has
zome under control; otherwise, 1t
would have been worse. You have said
‘hat you are going to make effort to
Increase the production of cotton.
What sction do you propose to obtain
increasad production of cotton—lcng
orm and short term? Side by side
with this, are you thinking of creating
1 buffer stock of cotton through pur-
thase from our neighbouring countries,
~ben the prices are suitable?

SHRI MOHAN DHARIA: Regarding
nerease in the production of cotton,
Jhere are several measures that can be
talkken. Ome ig this: use of cotton seeds
»€ high-ylelding variety and the other
stinging mere areas of cotton under
wultivation. Theg we can make ferti-
lzers and other inputs avallable to
‘he farmer at the appropriate time.
These are the various measures being
taken by the Ministry of Agriculture.
About the imports {o be made at the
Hme when prices are at a low level,
t i3 & good suggestion for sction.

ot fgtht were: & e W
£ % wro ET Wy 71 Wiw i
ww &fr werer gur ¢ 58 AW
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SHRI B. RACHAIAH: There was a
shori-fall in the output of cotton In
the previous year by about 14 lakh
bales, Already there is a fall in price
by Rs. 50 to Rs. 100 per candy. And
the farmers who take the trouble of
growing cotton are put to loss. Will
Government consider the cost of pro-
duction, while fixing the price of
cotton to the farmers?

SHRI MOHAN DHARIA: Thig is all
done by the Agricultural Prices Com-
mission, Naturally, it comes to the
Government also before a final deci-
sion is taken. We shall certainly take
into consideration to what extent we
can help the producers go that they
would not be the gufferers.

- SHR] SONU SINGH PATIL: I; the
hon, Minister aware that one of the
recommendations of the Buffer Stock
Operationg in Cotton Committee is that
when there are distress sales thu Cotton
Corporation should purchase up to 10
per cent of the cofton at the average
price?

SHRI MOHAN DHARIA: | would
require notice,

DR. SAROJINI MAHISHI: What are
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farmers in India are given mofe' In.
centives, they can themselvey grow
more long . #taple cofton and avoid
imports. What incentives are belng
given to the farmers to make use of
the research facilities that are avail
able in the country?

SHR1 MOHAN DHARIA; Thig ques-
tion comes under the Agriculture
Ministry. We have to make the in-
puts available to the farmer like good
high-yielding variety seeds, fertilizers,
pesticides, credit facilities and a re.
asonable price for his produce. As !
have indicated earlier, the Agriculture
Ministry has taken in its hands all
these programmesg, and I am sure these
will be implemented.

sfigén ww weEw: rmERwiv
# waer fasl § firaht oF #Y grevnear

ot wgn s : At Fr xamar
§ fro¥ gw 71-72 aw d&w
wit df sitc 58w dwy agt dar g€
tifey s o Wi o wfew
mhmtmmamm
o o fon g frsd & &
hoted o arad wti § e forg Nfew
#t wrvowar goft | & ag gere
v § fir gy #ifew gfirwere fafreT
W AT A wwST FO

SHRI P. RAJAGOPAL NAIDU: The
hon. Minister has stated that they are
supplying to the farmers pesticides,
insecticides ang other things. Are
they being supplied at reduced rates?

JOLY 1, 161
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SHHY MOHAN DRARYA: Thi® eMort

is béing made. As the Hon, Mmibm
may be gware, Govmmt hai
brought down revenitly the prices of
fertilizers and insetticides. I know that
even then they are beyond the capaci-
ty of the poor farmers,

ft fow aromw ;. W gTC R
T R EEA R gm s QAT
|y w9 ¥ ar7 o F wTETY o Wy
FT ow& ?
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SHRIMATI PARVATH] KRISHNAN:
It is well known that the cottori market
is one of the most gpeculative markets
in the country and, as a result of this,
the consumer and the grower had been
the greatest sufferers. What meamires
are being taken in order to see that the
market is regulated and adequate pro-
tection is given to the growers, go that
they get a remunerative pricé and dve
not forcéed to sell at dikiress prives,
because this is one of the reasons why
the production is going down because
the grower Is not being givéa adequite
protection from the speculstive market?

SHRI MOHAN DHARIA: To protect
the interests of the farmers, a support
price is announced by the Government
and to see that the support price s
avallable to the farmers, we ask the
Cotton Corporation to enter the market
when thete is 4 Tow trend in price.
Secondly, it is the endeavour of the

Government top encourage Jamchase
co-operatives of the far and, as
the Mi o} Co requedt

{28 hos. Mimzbars 1o take mbse Lxterest
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in building up goes, healthy co-opera-
tive purchasing societies of farmers.
We would very much like to co-ope-
rate with the Members.

1

Misuze of Import Licences by
Edible 0Gil Importers

#991. SHRI P. K.
the Minister of COMMERCE AND
CIVII. SUPFPLIES AND COOPERA-
TION be pleased to state:

KODIYAN: Will

(a) whether the steps recently an-
nounced by Gevernment to check the
misuse of import licences by edible
oil importers have yielded any desired
results;

(b) if so, to what extent; and

(¢) what further steps are proposed
in this regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIAY: (a) to (c). A large number of
licences against which no imports or
firm impert commitments were made
within three months to the date of
issue have been invalidated, and now
licences are being issued only on the
basis of firm import commitments
made by an  applicant. There is no
possibility of misuse of the licences
now being issued. Further steps will
be taken in the light of experience,
and on the basis of the findings of the
enquiries which have been ordered
into cases of suspeected misutilisation.
In the meantime State Trading Corpo-
ration has been asked fo gear up its
mechanism to effect more imports of
edible oil."

SHRI P. K. KODIYAN: Tke hon.
Minister is under the impression that
no further misuse will take Dlace as a
result of the measures that he has
taken. The edible oil business is a big
business domain. Not only the licen-
cees, but the wvanaspati- manufacturers,
the groundnut kulaks and so many

ASADHA 10, 1899 (SAKA)
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other big business people are involved
in this, and they have devised various
methods to hoodwink the Government.
May I know whether the private sector
will be entirely dispensed with in the
import of edible o0i] and whether ihe
import will be handed over to STC?

SHRI MOHAN DHARIA: I have al-

ready indicated in my reply that we
are gearing up the STC for more im-
ports. And, as I said at the iime of

the discussion of the Demands of my
Ministry, nearly 90 per cent of the im-
ports of edible oil is through the STC.
It is true that we have allowed certain
private persons to import oil, but then
we have taken care to see that there
is a firm commitment from the appli_
cant’'s end. Ang that it should be im-

ported within thres months. If it
has happened, naturally we have 10
take some other action. But here

when the country is facing acute shorta
age, the problem is to bring the oil
from whatever source it is possible.
The only thing is that we should not
allow those who import oil to take. un-
due advantage of these scarcity condi-
tions, and about this the Government
is quite conscious.

SHRI P. K, KODIYAN: Even the oil
imported by STC had gone tn the
vanaspati industry when the industry
had sufficiently stock and the vanaspati
manufacturers had misused this oil in
the sense that they produced vanaspati
but hoarded it and created artificial
shortage and thereby made huge pro_
fits from this artificial shortage.
Whether Government are taking any
steps to see that transfer of oil from
the STC will not take place in future.

SHRI MOHAN DHARIA: The piG=
duction and the reguirement of the
country per year is of the order of 8
lakh tonnes. Now when there it a
shortage of raw material and we do
not provide that much raw material to
the wvanaspati manufacturers, the
whole production will tumble down.
Therefore, 75 per cent of the raw
material is provided to ths vanaspati
industry by the STC or by the Govern-
ment. In spite of the fact that there
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is acute ghortage of ofl we bhave taken
care to see that production of vanaspatj
does not suffer and it remains of that
order during the year,

Regarding prices. because of our
matual discussions, the vanaspau
manufacturers agreed to bring down
the prices from Rs. 168 to Rs. 158 for
a un of 165 kg Noi only that, they
have assured that if any dealer does
not behave properly, his dealership
will be cancelled. 1 would, therefore,
very much llke the hon. Memb2rs 1o
bring to my notice if therp 3 any
complaint in this regard in their consti.
tuencies and necessary actfon will be
taken.

L T
feaw  ofeww wmw, o & & o
wTanaFar § o free Y v
g & vt orerdy & Evg ag SRAT
wrger e 2o Y v v 3 et
T T AT DAAT FTHIC A AT
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SHRI R, K, MHALGI: May ] know
how many licences have been izsuzd:
recently and to whom?

SHRI MOHAN DHARIA: Upto the
end of May, 1977, 6,183 licences were
issued and the amount imvolved was of
the order of Rs, 886 crores, However,
the Jicences that were {ssued earlier be-
fore my taking charge were of the crder
of Rs. 547 crores. After we have iaken
the charge, we have taken care to sce
that only those who have expressed
thefy firm commitments that t(hey
shall be importing oil within three
months have heen given licences. That
was not done in the past,

ot wfiw auwtw: w9 @y
% fis wilw madiz ¥ 540 w0w oy
¥ (A0 age arh feia; afz g,
&t w1 F9 97 v Wy feaT
arar a7 v woeTC Y ag o
gar et e ar ¥ T ek it
B & g W A wler, TER Rw
wgx & sdhw ¥ dw foay 7

SHRI MOHAN DHARIA: Ap I said at

the time of the debate on the demands
of my Ministry, it iy true that there
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are certain allegations which are buing
investigateq by the Cenfral Bureau of
Investigation that the oil wag purchas.
ed outside and it was sold outside be-
cause the prices had gone up in the
{nternational market. When it was
all dome there were scarcity conditions
in the country and they did great
harm and damage to the country.

Steps to curb Smuggling in collabo-
ration with Neighbouring Countries

*202, SHRI NIHAR LASKAR: Wil
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state:

(a) whether India is approaching
neighbouring countries for taking
measurgg to curb smuggling; and

(b) if 8o, the salient features lhere-
of?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (&) Yes, Sir. There has
always been mutua] ¢ooperation bet-
ween Indla eand its meighbouring
countries with regard to measures
taken to curb smuggling.

(b) These measures are taken under
the provisiong of biliteral treaty or by
periodical meetings between the
officers of the Customs and Police
Departments with their counterparis
in these countries.

SHRI NIHAR LASKAR: From such
a plain enswer we cennoi make out
anything. Qur main problem i{s how
to check smuggling and that can be

ASADHA 10, 1889 (SAKA)
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you are releasing your own smugglers
in your own couttry. Recently, it hes
come in bold letlers in the press that
smuggling has been rampant after the
release of smugglers in the country
and that gmuggling has been increasing
like anything., On the one hand, you
want to check smuggling and, on the
other hand, you are releasing smugiE-
lers in yuur own country. What s
your poliry in this regard?

SHRI H M PATEL: First of all, the
hon., Membher asked, “On the one hang,
you are releasing smugglers .nd, on
the othe: hand, you are talking about
curbing smupgling” The smugglers
were relepsed before this Government
came In pnwer.

‘Without teking any precaution what-
soever ag to what activities they woulq
indulge in thereafter, they have Jone
it. But that is not particularly rele-
vant. The hon. Member has said that
I have not given g clear reply. Your
question was whether India is appro-
aching neighbourning countries for tuk
ing measures to curb smuggling, I sald,
*yes' There hag always been mutual
co-operation beiween India ang iis
neighbouring countries. Now you
would like to know what was the
nature of discussion that took place.
This i8 a very strange question, but I
would #tll tell him about {t. Recently,
for instance, we had a discusston with
Sri Lanka. Recently, our officers had
a meeting with their officers in Ceglon,
in Colomho and there the pointg that
they disensseq were. review of the
progress on thn decisions taken al the
last conferevce held in Madras (n 1873,
the present trend in smuggling hetween
India and Sri T.unka, discussion and
exchange of views partaining to smugr-
ting grotls hetwoen the two eavintries
ang discuss:rn on further areag of co-
operation for prevention of smureling
between the two countries. So, this
ig the kind of discussion that fock
place. When we had conferenc-g with
our meighhours. Now, for Instance,
between India and Nepal, there are
treaties. Between India and Nepal,
according fc ome of the provisions,



SHRI H M. PATEL: I have not un-
derstoog your question. Well, our
neighbouring countries are. Pakistan,
Nepal, Bangladesh and Burma also. SBo
far as Burma is concerned, there is
very little irade between India and
Bwms and theyefore not much of

should be taken to prevent smusgling
and relatively little seems to take
place. So far as India and Pakistan
are concerned in fact not much of
smuggling takes place at all. The very
liftle smuggling that takes place is
along the west coast and by sea. This
ig the arna where the amuggling takes
place. 8o far as even Shrl Lanka s
concerned, beiween 8Sri Lanka and
Tamil Nadu cost very little smuggling
takes place But as I hag sald just
now, vary very stringent measures are
taken and we are aware and are trying
to sea that this smuggling is kept
under cheuk, very little smuggling,
comperalively speaking, takes place by
land route. The tulk of it takes place
by sea.

ot v Wi & sl e
¥ yraar Wb s vy 9 vE awr oY
wrrwrdy § fis we feif opw Wk ®
gy =Y oW WETY WTOer ¥ uEe
aAww 150 e ¥ wrEr-gade
fsr a1 7 & ag ¥t e Wi fie
wr ¥ 150 wewdt & wrergedy
¥ wre W wg o v W e
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SHRI H M PATEL: The hundred
or so smugglers were supposed to have
taken . pledge belore Bhri Jayaprekash
Narayan. There is nothing that 1 cen
add to the matier. As regards the
question as 1o what steps we are tak-
ing to persuade others similarly to take
pledges, I caa only say that we are
taking no steps because this is somne-
thing that i{s done voluntarily; thnse
who wen: before Shri Jayaprakash
Narayan did so on their own; they
were not persusned by anybody.

As regarig the question as to what
steps we are taking to see that these

and qui*s n ccnsiderable cargo is sefz
ed from time to time.

SHRI N. BREEKANTAN NAIR:
When there are acute ghortagesin cer-
tain countries ~ng surpluses in the
nelghbonr ng c-untries, g it not qguite

oeoperation ‘thet you get.
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SHRI H. M. PATEL: Does the hon.
Member want me to give a reply to
that?

SHRI SHYAMNANDAN MISHRA:
1 woulq like to know whether there
fs any particular difficulty in form-
ing & joint machinery for cooperation
in this matter with the neighbouring
countries: such machinery could meet
at regular intervals.

Secondly, 1 would like to know
whether the hon. Minister has any
information that the persons released
by the previous Government have fled
to the neighbouring countries and
they are openly carrying on their
nefarious activi from there,

SHRI H. M. PATEL: So far as the
first part of the hon. Member's ques-
tion is concerned, I have sald g lit-
tle while ago that we have close co-
operatiton with our neighbouring

SHRI SHYAMNANDAN MISHRA:
I am asking for a joint body.

SHRI H. M. PATEL: That depends
on the desire of the other countries.
It §s, in effect, @ joint body in as much
ag regularly our officers meet there
and decide upon the steps to be taken
to prevent smuggling as between
these countries. Such machinery does
exist as between the land-frontier
counfries, that is to say, with Nepal,
Bangladesh and Sri Lanka; and even
with Pakistan there have been talks,
but there jg not that close coopera-
tion; with Burma there is so little
irade that it has not been found neces-
sary to have any machinery.

Bo far as the second part of the
question is concerned, it is true that
some may have fleg to other coun-
tries, but, as I sald, we keep track of
them through our intelligence and
the preventive machinery which we
have, so that we do know about some
of them who have gone into certain
other countries like the Middle East
Shefkhdoms and so on and we have
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some information as to what they are
doing. There is nething more that
we ¢ap do on this.

SHRI SHYAMNANDAN MISHRA:
If they are openly carrying out their
aclvities from the neighbouring
countries, could not some effective
measures be taken?

MR. SPEAKER: Dr, Subramanizm
Swamy.

DR, SUBRAMANIAM SWAMY: Sir,
I would like you to take a slightly
liberal view of my question, bup it
has relevance to this. I would like to
point out to the Minister that he has
missed out one country when he
mentioneq the names, namely, Mal-
dives. I would like o gay that the
Minister must have, no doubt, seen
reports in the press ang certailn im-
portant magaiznes about currency
smuggling plleged to have been done
by a Congress Member of Parliament,

Indian currency t0 Maldives and Bn
Lanka. I the Finance Ministry in-
Wmmﬂmmamm
taking steps to see that this kind of
currenqy smuggling is not indulged
in in future and also to verify the
veracity of the report?

SHRI H, M. PATEL:. I must thank
the hon. Member for pointing out
that I have missed one country, the
neighbouring Maldives,

So far ag the Becond question 1s
concerned, I will certainly take steps
to see that currency smuggling is Pre-
vented as far ag possible The mea-
Sures remain the same, whether it is
a eomodity or currency,

DR. SUBRAMANIAM SWAMY: I
had asked if you have geen the re-

g X
A
g

;i‘mlabr“ report, but now
em! hag drawn my atten to
it, I ghall have a check ang L:;;nnug
the matter further.
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SHRI SAUGATA ROY: 1 am sur-
prised that the hon. Minister is so
blissfully unaware and ignorant of
the extent of smuggling thet takes
place along the land routes. For his
information I may mention that every
year, during the jute reason, thou-
sands of bales of jute are smuggled
into West Bengal through the Bangla-
desh border, thus depressing the jute
prices Thig year there js a possib-
{lity, in view of the jute shortage oc-
curring in our country, of such jute
smuggling taking place again.

Secondly, through our border with
Nepal which has a direct connection
with China, consumer durables from
China ang also Red Books of Mao are
smuggleg in large numbers. May I
know what steps the hon, Minister is
taking in order to prevent jute smug-
gling from Bangladesh in the coming
months and slso to prevent the smug-
gling of Red Books through Nepal?

SHR] H, M, PATEL: I am glad the
Hon. Member thinks that ¥e has
much more knowledge about smug-
gling and whatever takes place than
1 have, .ang I congratulate him on it.
But I would algo like to tell him that
we have figures, for instance, of sei-
zures that take place along ‘hese
borders. What I hag told him was
that, relatively speaking, far more
smuggling takes place by sea so far
ag smuggling operations in this coun-
try are concerned and, along the land
frontiers, it ig less. For instance, up
to April 1877, something like Rs. 12
lakhs worth of goods from Bangla-
desh had been seized. We go on the
basis that we do manage to selze &
certain proportion of whatever s at-
tempted to be smuggleg in, ang that
gives one an idea. So. land smug-
gling ig certainly there but it ig still
of a relatively small proportion.

SHRI VINODBHAI B. SHETH: 1
come from a town which is a para-
dise for smuggling, namely Jamnagar
disp for smu namely Jam-
nagar ...

MR. SPEAKER: That is why I rall.
ed youl
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SHRI VINODBHAJI B, SHETH: I»
the Government aware that there is
collusion in regard to smuggling ope-
rations with Government officials,
particularly of Customs, Excise and
other such departments? (Interrup-
tion). There are some particular
pockets along the coast where one
has 1o pay a ‘pagdi’ to high officials,
Wili the Government look into this
maiter?

SHRI H. M. PATEL: I am grateful
to the hon, Member for the ;nforma-
tion that he has given. We are aware

that smuggling takes place along that
coast,

As_ regardg the other activitieg like
connivance, collusion etc, I will cer-
tainly go into it.

Impact of Freezing of Prices on
Price Index

*203. SHRIMATI® PARVATHI
KRISHNAN. Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION pe pleased to
state:

(a) whether some of! the major
Industrial Houses have decided to
freeze the prices of their manufactured
goods voluntarily; and

(b) it so, what impact has it made
on the general price level?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) The decision on price
freeze by some leading Industrialists
in Bombay was annourced on 31 May.
1877. A similar announcemept by
industrialists in Calcutta was m on
3 June, 1977.

(b) While the wholesale price index
for manufactured products (1870-7T1=
100) remained more or less steady dur-
ing the week ending 28 May, 1877 and
week ending 11 Jume, 1077, the index
rose by 0.4 per cent during the week
ebding 18 June, 1577 as compated wilh
the index for the preceding week.



21 Oral Anewers

. SHRIMATI PARVATHI KRISHNAN:
I would lke to ask the hon. Minister,
whether he has held any meeting with
the representatives of the industrial
houses and if so, which are the major
indusirial houses and whether they
have sent any communication to the
Government as to their intention for
freezing the prices and at what level
they intended to freeze these prices
and forwhat Iengih of time.

SHRI MOHAN DHARIA: Prior to
the presemtation of the budget by (ne
hon, Finance Minister, it is true that T
had & meeting, but the meeting was
not only the representatives of the
industrialists, but it was the filrst meet-
ing at which the leaders of the various
trade uniong and other experts were
also invited. In that meeting, I made
it very clear that what is needed in
the country is not price freeze, but
bringing down the prices. To freeze
the prices at the present level is freez-
ing the agony of the people at the
present level.

SHRIMATI PARVATHI KHISHNAN:
The Minister has used a very high-
sounding phrase and he hag very good
intentions, It ig one thing to make
an appeal, but I would like to know,
what are the positive steps that the
Government propose to take, what
were the proposals made by the trade
unions representatives of the political
parties and others?

SHRI MOHAN DHARIA: The Gov-
ernment hag certaiply identified the
areas where the prices have gone up,
particularly thoge arcas which affect
most the poor section of our society.
The areas are like edible olls, includ-
ing mustard oil, coconut oil and other
oils, vanaspati, tea, as also cloth whose
price has gone up duz to shortoge of
cotton, Now, what coulq possibly be
done in gll these fields was the problem,
In the case of cloth, we can bave better
fmporis of cotton at one end and pro-
duce move cotton at the other. Simi-
lar was the case in respect of oll-seeds.
Regarding tea, we imposed an eqmt
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more tea for auction to the tune gt 80
per cent. Buch [mmediate measures
were taken. Then the mid.term
measures, a8 1 spid, are how we can
have more production of cotton, oil
seeds, pulses and also jute and such
other articles which are needed in the
country. And, ag [ already explained,
we have also taken up a study as tw
how we can create a massive distribu~
tion system which will incorporate all
these articles that are needed by the
common man and right from the pro-
duction to distribution what sort of
system sould it be. This {g how we
are trying our level best to flrst con.
tain the prices and then bring them
down and make essential articles avall-
able at reasonable prices.

SHRIMATI PARVATHI KRISHNAN
He has not answered thaf part of my
question as to the proposals that were
put forward by the Trade Unions and
other representatives becauge he said
that he mef them

SHR] MOHAN DHARIA: There
were several proposals. There was
also an earller gquestion to-day, But
the proposalg includeq (1) creating a
massive distribution system and (2)
having better production. Then my

Congress friends who were present
also insisted on nationalisation of

textile mills, cotton mills and so many
other industries. ...

SHRIMATI PARVATHI KRISHNAN:
Sugar also.

SHRI MOHAN DHARIA: There are
severa] other proposals,

=it gew dw Averew qrew ;WA
g AwH T T fea T v w7 Ay
Egam T Ak wT & moRTX
9" T aw o w6 Aify §
ool ! sumfe St do e §
aoere Tl & a1 ff s goere WA
AT wrget & ar aff fis st ofee
wrerer & wrorre 3% @y Av & vamar fedfy
o g # ot @ wifgy 7 g
& ot And fert w w e
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Wegmi v awa g1 xw Af
) FowT< JuRiG] ¥ ey & fag
daqre F oar W ?

SHRI MOHAN DHARIA: It jg &
very serious matter ang I do concede
with my friend that unless ang until
reasonable prices are fixed for produc-
tion inputs and also the margin of pro-
fity properly fixed, it will not be possi-
ble to have tihrese articles made avail-
able at reasonable prices. Therefore
when 1 mentioned ‘massive distribu-
tion system’, it includes all these sug-
gestiong and 1 woulg very much like
to examine all these proposals.

o wemw ey Ao sfafeg-
qw grafes ¥ aow & AeEd S
gefte wy o Y T v of & W
W woTT W wiwl W gw WA &
fan afiwfrafl? AT TORTCEE
At § W€ gey wriarg v WA
Bwradi 7 3w WY A wrw weTk
vt v w7 fear 8, o fefgaw
grafen e ff woam€ Afy v R E )
dume & wae  AmEw s foww
et & fagurm faege T W @
g Xl iRy AwgEifw
T wrmer aft % wrerET WTEAT
i fe wwrowd as v IR N
T e § A% faeg ar a7

SHRI MOHAN DHARIA: As I said
earlier, there sare certain elements
who would like to exploit the country
when we were passing through scar-
city conditions and were in a very
eritical situation. So far as the prices
wre concerned, this is the legacy of the
past which we are supposed tp face
and while doing it. we have to see
how we can incrcase our production
and how jt can be at a competilive
price atid how it can be made avail-
able. All these factors will have to
be taken into consideration. Regard-
ing one factor which was just raised,
e redarding artificial yarn reguired
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by the small-scale industries in the
Punjab, the hon Member iz wel
aware that at my instance a meeting
was held and it has been agreed by
{he yarn manufacturers, not that
they will make the supply at the prices
already voluntarily agreed to but
that even the backlog that they have
not supplied will be suppliéd and if
it is not done by them, certainly pro-
per measures will be taken.

SOME HON. MEMBERS ose.

MR. SPEAKER: Next Question—
Qn. 204

SHRI R K. AMIN: Question No.
294.

MR. SPEAKER: At least this infor-
mation we must get.

SHRI M. RAM GOPAL REDDY:
At least you ghould go upto my ques-
tion No. 287.

MR. SPEAKER: I am trying to see
what I can do.

mum&-nm.&
Alr Tadia

*294. PROF. R. K. AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state;

(a) whether Government are plan-
ning to restructure the management of
Indian Alrlines and Alr India to en-
sure closer coordination in their work-
ing; and

(b) if s0, when will it be given
effect to?

qien s e fewmw s
(vt e wfw): (%) Wit (9):
@ ae o, QR e o wrd-
ey W wite Wy way ST & AW
wix s whres awen wy gl
raNgelmaundiy
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FROF. R K. AMIN: R is very good
that the Governmdent is very serious
about co-ordination between the two.
Is the Government aware of the fact
that thé advantaijes of pooling the re-
sourcew—of pérdonrel snd others—are
50 many and because of thay there
may be a tendency for centraluation?
There are also advantages of detentra-
lisation to cater the needs of the
tourists May I know the guidelines
which are being followed for co-ordi-
matron and bringing a new structure?
May 1 know the sdvantages or good
ptints which the Government will
retain and the disadvantages or tad
points they will shun?

ot qeitew wtfire @ e wEEw,
ot €% & o AW oF faw FR W
for wirdr ot waer fapar war § Fore
daters # dfer goam 2 o
AWt Freiterw ¥ dafom ey,
weadt, W ar Mty fafvel
bya ¥ wreg § o owiEY oy ooy
& o oYfer a7 wite 7w Y fid o
& ot ft Frflu ST A & 305w wgarr
afsw wdin ager & o aww @
TE § v oftr & & fo S
& fiE a2 firdre b oo 4t

9% #1 Rl 6 o qta &y arrerdl
& aradr
PROF, R. K. i The services

tacHitties by the Indign
Air Lines while golng from ang to the
major mefropo céntres are gupe-
rior fo thése pfovided while going
from and to other céiifres. Will the
hon, Minister comstder removing this
sort of discrimination?
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present mosvent Indian Air Lines and
Alr Indiz are not co-operatiog on
certain trunk routes, with the result
that both of them are los.ng revenuc?

ot queiiern Wifire : wsqe T,
YT WICTRWAT O HAT  FTH W W
we 741 § | Af6q ST AW & fad
:mqm ox gy wATy o e

|

PROF. P. G. MAVALANKAR: Are

the result that both of them are losing
revenue?

ot qeete.w wifiew - 1w 93 SR
fa=me w30

PROF. P G. MAVALANKAR: It is
not a questlon of looking into for
It ig a matter which is hap~

_ pening now. Indian Air Lines snd

Alr Inmdla are not co-oberating with
edth ofhér. Respective bookings ave
not being made by them. Is it a fact

wigearew oifire: Wk dw
qmr i v ¥r f feoww #
Fefrera wa & gare

ol wervitre ferg : o wfirfr sl o
Xah g gw & wwd Wy ag
§ forr gt wg fasre w0, o g
st faars v ¥ w2 oF W ol ¥
% afcorr 00 7 v o o WY iy
fftor § oy i G H 4

ot gelferwy difere ; orgt aw A

- wzvd wrw totw w7 warw ¥ & wev s

(1) To identify the aress of
greater cowordination batween Ailr
Indla and Indigd Alrlines keeping
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in mind the over-all natienal inte-
rest and recommend specific measu-
res.

ot wer shwre ferg : R s Wl
AR AR CRICUER G Ll

SHRI PURUSHOTTAM KAUSHIK:
(2) to examine problems relating to
development of tourism and move-
ment of cargo by air and recommend
measures; and

(3) to examine any other aspect of
air transport and make recommenda-
tions.

Ia% WX 35 waer wr dzw gl
g1

oft wex siwic fog - 90 FEY # w7
areft ot T &)

RE SHORT NOTICE QUESTION

PROF; R. K. AMIN: Sir, I have a
point of order. I went to the Nolice
Office for the answer which the Minis-
ter is giving. They said they will not
give it before {2 O'clock. It is Ques-
tion Hour. It is laid on the Table of

the House. I don't know what is his
Answer,

MR. SPEAKER; 1t ig laid on the
Table.

PROF. R. K. AMIN: The answer is
not given to me,

MR. SFEAKER. It can be laid on
the Table of the House. What is the
trouble? Is it not available?

SHRI R. K. AMIN: Not available to
me before 12 O'clock,

MR. SPEAKER: They will look
into it. We will look into it anyway.

SHRI JYOTIRMOY BOSU: May I
sasist you?! The Statements lald on
the Tuble are t0 be made available to
the Members. Will you kindly ask
them that hereaffer it should be circu-
lated smong members?
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MR, SPFAKER: It ghould be elreu-
lated. That iz what I say, not teday
alone ...

SHRI PARASANNBHAI MEHTA: I
enquired about it. It was not avail-
able in the Notice Office.

MR. SPEAKER: Some members have
got it.

PROF. R. K. AMIN: At 11 O'clock
I went to the Table Office and the
Notice Office. Both of them said that
the answers will not be given for the
Short Notice Question. That iz why
I am asking about it.

SHRI C. K. CHANDRAFPAN: I
have got it in my hands,

MR. SPEAKER: Some Members say
they have got it. Some others did
not get it. That will be looked into.
It is not a question of discussion at
all. Some Members have got it; they
have shown it, Therefore, there 18
something wrong. Some Members did
not go and take it earller or something
else has happened.

Let us go to the question and let us
not begin discussing this aspect of it.
sft wergralt srere wAw ¢ forerst
T EY JEET WAL AW T TAT WY
N 97 W Y OF T 99 e
wrR ¥ agt grIw ¥ e & wrETHL)
SHORT NOTICE QUESTION
Licences for the Import of Edinle Ol

+
S.NQ. 5. PROF. R, K. AMIN:

SHRI PRASANNABHA]
MEHTA:

SHRI NTHAR LASKAR:
SHRI JYOTIRMOY BOSU.
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them only imported a small smount
of ofl;

(b) whether they charge a very
high rate of profiy on turnover of im-
ported ojl and still they continue to
do so;

(¢) whether despite the knowledge
of the public and Government some
big importers of oil make more than
10 per cent profit on thear turnover
and also still intend to take the ad-
vantage of price changes in the inter-
national market; and

d) the steps the Government have
taken to ensure adequate import of
edible oil and prevent the importers
from making exorbitant profit?

THE MNISTER OF COMMERCE
AND CIVIL BSBUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (d). A siatement is laid
on the Table of the House,

Statement

In January, 1977, Government decid-
ed to allow the import of edible oils
and oilseeds under the free licensing
to private parties for direct human
consumption. Under this policy, any
pexson could apply for licence for
stock and gale and licences were
granted for the value applied for with
a validity period of 12 months. Ac-
coxdingly licences worth Rs. 526 croresg
were given to 3675 parties till March,
1977. While this policy was in operas
tion, it was noticed timt though Iarge
value licensing hag taken place, actual
imports were much less. Reports of
several malpracticeg indolged in by
Heensees were also received.

1. In order to ensure that unutilised
Hoenees did not remain floating in the
markét gnd also that there iz fairly

(1) Al lieances aguinst which no
imports or firm import com-
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mitment; have been made
durmg the period of three
months from the date of issue
wore invalidated; and

(i1) further licensing was linked
with firm import commitments
made by applicant. Accord-
ing to thig procedure an ap~
plicant had first to enter into
a firm contrect with the sup-
plior abroad and produce thag
evidence before the licensing
authority who would issue a
licence in terms of the import
commitment and the delivery
schedule stated in the contract.

3. At the same time action was ini-
tiated mgainst parties suspected of
malpractices. Cases of 138 parties have
been referred to the Central Bureau
of Investigation for detailed enquiries
This includes six cases which hawn
also been referred to the Director of
Enforcement, Ministry of Finance, for
enquirles into violations of foreign
exchange regulation act. Report of
these enquiries is awaited. Further
action will be taken in the light of
the findings.

4, Departmental action under the
import trade-control regulations has
been initlated against 2143 parties.
These include the above mentioned 13
parties and others who did not coope-
rate with the import trade control
authorities in making the necessary
enquiries,

5. According to the informatiom
aveilable with Government, go far
about Rs. 50 crores worth of edible oil
and oilseeds have been Imported
against the licences issued end sup-
plies for about ancther Rs. 70 crores
are expected to be recelved by the
end of September, 1077. Thus, it (s
estimated that by the end of Sep-
tember, 1077 about Rs. 120 orores
worth of oil and ocilsseds will have
been imported by private trade for
direct consumption. In terms of
quantity this would mean around
280,000 tonnes.
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8. Governmeng has recelved reports
that some importers hawve made large
profits from the sale of imported oils.
Government is taking steps in consul-
tation with the State Governments to
ensure that the price level for the
consumers is kept low. Bteps have
been taken to meke available to the

ed oil from the stocks of
imported oils available with the STC
and the IOPEA gt Important consum-
ing centres at about Rs. 8.50 per kg.
Steps have also been taken to increase
the role of the STC in the import of
edible oils for direct consumption.
It is expected that these steps would
not only increase the availability of
imported oil, but would also help in
keeping the prices of the oil in check.

PHOF. R. K. AMIN: Mr, Speaker,
Sir. from the answer it ssems that
3,675 parties were given licences worth
Re. 528 crores. Why such a large
number was allowed? I have every
reason to believe that there were a
few importers who were given very
very big licences and only a small

must be some reason behind it

Has the hon. Minister found out from
the enquiry the special reason why
only someé partiée were given the
benefit of having big licences and that
too In the month of January? This
monith f8 very important in view of the
fac¢t that fhe Lok Sabha was dissolved
on the 18th of that month. There was
an air of election. Bo, has it got sume-
thing to do with the collection of funds
for fhe elections? This is what we
would lfke to know.

My sécond point ia that I find from

have made buge profits. In the answer
he has not indicated what has been
dene in ordér to mmop up that profif
which they have accumulated. I have
information with me—whether I am
right or wrong, the Minister may
eorrert me—that some parties contrect-
ed the off ahd wert abroad by taking
away the surplus and cencelling fhe

JULY 1, 197}

the contracts were annilulated by tak-
ing away the surplus to sell st Re. 100
150 per ton. Some of the importers
with their assoclates Have gone abroad
in order to remove whatever evidence
is available to the other psrtieg who
have solg the oil.

SHRI MOHAN DHARIA: Bir, I have
said that where we suspected fome
malpractices in the matter, the same
has bsep referred to the CBI. Under
the circumstances, until and unless I
get certain concrete evidence it will
tot be fair on my part to say any-

not wutilised? All these
could be put and necessary inferences
could follow but without evidence it
would not be fair on my part to say
anything.

Regarding surpluses and all that cs
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PROF. R. K. AMIN: It seems Gov-
ernment have also given licences to
jmporters for small amourt of oil.
some ¢f them have already imported
oil. I am told that the steamers were
held up in the port under the pretext
of cloud effect to be examined and,
as such, they were not allowed to
bring their oil on the shore,

Secondly, in ovder to bring blame
on these small imporiers certain
parties do not provide railway wagon
to them. I am also told that the STC
has reserved all the railway wagons
in Bombay as a result of which the
wagons are not avallable to the small
importers

SHR! MOHAN DHARIA: Mr.
Speaker, Sir, as the House {s aware
whatever edible commodity is imported
in the country it has to be cleared by
the Health Ministry. We have taken
care 1o see that whatever comes in tne
country the analysis of the same takes
place immediately. In respeel of raiil-
way wagons as far as my infermation
goes, there Is no difficulty. If there is
any such difficulty, the hon. Member
may bring it to my notice and 1 wli
look into it,

SHR] PRASANNBHAI MEHTA: I
would like to ask whether it ig a fact
that the Indian Institute of Public
Administration has been asked by the
government to undertake a quick study
in al aspects rﬂatingtotheeﬂibiaoﬂ
scandal? 1f so, whether the investiga-
tion are over? If not, when are thece
{nvestigationg llkely to be eompleted?
The very purpose of allowing duly-
free-import licences on such a large
scaje for the edible ol has been defeat-
od by these traders. It has created
further complcation and further scar-
city, So, keeping this in view, 1
would like to know from the hon.
Mimster whether Government propses
to solve edible oil policy right from
the baginning of the geason Or whe-
ther any proposal to establish edible
oll Corpora‘ion is under considera-
tion of the Government? If the
answer lg *Yes', then 1 would like to
know the gallent’ features of the
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scheme? If the answer ig ‘No', what
measureg Government propeses to
take so that the growers can get re-
munerative price for their produce
and the consumers can get edible oil
at a fair price throughout the ysar?

SHR] MOHAN DHARIA: It is true
that we have asked the Indian Insti-
tule of Public Administration, Delhi,
to have a quick study into all these
matters and they have assured to
finalise the report and submit it fo
us within 3 months. It ;5 awaited.
It is true that ag the oil according to
the licences issued was not imported,
as the oil could not be imported,
created  eertain  scarce
condit.ons. But immediately we have
geared yp the machinery of STC ¢nd
now we have planned for the whole of
the nex! year in cunsultation with the
Ministry of Agriculture, Minis'ry of
Finance and the Ministry of Plannhini.
The whole policy for the next year is
now lLeing considered and we shall
certaunly have that policy so thit w2
can know what impnrt ghould Le mude
and we shouid not be depending (n
such persops who any time v ould move
around profits and would not buther
about ths country. That care is taken.
In regard to the gquestirn  ‘“are we
lonking into this whole problem of oil,
oil.seeds_ cdible vils as reauiired 1y the
country? I wuould like to say 'Yus'. It
is Lelng considered &g to how we can
taks care of the problem und if possi-
ble, we ghall see that a Corpiraton
for edible olls and oil-seeds is crealei
or such other sagency is crea‘el BC
that it plans for the curreni yaar and
plsg for the fulure.

BHR] NIHAR LASKAR: The hon.
Minister has to teke two sieps imme=
diately. Firstly, he should gee that
edible oil is made available at fair
price ghops to the consumer<. e ni-
1y, he has to inke 8 long.term view of
the situation s+ that in futur= euh a
thing does not huppen. Thirrly, in the
month of April, the hon. Minister, an-
nounced that the edible ci will be
meade available to the consiimers at
fair price shops of thosc town# whnhe
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population is 4 lakhs and above. I
would like to know whether such
arrangements have been wade. It not,
what progress hug been made in this
direction? Will the hon. Minister
kindly elaborate or. this point?

MR. SPEAKER, Elatoreticrn of a
point can be Jong only during the
debate. This ig Short Natlce Question.
Only questions are answered. But you
want to know the whole policy mat-
ter. It i not proper to ask him to
elaborate on policy matter,

SHRI MOHAN DHARIA: The Housc
is now aware thi{ the refined il s
being made available in important
cznires at Rs, 850 per Kg. for the
consumers, not for the tralers.

SHRI DINEN BHATTACHARYA:
Nowhere it is available.

SHRI MOHAN DHARIA: It is being
made available i important centres,
Even in Bengal, in Calcutta, it jg being
. made available 'Interruptions).

SHRT DINEN BHATTACHARYA:
It is nowhere available,

SHRI MOHAN DHARL;\: I would
like 1o assure the House today that
in all citiee having a popu'ation of
more than fiva akhs and all State
capitals, this o0il will be made
available and 1t js being made. But
the difficully s that it is not
yet being appreciated because of
the wvarious (aostes—mustered oil,
coconut oil and groundnut oil—they
have got different tastes and the
consumer would like to have that
sort of tastes. But even then out of
the oi] that is imported, we have re-
served a certain capacity for refining
and this will be done in consultation
and cooperation with State Govern-
mants.

MR, SPEAKER: The second part is
& poicy matter gnd I do not think
1 can allow it
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SHRI JYOTIRMOY BOSU: Az I
sec from the information available
upto end of March 1877, the total
value of import licences was Rs. 528
crores. But I would like to ask the
hon, Minister, who usually takes re-
course to stra.ght methods of reply-
ing to questions, why is it that he did
not take this House mto confidence
to say that uplo May 1977 the total
value of import licences was Rs. 688
crores excluding of course the licence
of Rs. 300 crores given to STC. Now
tell us how many of them were
given import licences unte March
and upto May, where the total value
exceeded Rs. 1 crore. Then, Sir, on
14th June 1977 the hon. Mijnister
gave the mformation in Rajya
Sabha that regarling actual .mports
information was not  available.
Twenty days nave passed. Have you
been able to zet the actual informa-
tion? If so, would you p'ace it here?
If not, what ir the reason. The im-
ports reallv effectey were to the
tune of Rs, 45 crores only. Sir, that
means the tutn) misappropriation
amounts to about Rs. 841 crores. You
have told in Rejya Sabha on 14-6-77
that cases of 13 parties have been
referred to CBI und 6 parties to En-
forcement. We want full particulars,
What progress have they made? It
cannot be pending for months.

SHRI MOHAN DHARIA: Of course,
I can request the Central Bureau of
Investigation to expedite the matter.

SHRI JYOTIRMOY BOSU: What
progress has been made in 20 days?

SHRI MOHAN DHARIA: I cannot
say because it ix for the Central
Investigation or for the
enforcement branch of the Finance
Ministry. But I can say one thing
that we have 10ld them to expedite
the matter in view of this concern
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Rs, 10 crores—that number iz some-
where in between 13 and 15. But so
far as the other information is con-
cerned, it the hon. Member gives
notice, as I havcl done last time, I
will give the information.
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SHRI M. RAM GOPAL REDDY. Mr.
Speaker, Sir, the Minister’s policy
suffers from two defects. The Minister
says that oil will be imported in three
months i.e. by the end of September
and the Minister also knows that in the
month of October, we are going to get
new crop. New crop on ong slie ¢:nd
imported oil on another side. What will
happen to the oil-seed producers?
Secondly, Sir, he said that more ared'
wil) be brought ynder oil seeds planta-
tion. 1 want to know whether he is
not disturbing the present balance. If
one crop Is grown in more area, the
other crops will suffer. Instead of
that, whether the Minister ig going to
take some gteps to produce more yield
per acre so that he may not bring more
area under plough for oil-seeds.

SHRI MOHAN DHARIA: I think I

the present erop, what was our require-
ment and I said that all those factors
would be taken into consideration when
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we took a decision in regard to imports.
I very much accept that part of the
hon, Member's suggestion that cultiva-
tors and producers shauld be given a
fair price and if prices go somewhat
below the remunerative price, we
should go in for direct purchase
through cooperatives or state govern-
ments or through our own agencies.
So far as the profit part Is concerned,
it is not the poor producer who earns
it, it is the middlemen who earn im-
mense profits. How we can take care
of the middlemen, is the real problem.

SHRI M, RAM GOPAL REDDY:
What about the crop area?

SHRI MOHAN DHARIA: I referred
fo it when I said that we had some
jdea of how more area should be
brought under cultivation and how
ihe high yielding varieties containing
more oil could be intraduced—that also
could be considered.

SHRI SHYAMNANDAN MISHRA:
An allegation was made that some of
the importers had gone to other coun-
tries to destory evidence against them.
‘The important guestion thal arises is
whether after the enquiries were
ordered and they got under way, the
ministry took some steps to impound
the passports of those offending lm-
porters, If they did not do so whal was
the reason?

SHRI MOHAN DHARIA: Once we
hand over those charges or allegations
to the Bureau, it is for them to take
action,

SHR] SHYAMNANDAN MISHRA: It
i for the ministry.

SHRI MOHAN DHARIA: Certainly 1
shall have a dialogue with them, I cam
understand the implications of your
question and I shall take it up with the
concerned people,

sft wordwe fog : wofY wEvaw wr
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SHRI ANNASAMEB GOTKHINDE:
The hon. Minister stated that imported
oil was being supplied al some select-
ed centires and he gave their category.
cities having a population of five lakhs
or more. I want to know what he has
done in respect of other cities having
a population of less than that number
as also consumers living in the pural
areas? I want to know whether he In-
terids to leave them to the mercy of
unscrupulous traders?

SHRI MOHAN DHARIA: ‘The logic
is very simple. It ig thoge big cenires
which consume oil which comes from
the rural areas, it is not available all
over the country, If we make supplies
to the big consuming centres it will
bave its own impact on the rural areas.
thus it also takes care of rural areas
and middle sized cities which the hon.
Member has in mind.

SHR] ANNASAHEB GOTKHINDE:
We are not Baving oil tn rural areas.

In the whole country it is not avall-
abie, there is scarcity.
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SHRI PURNA SINHA: 1s it a fact
that certain quantities of high priced
edible rapeseed oil out of the imported
stock was sent to  Assam early this
month and it had been found to be
adulterated and unfit for human con-
sumption and hence officially with-
drawn from distribution? If so what
action had been taken?

SHRI MOHAN DHARIA: I am not
aware of any complaint like that.

MR. SPEAKER: You may look into
it

SHRI TARUN GOGOI: According to
the reply of the hon. Minister, adequate
arrangements “ave been made for big
cities and that would have its impact
in the rural areas and small towns.
Is the hon. Minister aware that it has
not created any impact either in rural
areas or in small towns and still there
is scarcily of this oil in the country?

SHRI MOHAN DHARIA: Sir, [ am
well aware of the deflciency. Unless
and until the whole stocks are there,
it is not mossible for me to bring this
scheme into operation. It i after
building the stock of more than 28000
tons of rapeseed ofl alome that I can
introduce this. Now at one end we
have planned for more and more im-
ports and at the same time we are ex-
tending these areas of importing sup-
plies.

SHRI D. B. PATIL: The hon. Minis-
ter has said something about elimina-
tion of middlemen. I would like to
know from him whether the Govern.
ment has any scheme before it and if
80, the salient features of it.

SHRI MOHAN DHARIA: Sir, as T
have sald earlier, I would very much
like to appeal to hon. Members that
we ean have cooperative societies of the
farmers and if we can have better co-
operative societies from where goods go
to the consumer directly without these
middlemen, it is one ef the effective
measures, And as Minister of Coopera-
tion, I have already assured the House
that from-my side you won't find any
cooperation lacking. .
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SHRI SONU SINGH PATIL! In
slew of the serious gquestion of shor-
tage of oilseeds and ofl, will the hon.
Minigster think of t4ue monopoly pur-
shase of oilseeds and have an inte-
grated policy? Secondiy, is he aware
that in his anxiety to produce more
Zroundnuts and oilseeds, the prices of
seedg are already double of those pre-
vailing last year and this has acted as
a deterrent. Is he aware of that?
What are the ways and means he is
dewvising for meeting the situation?

SHRI MOHAN DHARIA' Regarding
the monopoly purchuses it is a sugges-
tion for consideralion. Regarding the
prices of oilseeds which have gone up,
the hon. Member has mentioned this to
me. Immediately I have taken up the
mattey with the Minister of Agriculture

SHRI R. K. MHALGI: May I know,
Sir, when the investigation report of
the CBI is expected?

SHR!1 MOHAN DHARIA: We have
told them that we are anxious to have
the report as early as possible and they
have also told us that they will try
their level best,

SHRI R. K. MHALGI: There should
be some time-limit,

SHRI MOHAN DHARIA: It is not
possible because foreign countries are
involved and the investigations have
to be made even in forelgn countries.
Had it been a matter to be investigated
in this country It would have been
possible. But as they have to investi-
gate in foreign countries also it may
take time.

SHR; VINODHHAI B. SHETH. 1
know that the Minister has become
very angry with the importers who
ucted against the wishes of {his govern-
ment and who defrauded the people
by not importing oil and diverting it to
the forelgn countries with a view to
earn hagéd prifite. I do agree, Sir.
But in regnrd t6 fis behaviour of the
trading community, has the Minister
thought of &xpoit of the non-edible oil,
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that is castor oil and thereby banning
stopping all the oil mills of castor and
creating some unemployment?

SHRI MOHAN DHARIA: It is a
different matter. So far as the non-
edible oils are concerned there is no
need of mixing up the two issues—
what is the requirement of the country
for non-edible oil for industrial pur-
puses and whatever is imported from
outside. 1 mean, a different view hés
to be iaken so far as that is concerned.
My anger cannol come in the way of
the interests of the country. My anger
is in the interests of the country to
see that where they have gone against
the interests of the country, they are
taken care of properly.

WRITTEN ANSWERS 'TO QUESTIONS

Dilution of Foreign Equity Holdings in
Tea Companies

*284. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
fo siate:

(a) whether the Reserve Bank of
India had asked thg sterling tea com-
panies operating in the country to
submit a comprehensive scheme on
dilution of their foreign equity hold-
ings by 31st March, 1977;

(b) it so, whether this direction has
been complied with; and

(e) i* not, what further action has
been taken in this regard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Under Section 29
of the Foreign Exchange Regulation
Act, the Reserve Bank of India has
1ssued directives to  all the Sterling
Teu Companieés requiring them to
transfer, within a period of two years
from fhé dufe of recéipt of dpprival
thely" biifindid 14’ 188i4 1o Indian Comm-
panies With sioh-fesidiht  intereit jn
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their equity capital not exceeding 74
per cent. The time limit for this pur-
pose expires towards the end of this
year in most cases and in the frst half
of next year in other cases.

(b} and (c) The Bank’s directives
are statutory in nature and the com.
panies are submitting their proposals
in this regard

Demand for Nationalisation of Closed
Jute Mills

*285. SHRI M, KALYANASUNDA-
RAM: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOFE.
RATION be pleased to state:

(a) whether Government have de-
cided to take over the management of
some of the closed jute mills in Cal-
cutta;

(b) if so, the facts thereof;

(c) whether the trade unions in
this field have demanded full national-
isation o these mills instead of taking
over only their management; and

(d) ig so, the Government’s reaction
thereto?

THE MINISTER OF COMMERCE
AND CIVIL. SUFPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Management of
two closed jute mills, namely, Khardah
Co. Ltd and Union Jute Mills has been
taken over by the Government on 16th
May. 1877.

(cy and (d), No proposal to nationa-
lise these mills is under consideration
at present.

Performance of National Textile
Corporation

*287. SHRI 8. G. MURUGAIYAN:
Will the Minister of COMMERCE AND
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(b) if so, the facts thereof and the
measures proposed tg be taken to im-
prove the performance?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA.
RIA): (a) and (b). Taking into
account the problems inherited by the
National Textile Corporation, namely,
obsolescence of machinery, surplus
labour ete., the Government does not
consider the performance of the
National Textile Corporation on the
whole as unsatistactory. Important
steps taken by the Corporation to im.
prove the working of the mills are as
follows:—

(1) modernisation/renovation of
the machinery;

(ii) rationalisation of sarplus

labour:

(iii) bulk procurement of raw mate-
rial on centralised basis;

(v) diversification in the pattern

of production; and

(v) changes in the marketing stra.
tegy.
Price Freese

THIAGARAJAN:
N. GOVINDAN

*288, SHR1 P
SHRI M.
NAIR:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-.
OPERATION be pleased to state:

(a) whether the reported under-
standing among the industrialists to
agree to a voluntary price freeze of
commodities hag been implemented;

(b) the probable value of the com-
modities involved as a proportion of
the total wvalue outside the price
freeze;

(¢) whether Government have taken
up the question of securing the price
freeze at a much lower level; and

(d) iz 50, the results thereot?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA.
RIA): (a) 'There was an announcement
in the Press that a numter of indus-
trialists located at Bombay and Cal-
cutia decided voluntarily not to in-
crease the prices of the preducts pro-
duced by them till December 31, 1977.
except in the case of loss-making units.
The statement added that efforts would
be made by them to absorb any in-
creaser in input costs as far as possi-
ble unless such cost increases became
very high.

(b) Considering the range and
diversity of the products that may he
covered by the price-frecze, it may nol
be possible to arrive at an estimate
of their value and its proportion to the
total value of goods produced and sold.

(c) and (d) At a meeting with re-
presentatives of  industry and trade.
political parties and trade unions held
on June 7, 1977, leading business
houses were told that the endeavour
should be to lower the existing prices
instead of freezing them at the existing
level.
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Demandg of Pilots of Indiap Airlines
and Ajr Corporation Employees Unisn

*280. SHRI R. V. SWAMINATHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state.

(a) whether the pilots of Indian
Airlines and Air Corporation Em-
ployees Union have threatened to go
an strike if their demands are not
met soon;

(b) if so, wha' are their demands;

(c) how many of their demands have
been accepted by Government; and

(d) the reasons “or their strike?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURLU-
SHOTTAM KAUSHIK): (a) While
the pilots of Indian Airlines have not
threatencd lo go on strike, a nolice
dated 8rd June, 1977 was received by
Indian Airlines from the Air Corpo-
rations Employees’ Union proposing
to call a strike with effect from 20th
June, 1977, As a result, the Regio-
na! Labour Commissioner, Kanpur
was to initiale conciliation proceed-
ings with bo'h the parties on 18th
June, 1877. However, the Air Cor-
porations Employees’ Union in the
meantime expressed a desire to re-
sume bilateral discussions with the
management and these discussions are
now in progress, the conciliation pro-
ceedings having been kept in abey-
ance.

(b) The demands of the Air Cor-
porations Employees’ Union relate to
review of alleged cases of victimisa-
tion, greater promotional avenues to
employees. shift pattern, transfer
policy, staff strength and other gene-
ral conditions of service,
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(¢y The damands are being discis-
sed between the A'r Corporation Em-
ployees’ Union and Indian Airlines.
The next meeting is to be held in the
first week of Juyly, 1977 Informa-
tion about demands accepted by the
Indian Airlines will be known only
after discussions have been conclud-
cd.

(d) Does not arise as there is no
strike.

Finaucia] Collections hy Texprotil
Organisation

*295 SHRI D. D. DESAI; Will the
Minister of COMMERCE AND CIVIL
SUPFLIES AND COOFERATION be
pleased to gtate:

(a) whether Texprocil, which is a
private organisation, 18 being allowed
to enjoy, unhke other Export Promo.
tion Councils, extraordinary powers
to impose and collect taxes in the
form of quota fees and penalties as
reported 1n the Financial Express,
Bombay, dated May 12, 1877;

(b) i* so, whether these powers have
any legislative backing:

(¢) whe'her any Parliamentary
Committee has taken any objection to
any such financial collections by Tex.
procil; and

(d) whether it is also a fact that
this organisation has been refusing to
submit itself 1¢ Govcrnment audit,
though some money from Market De-
velopment Fund indirectly reacheg it
via Indian Cotton Mills Federation?

THE MINISTER OF COMMERCE
ANE CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Texprocil (Cotton Textiles
Export Promotion Couneil), Bombay,
does not collect any taxes, However,
it collects from exporters of cotton
textiles certain charges for rendering
services to them and for gllotment of
export quotas for countries to which
export of cotton textile is subject to
quota.
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(b) Does not arse.
(c) No, Sir.

(d) No money from marketing de-
velopment fund goes to the Texpro-
cil directly or through Indian Cotton
Mills Federation and the gquestion of
Texprocil refusing to submit to Gov-
ernment audit does not arise,

tra d€t ¥ wvt W@ dad W
dnifan ifa

296. 1 xeitfars waf : aqoT
famr aqr orwen e dfen a4 g7 Ta77
F FAT FG

(%) ®ar TrdrIga AT wT IR
oy gy Afq 7 AwgT 7 AE §, Ay

(&) afz &, At antfor fifs £
wraT T F AT IR A A1 TS
g foar = 7

faw mar vwen wilr @fer w50
(st qwe gwe wEW) : (¥) WiT (@).
AT SiE K AR FT ure A HrAfa
qFwR o wrdg frad dw g
aqq aag ¢ faaifer sratasamwy &
weEre g # Wy § | rEw qfems-
&7 geErh dw ¥ 4w wfowmfes
WIESTERT 97 MU @ WAW T
¥ & sfavfaacs oo s & fasgw
fag & o gare T N IRy foed
i &1 qoa dwar )

g @ ¥, wf ordt el Al afe
ardr wrdedhe fagtat ¥ ¥ e A
fey o o §:—

(1) ¢ B W fea & soi
walwn ¥ W T W aem



49  Written Antwers ASADHA 10, 1899 (SAKA)

& 7€ § arfe o, 1078 wew fear
e fawm ave)
¥ ¥ w@w ¥ aofrfers dwl
Wi ¥ N W WNT WAed eqrfae
A

(2) &%t =r widw fa¥ ot § f o
freqra ¥wE €7 GIAT sgacqr w7
i ofraea sT afe 39 awe
wr sus AdE 7 TOAT q0F

g gfrive fiear or &% )

(3) wewrd da & 41w qT@ A
kg fead, 1978 F T AF AW
¥ gt fas & foo =|wor FraT
g arfe fad & aft faa wgm
WA Ay wearg e foat &,
oY HAT N SHAF 0FE §,
wifas fas@ & agraar w7 % |

(4) T ¥ saar w0l & wiew
o ¥ W R w6 g ¥
a5 w1 7g ghafiewa 74 & fom
wiw fad wir § fs af 1979 9%
gk aww wfrel w7 wq AWy
33f wfrmx  wmr srefaesr
wrx dai & foar ok wF

(5) weaTC ¥ %1 € guryewF T
@ % qwg & ¢ af woerd
o & A%} 7 e W% wdwgd
WrArTRt WY W AR( K W]
wa, WY, 1979 O%, T ¥ w7
6o wfawma g w7

(6) s & wwoie anl o W
whis amr & W @ wr
ghfre vt & frg g @ ¥,
goire & feddt sy ax s
& aw W17 smfer W) amifa we
forr ¥ ) we e & wam o

Written Answers 50

wfied] ¥ 4 SfamE A w
¥ o WA fengr wrar § )

(7) wewrd ' & do¥ v qug &
w§ § fir W dore wr € whwar
w1 FO TATG W waAhATEE AAT
¥ gute #¢7 ® 337 & |

(8) =% & wrigw o ®r wte-
frger girfire s & frg 267 a1
wRw wrdt find wa & fis 10,000 -
% HY WY fia F 98 ww &
wETAAE F1, IOE gifT
arfte ¥ 3-4 worg W wafe ¥
1 Fad afuw Sar & wEw-a
3w w7 wafg ¥ frger fao
T wrfed 1

Fxemption from Excise Duty to New
Industris]l Units

*207. SHRI M. RAM GOPAL RED-
DY: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state;

(a) whether the Indian Merchants
Chamber had requested for grant of
complete exemption from payment of
excise duty for a specifieq period to
new industrial units; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes, Sir.

(b) Exemption from excise duty to
the extent of 25 per cent of the duty
otherwise payable is already avail
able to new units producing specified
goods, under the scheme of excise
duty relief to encourage higher pro-
duction, announced under notification
No. 198/76-CE, dated 16th June, 1978.
mlher reliefs are under examina-
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Exports by Maruti Limited and its
Allied Conoarng

+209, SHRI KANWAR LAL GUPTA:
Will the Minister of COMMERCE
AND CIVIL SUPPLIEg AND CO-
OPERATION be pleased to state:

(a) whether Government are aWware
that Maruti Limited end its allied
concerng he. Meruti Heavy Vehicles
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and Marutj Technicals export petrol
saver to USSR; - -

(b) if so, the facts thereot;

(ey the details of all exports by
Maruti concern to foreign countries;
and

(d) the outlines of the agreements
made by Maruti concerns with the
foreign concerns or with toreign Gov-
ernmen‘s regarding export of goods?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (d). The information is
being collected and will be laid on
the Table of the House.

Development of Hajo (Assam) as =
Tourist Centre

*300. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state whether Govern-
ment have any proposal o develop
Hajo in Assam as a tourist Centre?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): Due to con-
straint on resources and other priori-
ties as well as restrictions on the
entry of foreign tourists to Hajo
(Assam), there is no proposal for the
present to develop Hajo in Assam as
a tourist centre.

Interest to Savings Bank Account
Holders by State Baak of Indlla

*301. SHRI SHEO SAMPAT: will
the Minister of FINANCE AND HE-
VENUE AND BANKING be pleased
to state.

(a) whether the nationaliseq banks
close their accounts twice in a vear fLe.
in June and December and pay inte-
rest on savings bank accounts with
them on half yesrly hasgis;
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(b) whether the State Bank of India
closes its accounts once in a year Le.
in October and pays interest to its
customers on savings bank accounta on
yearly basis; and

(c) whether Government propose to
pay interest to sa bank account
holders of the State Bank of India on
half yearly basis?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (c). In
terms of Section 10 of the Banking
Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970, every
nationaliseq bank ig required to cause
its books to be closed and balanced
as on 3lst December of each year.

Similarly, in terms of Section 30 of
the State Bank of India Act, 1935 and
Section 39 of the State Bank of India
(Subsidiary Banks) Act, 1859, State
Bank of India and the seven subsi-
diaries of the State Bank of India res.
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pectively, are required to cause their
books to be closed and balanced as
on 3lst December, in each year.

It wag decided in 1970 by the Re-
serve Bank of India, in consultation
with Government, that in so far as
the 14 Nationalised Banks are con-
cerned, in addition to the above stae
tutory requirement of closing the an-
nual accounts on the 31st December
of each year, for adoption by the
Board of Directors, of the bank con-
cerned, the banks should have an in-
ternal assessment of the working of
the bank during the first half of each
year by closing the books on the 30th
June of the year.

As regards payment of interest on
Savings Bank Accounts, while the 14
Nationalised Banks and the seven sub-
sidiaries of the State Bank of India
pay interest on Savings Bank Accounts
on half-yearly basis, the State Bank
of India pays interest on a yearly
basis as indicated below:

Period for which interest is Month in which
Bank(s) calculated on Savings Bank nterest is credited
Accounts to the Savings Bank
Accounts
1. 14 Nationalised Banks and 7 Sub- (i) 1st Dec. to 315t May June
sidiaries of SBI.
(ii) 18t Tune to 30th Nov. December

2, State Bank of India 1st Oct. to 30th Sept. October

-

Reserve Bank of India has report-
ed that {t has taken up with the State
Bank of India the question of its pay-
ing interest on Savings Bank Ac-
counts on hslf-yearly basis as in the
case of the other public sector banks.

Resignation of Shri P. C. Lal as
Chairman of Indian Aflrlines

#302. SHRI R. K. MHALGI: Will the
Minister of TOURISM AND CIVIL
AVIATION be plessed to state:

(a) whether Ex. Air-Chief Marshal
Shri P. T. Lal resigned the post of

Chairman of Indian Airlines on the
14th April, 1878 with retrospective
effect from the 12th April, 1976;

(b) the reasons that led Mr. Lal to
submit his resignation with retrospec-
tive effect; and

(c) whether Government  have
investigatad into the matter and if so,
with what result?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (BHRI
PURUSHOTTAM KAUSHIK): (ar
No, Bir. .

(b) Does not arise.
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(¢) On examination of relevant re-
cords it is found that Air Chief Mar-
sha! P, C. Lal, former Chief of Air
Staff, was appointed Chairman-cum-
Managing Director, Indian Airlines,
with effect from lst August, 1873 for
a period of three years, but proceed-
ed on leave with effect from 12th
April, 1978 upto 30th June, 1978, and
action was taken under Rule 13 of the
Indian Airlines Corporation Em-
ployces' Service Regulations, with a
view to enabling him to draw salary
for a period of 30 days from the 1st of
July, 1876,

Centralisation of Recruitment of Staff
for Nationalised Banks

¥303. SHRI 5. D. SOMASUNDA-
RAM: Will ¢the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) the progress made in the
centralisation of recruitment o staff of
all categories for the natwonalised
‘banks;

(h) whether common  yardsticks
have been evolved for determining
optimum strength of staff required in
comparable units o* the nationalised
banks; and

(c) M so, the particulars thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The Bank-
ing Service Commission was set up
in February, 1077, under the Banking
Service Commission Act, 1975, for the
selection of personnel for appoint-
ment to services and posts in the
cadres of junior officers and the cle-
rical cadres in publie sector banks,
The Commission has not yet started
recruitment of personnel for banks.

(b) and (¢). While seme banks
have developed thelr own norms to
relate their staff strength with the
workload, no common yardsticks have
been evolved for determining opti-
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mum staff strength required in com-
parable units in publle sector banks,

2-Year Farm Investment Programme

2327. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether a million Indian far-
mery are expected to benefit from
a two-year farm investment pro
gramme beine launcheq by the Agri-
cultura] Refirance ang Development
Corporation supportegq by the Inter-
national Dévelopment Association;

(b) the main featureg of the pro-
posed plan;

(c) tg what extent is j5 likely to
be helpful for the country to achieve
agricultural production; and

(d) by what time the benefit; are
to be derived from the proposed
scheme?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL)" (a) Yes, Sir.

(b) International Development As-
sociation has approved a credit of
$ 200 m'llion for & 2 year program-
me of support te Agricultural Refin-
ance and Development Corporation
for its investment programme for fol.
lowing purposes.

Amount

Purpose (8 Million)
1. Minor Irrigation and on
farming land development 178

2. Loans for diversified

lending 24

3. 'I'ralﬁhg 1
Total 200
o

The main features of the proposed
plan are:

1. The Investment programme will
cover a wide spedtrum of purposes,
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2. Ap least 50 per cent of the lend-
ings will be provided to small far-
merg defined under the project.

3. Priority will be accorded for pro.
grammes in the Eastern and North-
Eastern reglons of the country. ’

4. Training programme for senler
and middle level personnel of land
development banks and commercial
banks and for the junior level staff
of the land development banks,

5. Strengthening_of the viability of
the rural credit sysiem, establish-
ment of uniform standerds lor lend.
ing operations and insistence an
adherence to financial and technical
standards by lending banks.

(¢) The programme woulg be of
direct assistance to achieve an in-
crease in agricultural production, The
value of incremental output resulting
from this programme is expected to
be around Rs. 330 crores per annum
at 1976 farm-gate prices.

(d) The project envisages the com-
pletion of some investmentis initiated
during the first Agricultural Refinanve
and Development Corporation Credit
Project and other Internatlona] De-
wvelopment Association Assisted Agri-
cultural Credit Projects and initiation
of some others which would be com-
pleted during the project perfod and
may even extend beyond the period.
Estimates of project impact on pro-
duction should, therefore, be taken as
broad indicators only. However, in-
vestments undertaken in minor Irri-
gatlon and diversified sectors have
small gestation periods.

Replanting Subsidy to Rubber
Growers

2328. SHRI VAYALAR RAVI: Wil
the Minis'er of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the present rate of replanting
being given to the rubber
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growers and the total amount distri-
buteq in this regard during the year
197¢-77;

(b) whether any decision has peen
taken to stop the rep'anting subsidy
to the rubber growers; and

(c) if 80, the details thereof and
the reasons

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA); (a) Replanting subsidy is being
paid by the Rubber Board fo rubber
growers depending on the size of
estate/holding, at the following
rates:—

Upto 2 hectares Rs, 7,500 per hectare
Above 2 and upto 20 hectares Rs.
5,000 per hectare,

Above 20 hectares Rs. 3,000 per hec-
tare.

The total amount of subsidy paid to
the growers by the Board during
1976-77 was Rs, 1,00,08,658,

(b) Government have not taken any
such decision.

(c) Does not arise,
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Changes in Pattern of Operations of
Air India

2330. SHRI VASANT SATHE: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is a proposal to
introduce major changes mn Air India’s
pattern of operations; and

b) if so, the main features there-
of?

THE MINISIER OF TOURISM
AND CIVIL AVIATION (SHR1 PU-
RUSHOTTAM KAUSHIK): (a) and
(b). There is no proposal to introduce
any major changes in Air India's pat-
tern of operations for the present.
However, when the two B-747 air-
craft, which are on order, join the
fleet in December 1977 and May 1978,
Air India propose iniroducing addi-
tional flights to Europe and Gulf
amn:trln_ and also two B-T47 garvices
a week on the India-Jepan route.
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Stadle Taxation ang Pricing Policy

2331. SHRI G. Y. KRISHNAN: will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether, welcoming the an-
nourcement of ‘price freeze’ by top in-
dustria] houses in the country, the
Chambers of Commerce and Indus-
tries have urged the Centra] Govern-
ment to frame a taxation policy
which would stay in force for the
next flve years.

(b) whether Central and State
Governments have been requested to
come out with a policy o* fixing prices
of goods manufactured by the State
owned industries; and

(c) if so, the reaction of Central
Government thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING

(SHRI H, M. PATEL): (a) A sugges-

tion was made by one of the Cham-
bers of Commerce that, except in ex-
ceptional circumstances where chan-
ges in rates may become necessary at
short notice, there should be a cer-
tain amount of stability in tax poli-
cles at least over a period of five years.

(b) A request was made to the
Ceniral Government recently that
Btate-owned industries may freeze
prices in line with the price freeze
ansounced by some of the top indus-
trin]l houses in the country.

(e) As regards the suggestion men-
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2332. SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether Goa Compensatory Al-
lowance has been restored to Gov-
ernment employees in Goa; and

(b) i* 'not, the reasons therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHEL H. M. PATEL): (a) and ¢hl.
No, Sir. The Goa Compensatory Al-
lowance was granted in consideration
of the difficult and unsetiled condi-
tions fo'lowing liberation of Goa,
Daman and Diu. This allowance was
withdrawn in stages beginning with
1-4-1987 after restoration of normal
conditions in the Union Territory.
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Violation of Forelgn Exchange
Reguiations by Shri Subramaniam
Bwamy ‘e

2334. SHRI K. LAKKAPPA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state;

(a) whether Shri Subramaniam
Swamy hed violated the provisions of
Foreign Exchange Regulation Act
during 1875-76;

(b) if so, the action taken by Gov-
ernment against him; and

(c) whether Government would

prosecute him?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL);: (a) to (c).
Shri Subramamam Swamy was per-
mitted by Reserve Bank of India to
visit UK. for three months in July,
1975. Bul Shri Swami had visited
countries other than UK. and had
not returned to India at the end of
the period prescribed by Reserve
Bank of India. Hence the Director-
ate of Enforcement hag issued a show
cause notice for violation of the pro-
visions of Section 32(9) of the Foreigy
Exchange Regulation Act, 1973. The
case was departmentally adjudicated
by which a penaty of Rs. 5000 was
imposed on Shri Swamy,

The Directorate of Enforcement
had also filed three prosecution com-
plaints against Shri Subramanism
Swamy in the Court of the Chief
Metropolitan Magistrate, New Delhi
in October, 1976 for violation of Sec-
tions 32(9), 83(2) and 40 of the For-
eign Exchange Regulation Act,

In March, 1977 after the formation
of the new Government thess casés
were reviewed in the changeg cir-
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cumstances. It was observed that
Shri Swamy had to go to foreign
countries for political ressons neces-
sitated by the arbitrary detention of
thousands of persons. _The contraven.
tions of Foreign Exchange

Act were only incidental. In these
circumstances it was decideq that the
three prosecution cases ghould be
withdrawn in the public interest and
accordingly these cases were with-
drawn on 28th March, 1977.

Credit Policy

2385, SHRI CHITTA BASU: Wil
the Minister of FINANCE AND
REVENUE AND BANKING be
pleased to state:

(a) whether Government contem-
plate to bring about any change in
the existing credit policy; and

(b) the main features thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
The revised credit policy for 1977-78
was announced by the Reserve Bank
of India on May 27, 1977. The policy
lays emphasis on monetary restraint
and at the same time recognises the
need for stimulating long term in-
vestment and augmentation of sup-
plies of essential consumer goods,
The important changes made in the
credit policy are briefly described
below:

(1) The impounding of imcre-
mental 10 per cent of the
deposits of commercial banks
has been continued, The
average cash reserve ratio of
€ per cent and the Mguidity
requirements (u/s 24 of the
Banking Regulation Act) of
33 per cent have also beem
continued.

(3) Banky’ resort to the Ressrwe
Bank of India for refinamed
and rediscount has been
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(8) Margins on Bdvances against
book debts and inventories
which were stepped up by 10
per cent in January 1977 but
relaxed  wobseguenily, bawe
been re-imposed. Margins in

of oils and oilseeds
have also been increased by
10 per cent

(4) Selective credit controls in

(8)
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Distributien and Move-
ment of Groundmut Ofl

2337. SHRI P. G. MAVALANKAR:

OPERATION be pleased to state:
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{a) whether Government have for-

and move-
ment of Groundnut oil end other
edible olls in the country;

(b) if s0, the main features thereof
and facts of its implementation;

(c) whether Government are aware
that there is g shortage, frequently
acute, of groundnut oil in Gujarat,
even though the said oil is produced
in Gujarat, resulting in exorbitant
prices of that oll for the consumers
in Gujarat; and

(d) if so, the steps Government
propose to take jointly with the Gov-
ernmeny of Gujarat and/or separately
to ease the situation?

mulated any definite policy regarding
production, distribation

THE MINISTER OF COMMERCE
AND CIVIL BSUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b). The Gov-
ernment is taking steps to implement
measures to increase the i
of edible oil seeds. To facilitate avail-
ability of edible oils to the consumer

(1) Import of requisite quantities
of edible oils both for the
vanaspati industry and for
direct consumption.

(ii) Allocation of imported oils to
the tune of 75 per cent of the
0il requirements of the
vanaspati industry,

(i) Allotment to the States of
imported rapeseed oil for
distribution after refining at
an end consumer price mnot
exceeding Rs. 850 a Kg.

{iv) The Central Government
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(c) ‘and (d).’ As reporfed by the
Gujsrat Government, the
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2340. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have any
plan to utilise the resources of mul.
berry trees in and around Delhi city
for the purpose of silk raising; and

(b) whethey guch a scheme would
provide partial employment to g large
number of ynemployed persons?

THE MINISTER OF COMMERCE
AND CIVIL BSUPPLIES AND CO-
OPERATION (S8HRI MOHAN
DHARIA): (a) and (b). At the
request of the Delhi Administration,
the Central Silk Bourd had conductsd
a survey 1o wassesg the possibility of
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tion climatic conditions, angicl.
pated mdpoldbkmm
{o the farmers, the Boarll came fo the
conclusion that the scheme would not
be viable.

Closure of Duccaswarl Cotton Min

2341, SHRI ROBIN SEN: Will the

plensed to state:

(a) whether Duccaswari Cotton
Ml Ltd (No 3) is under clogure
since 1087; and

(b) whether Government propose to
take over the said mill and re-open
it?

THE MINISTER OF COMMERCE
AND CIVIL SUFFLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir.

(b) Binge the NTC is already
shouldering an onerous responsihjlity
of managing 105 coffon Ytextile il
the Central Government 1z not jn
favour of taking over more sick or
closed mills for management by the
NTC. However, f any financlally

ana legally viable propostl is made

Btate Government, the Centyg]
Gwenment would like to assist to
the extent possible.
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Visits by Congress MPa and Leaders

2343 S8HR] JOYTIRMOY BOSU:
Will the Mimster of FINANCE AND
REVENUE AND BANEKING be
pleased to state:

(a) how many Congress MPs snd
Congress Leaders visited abroad bet-
ween Juhe 25, 1975 and March 20,
1977 at Government expense;

(b) total expenditure incurreg in
this connection; ang

(gtpurpouorpmum of such



"'(b) In view of the reply at (a)
" above, no precise information can be
Jfurnished.

i: '(c) The informafion in regard to

ngress MPs is furnished in the
‘statement at Annexure I. In view of
the reply at (a) above, no informa-
‘tion in regard to Congress leaders
: be furnished. '

Issue of notices for Confiscation of
- Properties of Smugglers and Tax
A Evaders

wrﬂ ~

%44 SHRI D. B CHANDRA
'.* OWDA: - Will the Minister of
FINANCE AND REVENUE- AND
E KING be pleased to state _

s the number of notlces * issued
for confiscation of properties of smug-
glerg and tax-evaders during the last
,iﬁ’&mnths and -

'?"b) ‘the number of absconders and-
present stage of proceedings in pro-
?4 ess to bring them to book?

THE MINISTER OF FINANCE
'~ IA‘ND REVENUE AND BANKING
' (SHRI H. M. PATEL): (a) and (b).

Act for the confiscation of pro-
lies of tax evaders. The Conser-
wvation of Foreign Exchange and Pre-
vention of Smuggling Activities Act
‘4, contains provisions for attach-
it of properties of smugglers who
absconded.

~ The total number of absconders as
‘per information available is 252. In
respect of 208 of these absconders,
ceedings for attachement of their
perties under Section 7 of the

and Prevention of Smuggling Acti-,
vities- Act, 1974, have been initiated.
i‘bill of the 208 cases, properties have
‘already been ordered to be attached.
‘The remaining proceedings -are . in

progress. The Smugglers and Foreign
Manipulators (Forfeiture.
Property) Act, 1976, provides for

change

feiture “of -illegally acquiréd pro-
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ere is no provision in the Income-

‘Conservation of Foreign Exchange.

.
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perty of smugglers and of their re-
latives and  associates. Proceedings
for forfeiture of illegally acquired
properties of smugglers and foreign
exchange manipulators and of their
relatives and associates have been
initiated in 361 cases during ‘the last
six months ending 31-5-1977 under
this Act. 27 of these proceedings
pertain to smugglers who have
absconded. In 12 of the 27 cases,
orders for forfeiture have been passed.
The proceedings in the remaining
cases are in progress.

Dharia Committee Recommendations
~ Regarding Improved Supply of
Essentml Gommodltleg

2345. SHRI K. A. RAJAN: Will
the Miniser of COMMERCE 'AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have de-
cided - to - implement Dharia Com-
mittee’s recommendatmns régardmg
the 1mproved supply of essentlal
commodities; and

(b) if so, the important recommen-
dationg of the said Committee and
the steps taken for their speedy im-
plementation?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA):. (a) and (b). The Com-
mittee on Essential Commodities and
Articles of -mass. consumption had
identified cereals, pulses, common
clothing, sugar, gur and khandsari,
edible “oils and vanaspati, milk, eggs
and fish, standard footwear, kerosene
oil and domestic fuels, common drugs
and medicines, bicycles, bicycle tyres
and tubes, matches, dry cells and hurri-
cane lanterns, soaps and delergents
and text books and staticnery as
as essential commodities.” The Com-
mittee emphasised the need to. take
up a well planned massive produc-
tion, procurement and distribution
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programme all over the country in a
phased manner for making available
the essential commodities and articles
at reasoneble prices. The repbrt is
being updated in consultation with
the concerned Ministries The matter
will then be considered by the Cen-
tral Government and in a meeting
of Chief Ministers and others con-
cerned to be convened thereafter.
On the basis of the broad consensus,
further decisions will be taken.

wéiw & et W wfy W wto
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Utilisation of Forelgn Aid

2348. SHRI A. BALA PAJANORF
Will the Minister of FINANCE AND
REVENUE AND BANKING be
pleased to stale;

(a)whﬂba:anmwaﬁhehn-
pelised through the Ministry
Finance;

(b) the broad outline of the existing
system for monitoring the flow of
foreign ald and the prompt and effee-
tive utllisation thereof;

1c) whether Government have come
across abnormal cases of delay in the
flow of aid and the utilisation thereof;

(d) the steps taken to streamline the
system; and

(e) the preclse role of the adminis-
trative Ministries in the matter?

(SHRI H. M. PATEL):  (a) Al
foreign aid passing through the Ceh-
tral Budget is channelised through
the Ministry of Finance.

(b) to (d). The Budget estimates
for each year indicate the estimated
flow of ald in that ysar. The ulili-
sation of aid is monitored by th
Economic Ald Accounts Branch in the

of Economic
which, reviews of
utilisation of afR. The pace of wiili-
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State Governments and ofher con-
cerned project implementation autho-
ritles. Generally, foreign aid which s
pot tled to any specific project is
quick disbursing, while the utilisation
of project-iled axd is dependent upon
the pace of implementation of the
concerned project and 18 relatively
slow disbursing. Short-falls against
estimated disbursements occur where
the actual pace of implementation of
w project is slower than anticipated,
but remedial steps are taken in con-
junction with the administrafive
Ministry to step up the progress of
implementation in such cases. Broad-
1y, the system of monitering and
review i functioning satisfactordy.
(¢) The administrative Minisiries
play = crucial role in identifying pro-
jects and programmes for external
assistance. Once forelgn aid iz eom-
mitted by an external agency, it is the
functon of the administrafive Minis-
try to ensure that the implementation
of such foreign-aided projects and
progremmes proceeds according to
schedule.

Reactivising of Capita] Market

2349, SHRI 8. R DAMANI: Will the
Minister of FINANCE AND REVENUE
AND BANKING be pleased to gtate:

(a) whether Government are aware
of the sluggishness pervading the in-
vestmen! climate and the difficulties
experienced by entrepreneurs to atiract
gubscribers to the risk capital of new
companies;

{b) what according to Government
are the reasons; and

(c) what remedial measures Gov-
erament propose to take in order to re-
potivise the capital market?
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Rs. 100 crores In any year. One af
gﬂmmiror lack of interest in
wvestment in equity capital is poar
mn:::mmmmmm:hmu
compa 0 return from other

of financial assests, S

(¢) Having regard to the
factors, several measures have m

2350, SHRI P. RATAGOPAL NALDU:
Will the Minister of ¥IN )
; ANCE. AND

(a) whether il nationalissg hanks
in the country are authorised
gold loans; and i

(b) if s0, the reasony ° for some of
fhe nationalised banks not
: o giving the

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHR!
H. M. PATEL); (a) There Is no restric-
tion on nationalised banks granting



79 Written Answers

mercial banks (including nationalised
banks) in December 1976 to issue ap-
propriate guidelines to their branches
so that there is easy flow of credit to
needy persons for consumption pur-
poses.

Distribution of Cloth

2351. SHRI R. KOLANTHAIVELU.
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND, COOFERA-
TION pe pleased to state:

(a) the method of distribution of
cloth manufactured by mills managed
by the National Textile Corporation;

. (b) the comparative prices of

equivalent varieties of cloth vis-a-vis
cloth manufactureq by other mills in
private gector;

(c) whether Government are aware
that such cloth is secarcely available in
the rural areas; and

(d) if so, the - 's-.t'naps proposed to
secure easy - availability of the cloth
for weaker sections in rural areas?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Cloth manufactured by the
mills run by the National Textile Cor-
poration is sold in the market through
establisheq channels of wholesale
traders anq upcountry agents, The
cloth js also supplied to some Central
Government and State Government
Departments. The marketing Division
of the NTC (Holding Company) has
established a net work of directly
managed retail outlets. A part of the
production of NTC mills is also ex-
ported.

(b) In view of manifold wvarieties,
‘such a comparison is not feasible.

(c) and (d). NTC has launched a
special plan to meet the needs of the
rural areas.. Besides appointing
authorised stockists in semi-urban
areas, NTC has linked up its retail

shops with. Tribal Development Cor»

poration in Orissa, Bihar Panchayati
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Raj TFinance Corporation Limited,
Patna ang Civil Supply Corporation of
Punjab, Tamil Nadu etc. Efforts are
being made to increase such avenues to
make NTC cloth available at reason-
able rates, to the people in the rural
areas.

wmeg<r W & feala
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2355, SHRIMATI MRINAL GORE:
Wi} the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Rajesh Textile Mill at
Barshi, Maharashtra is closed;

(b) if go, since when and the reasong
thereof; and

the arrears of workers' wages?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MONAN DHA-
RIA): (a) to (c). Rajen Textile
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Bringing of Agricuitural lang within
putview of Wealth Tax Act
2356, BHR] DHARAMVIR VASISHT:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether agricultural lang was
-expresily excluded from the operation
of Wealth-tax Act of 1957, if so, the
<ircumstanceg leading to its inclugion
within the purview of the Act later on;

BANKING (SHRI
H M, PATEL): (a) Yes, Bir, Prior
to the made in
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noted economist of India, Prof. C. N.
Vakil urging the Central Government
to declare a “war on inflation” and
asking for “emergency discipline”; and.

(b) il so, the salient featurey of the
note and reaction of Government
thereto?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Yes,
Sir. Prime Minister has re-
ceived a “Memorandum op & Policy
for Inflation Reversal ang Guaran-
teed Price Stability” from
C. N. Vakil,

(b) A summary of the Memorandum
ig enclosed. While the Government
bhave taken and will continue to take
measures to control inflation, the pack_
age of suggestions made by Professor
Vakil gre not favoured by Government,

Summary of Suggestiony made by
Shri C. N. Vakil in hiz Memoron-

dum on ‘A Policy for Inflation
Reversal and Guorantegd Price
Stability’

1. The Government must announce
a target-norm of a reduction in the
price level from the current figure of
182 in end March 1977, by about 10 per
ceni or by about 18 points, over the
next two financial years,

2. Over the current year, 1977-75,
the stock of money should be reduccd
by about § per cent in the light of the

" feasible growth-rate of output of about

3 per cent during the current year; thig
would enable prices to be brought down
by about 4 to 5 per cent over the year.
The contraction is to be achleved
through (a) a reduction in net bank-
credit to the Government sector by Rs,
750 crores (b) Limitation of credit ex-

" crores, snd (e) an incresse In net im-
pourided

deposits by ‘sbowt Ra 250
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crores. For 1978-79, the growth rate
in money supply should be targetted
at 2 to 3 per cent less than the ex-
pected feasible growth-rate in real out-
put, as perceivable around end of 1877-
78.

3. The fiscal-operations of the public
Sector must make a sizeable contribu-
tion to the goal of a reduction in :money
supply by a budgetary surplus. We
must achieve an ex-ante budgetary
surplus on the combined operations of
Central and State Government sector,
by about Rs. 500 crores, or as reflected
in the conventional figure of overall
balance, by a surplus to Rs. 750 crores.

- 4, A 5 per cent across-the board-cut
in all disbusement of Central and Siate
Governments during 1977-78 amounting
perhaps to abcut Rs. 22,000 crores,
would yield a saving of Rs. 1,000 crores.
A 10 per cent cut in n0n-essent1al
items, including curtailment, or post=
ponement pending reconsideration of
the large outlays earmarked for the
heavy mdustry sector, would yield an
extra saving of about Rs. 250 croves.

5. A reduction in the subsidies cur-
rently amounting to about Rs. 1000
crores, with a 50 per cent cut in export
subsidies. -

6. Fresh tax efforts of about Rs. 500
crores by both Central ang State Gov-
ernments, no reduction in minimum
income- tax exemption limits, no reduc_
tion in tax-rates on higher income.
Henceforth, all reliefs should be condi-
tional upon reinvestment of released
amounts for saving in specific channels,

7. Net market-borrowings of the gov-
ernments should hbe reduced by Rs.
250 crores.

8. The continuance of the CDS with
some reductions in rates of compulsory
collection for groups with . annual
emoluments below Rs. 3,000 and groups
between Rs. 3,000 to  Rs. 5,000; . the
temporary withholding of . further res
payments, the continuance of the CDS
for income-tax payers, .with, again,
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temporary withholding of repayment,
25 per cent of the dividends to be
funded during 1977-78 in the form of
compulsory deposits.

9. A ceiling of about 6 per cent on
the expansion of banks credit to the
Industrial-commercial sector over the
1977-78 fiscal year; thus not more than

Rs, 1,000 crores would be the incre-
mental funds available to this sector
during 1977-78.

10, Financing of additional stock-

purchases by -the Food Corperation
through surcharges, on Central excise
and a levy on sales-tax revenues of
State Governments.

11. A 8-point interest-policy consisi~
ing of (1) .abolition of ceiling on lerd=
ing rates, on dividend rates and on
interest on company deposits, (2) a
hike in the Bank Rate by 2 percentage
points, (3) upward movement of depo-
sits rates and, (4) the rates on small
savings, and alsg of (5) prime-lending
rates by 14 to 2 percentage points (6)
A drag-up of yields on government
securities by 3 to 5 percentage points,
to reach a level of bétween 9 to 10 per
cent, (7) treasury bill to move up and
to be made equal to the average of ithe
call money rate of the last 3 months
and (8) abolition of all intersst subsi.
dies: the drawbacks to be considered by
a separate National-Interest-Subsidy
Commission. =

12. Fellowing six Micro-guidelines
in regard to Credit-Management: (i)
Medium-term, revolving and long-term
credit, and investment in Governmen?
securities be reduced to the proportion
of time deposits to monetary resources;
(ii) Short-term borrowing by industrial
commercial sector should not exceed
30 per cent of the ratio of inventories
to value-added; ‘(iii) Discouragement,
by penal rates, of revolving Ilnans; {w}
Government - borrowmg not to be un-
dertaken during busy season; (v) Term.
lending financial ‘institufions should be
prohibited from _access - to the RBI;
(vi). Non-banking. financial institufions
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should not enter the call market, and
codaifbrcal bankg should not enter inte
the. pparket dor treasury bills,

13. Firm-by-firm credit scruting by
the RBI shouly be done with; the RBI
to conflne itself to overall policy
matters in regard to credit,

14. Following measures to boost
savings: (i) Additional tax-relief for
household-savings in prescribed forms;
(4) Tax-relief to retained profity of
bugitess concerns; (iil) ¥loatation of
10 year tax-free, principal-and-
interest-index-linkeg loans from the
rural areas through gold-plated bond-
medallions. The Interest will be 124
per cent, Rs. 300-500 crores can be
mobilised per annum through this
source, (iv) Complete tax relief to
savings in the form of jincrements in
provident funds and increments in
special categories of deposits and In
savingg in the form of bond-medallions
and in contractual-savings categories;
(v 50 per cent of the bonus of all
categories of workers, above pregerib-
ed mjpimum amount t{o be lodged with
regpective  companies, or enterprises,
as a contribution to the special deporits
of the concern. These deposits should
bg ingsured and both the amounts and
the interest amount should be freed
from tax lgbility, (vi) 50 per cent of
the emoluments of employees drawing
a salary of more than Rs. 3.000 be
treateq ag deposits (also insured) for'
the enterprises in which they are
saving.

15. Exchange-dealers converting ex-
change into rupees should lodge 50 per
cent of excHange-remittances in block-
ed deposits, carrying a special interest
tite, both amounts and the interest
being index-linked and tax-free; a
higher rate of conversion ratio for
those portions of exchange which are
1aid in the form of blocked amounts.

18, Yor guidelines on trade policy,

17, Embgrgo on export of food arti.
cles andother necessuty ‘Wwagt-goods.
e e S
18. Rs. 500°to Rs. 800 crores gxchange
reserves to be used for forward.pure
chaseg of ofl and grains abd for perting’
as ‘& cushion for stme borrowifigs
in the international market and for
investment in'well-ch internatiomal’
pottfolios. The formdtion of an Inter-
national Invesiment Cnrporalion
through consortium of financial jnsti-
tutians, to look after the Investment
portfolios, the rest of the reservey to
be kept for normal purposes,

18, The use-of 4—8 milllon tuane; of
grains out of the existing stock for
promoting employment throngh a Fodd-
for-work scheme, the scheme being
integrateq with the new Plan to be
recast since it Invo'ves need of about
Rs. 1,200 croreg of matching extra-
savings.

20. Preparation work ou i New
‘Wage-goods mode] plan to begin from
1978-79, with drastic alterations in
structure of plan priorities, about 43
per cent of the net investments ir be
allocateg to Agricultural and related
lines so as to ensure a minimum of §
per cent to 6 per cent rate of growth
in Agricultural out put,

Financjal Assistance to Kerala Gov-
ernment for Revival of Siek Textile
Milly

2358. SHRI G. M. BANATWALLA:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state!

(a) whether the Government of
Kerala have approached the Cemtral
Government for financial assistance to
revive the gick textile mills in the
State; ang

(b) the decision of the Central Gov-
ernment in this regard?

COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA); (a) and (b). No, Bir. The
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Government of Kerala have however
made & request for Central Govern-
ment's assistance In gecuring a loan
from 1LD.B.I, for reopening wand re-
habilitation of Trivendrum Spirining
Milis Balaramapuram, which ls under
the management of the BState Gov-
ernment. The request has been re-
commended to ILDBI. for its consl-
deration.
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Siek and Olosed Tea Gardens-

2360. SHRI K. B, CHHETRI:

TION be pleased to state:

(a) the names of the sick ang closed
tea gardens whose managements have
been taken over by Government;

(b) the total expenditure incurred
till March, 1977 and profits made, if
any, in each tea garden;

(c) total labour gtrength in each tea
garden prior to taking over and after
taking over; and

(d) total gratuity ang providemt
fund due to workers, garden-wise, as
on 31st March, 1977

OPERATION (SHRI MOHAN DHA-
RIA): (8) The names of tea gardens
taken over so far are as under:—

(i) Pashok Tea Estate, Darjeel-
ing, West Bengal.

(i) Looksan Tea Estate, Jalpai-
gurl Distt, West Bengal

(iii) Vah-tuk-var Tea  Estate,
Darjeeling Distt, West Ben«
gal.

(iv) Kumai Tea Estate, Darjeeling
Distt, West Bengal

The first three gardens were taken
over on 12-10-1978. Kumai Tea Es.
tate was taken over on 18-6-1977 ant
therefore mo information relating ¢
part (b) and (d) is belng givan &
respect of this particular Estate.
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) (In Rupees)
Looksan Pashok Vah-Tuh-Var
Bxpenditure . . . 14,85,736  10,59,060 7.91,637
Less Sale Proceeds realised - . . 9,945,004 3:39,617 1,86,611
Shortfall in revenue L 491,732 7:19,452 6,085,026

This gardens were previously not
being managed properly. Both—the
plantations and the factory had been
neglected by the earlier management.
Expenditure therefore hag to be in-
curred on pruning, drainage, eradic-

©

ating jungle weeds and major over-
haul and repairs to machinery, This
has resulted in excess of expenditure.
over revenue.

Figures are provisional and subject
to finalisation after audit.

Kwnai
Looksan  Pashok Vah-Tuk-Var (18-6.77)
Labour strength 85 on take
over date : 960 1114 903 919
As on 31-3-1977 p6o 1114 Yo3 919
(After take-over)
@ Looksan  Pashok Vah-Tuk-Var
Provident Fund 8,854,000 8,327,000 3.45,000
Gratuity 6,00,000  1,50,000 27,500

These relate to the period prior to
take-over and are provisional as veri-
fication of claims is in progress. Pro-
vident Fund dues arising after take-
over have been paid regularly,

Central Assistance to Assam

2361. SHRI PURNA SINHA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) the total amount of money
drawn by the Government of Assam
ag Central Government's contribution
agsistance to build the temporary
capital of Assam at Dispur till 3lst
March, 1977;

(b) whether the State Chie Minis-
ter hag been paid another sum of
Rs. 5 crores gpecially for develop-
ment works in Assam during the re-
maining period of the year ending
31st March, 1977

(c) if so, the particulars of projects
and amountg spent by the State Gov- -
ernment out of the special grant of
Rs. 5§ crores mentioned at (b) above;
and

(d) whether Government
to conduct a specia] audit of the
accountg relating to the money drawn
by the Government of Assam for con-
struction of the temporary capital at
Dispur anq the saig special grant?
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THE MINISTER OF FINANCE AND.
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) A sum of Rs. 3.5
crdles has =0 far been released to the
Government of Assam [tor building
the capital at Dispur.

(b) An outlay of Rs. 11830 crores
had been approved for Assam for
their Hil} Areas Plan in 1978-77. The
State Government was entitled to a
Central assistance of Rs. 5 crores only
towards the financing of this outlay.
Releases of Central assistance to the
various States are made on the basis
©f progress of expenditure during the
year. Accordingly, Rs. 6 crores were
released to the State Government of
Assam as envisaged in the scheme of
financing. -

(¢) The Annual Plan for 1978-77
for Hill Areas of Assam included com.
posite project for prevention of jhum
cultivation and other programmes for
development of agriculture, irrigation,
power, medium industries, village and
small scale industries, roads and so-
cial sérvices. Government of Assam
had reported towards the end of the
year that anticlpated expenditure upto
31-3-T7 was likely to be Rs. 11.30
crores, which entitled them to receive
the "Central Govi's assistance of Rs. b
crores for their Hill Areas Plan.
Figures of actual expenditure will be
available only after some time,

{d) There is no proposal under
Govt.'s consideration for conducting a
special audit.

Emport of Engines “Ford Exira” 3
Criinders

2862, SHRI SATISH AGARWAL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state;

(a) whether the engines “Ford
Extra” 3 Cylinders fittag in the Maruti
road rollers were imported without
import licence; ang

(b) if s0, the action Government
‘propose to take against the company?

JULY 1, 1977
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THE MINISTER OF COMMERCE
AND CIVIL. SUPFLIEg AND ¢€O-
OPERATION (SHRI MOHAN DHA--
RIA): (a) No import lcence has been
issued to any Maruti concern for im=
port of “Ford Extra” $ cylinder en--
gines, According to the information
furnished by the Ministry of Fin-
ance (Department of Revenue and
Banking) there has been no such
case of import without import licence.

(b) Does mnat arise,
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the financia® wébrs 197475 18¥8-76
and 1876-77 are indicated below:

(Rs. crores)
3rst March, 1975 a7 27
318t March, 1976 326 84
318t March, 1977 351 B8
Malpractices in the Distributien of

Viscose Fllament Yarn

f2865. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have re-
celved any memorandum about the
malpractices 1n the distribution of
viscose fllament yarn by the Tamil
Nadu Regional Committee of Spinnars
ang Weavers; and

(b) if so, the action taken against
the Tamil Nadu Regional Commitlee
of Spinngrs and Weavers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Bir. In the past there
have been a few complaimts about
malpractices in the distribution of
viscoge filament yarn by the Tamil
Nadu Regional Cemmittes of Bpinners
and Weavers. ' ,

(b) The Tamil Nadu Regional
Committee of Spinners and Wedvers
which was dormant for thé past two.
Years will no more be incharge of dis-
tribution of yarn. In the new agree-
ment under discussidn betweerd #pin-
ners and weavars for the period 1-4-

T onwards, it is proposed to allocate
vistosé fillament yarn to the handloom
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Representation of Ex-Employeey of
Reserve Bank of Bombey

2367. SHRI R. K. MHALG]; Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleaged to
state:

(a) whether the representation of
Ex-employees of Reserve Bank, Bom-
bay has been pending with the Gov-
ernment for many months; and

(b) whether the said employees
hag been transferreg to Reserve Bank
from the Qovernment Finance Depart-
ment?

THE MINISTER OF FINANCE
AND REVENUE AND_ BANKING
(SHRI H. M. PATEL): (a) and (b).
Reserve Bank of India have report-
ed that some of their Ex-employees
who were initially transferred to the
Bank's service from Governmeng in
1935 and retired from the Bank's ser-
vice on different dates prior to Nov-
ember 1060 had submitted a repre-
sentation to Reserve Bank of India,
in October 1876, seeking monetary
rellef by way of er-gratic pension.
Their request is being considered by
the Bank,

Closure of Textile Mills in Kerala

2368, SHRI VAYALAR RAVI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) the tota] number and names of
closeq textile milly in the Staie of
Kerala ang their total spindle capaci-
ty; snd

(b) the total number of employees
rendered  unemployed due to the
closure of these mills?

RIA): (a) The namas of cotton tex-
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ﬁlnmm:blngcluedlnxmm
the spindles involved are:—

Nemeofthe Mill  Spindles

1. Trivandrum Spinning Milll
Ltd., Balsramapuram 25,200

2. Prabhuram Mills .Lul. Ghm-
nncor 8,992

3. Kottayam Tmilenud., -
Kotisyam . 12,416

4. Kerala Lakshmi Mills, Trichur 28,810
$. G.T.N. Textiler Ltd., Alwaye 25,104

6. Malabar Srg. & Wvg. Mill
Calicut = . . . "‘ 18,400

ToTAaL . 1,18,923

(b) 2,767 workers.
i fewmil o wdr
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w0y w97 wrvw ¥ ofbr A 737
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Revenue from Gos, Daman and Diu

2370. SHRI EDUARDO FALEIRO:
Will the Minister of FINANCE AND
REVENUE AND BANKING bg pleas-
ed to state the annua] income to the
Central Exchequer separately from
Gos, Daman and Diu in respect of
Income-tax, wealth-tax, estate duty,
excess profits tax, expenditure tax,
Central excise duty, Cmtrll sales tax,
customs duty?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M, PATEL): Annual in-
come to the Central Exchequer ge-
parately from Goa, Daman and Diu
for. the last three financial years in
respect of Income-tax. Wealth-tax
estate duty, excess profit tax, expen-
diture tax, Central Excise duty, Cen-
tral Sales-tax and Customs duty is
furnished in the statemen; annexed.

- Statement
Yewr  Income- Wealth By Central Central 3 Cus-
Taxand Tex nu“:;' “m“'&:“'m Sales “toms
Tax Tax  Duty Tax Duty
ton
(Rupees In hakhs)
197475 5 ¥ s'n Nil Nil 2934 3317 1,39

1973576

f1090 9208 418

3088  43-44 1,308

"” L)
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. ]
1 2 3 4 5 6 7 8 9 Io
1976~77 1,389 10329 331 Nil Nil 3,280 61°85 1,133
Daman 1974-75 560 061 029 Nil Nil Nil o4y 004
1975-76 11°7§ o*6o  ©O-02 Nil Nil » 049 Nil
1976-77 577 0'83 o005 Nl N 156 087 "
Diu » - 1974-75 I'14 0'06 0©'001 Nil Nil Ni o006  Nit
1975-76 1°19  o'14 Nil » » » 0'00§ 0°006
1976-77 1:04 0*12 0'10% » » » 0002 MNil

Smuggiing of Silver out of India

2371. SHRI C. K, CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND* BANKING be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to g news item
appeared in Patriot dated 11th May,

1977 under the heading “Smuggling
of Silver to Gulf”;

(b) it so, Government’y reaction
thereto; and

(c) what steps Government have

takep to stop smuggling ut West Coast
in Indla?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Yes Sir, The reports received by
Government do not indicate any large
scale smuggling of silver,

(c) Although ‘smuggling continues
to be effectively contained, anti-smug-
gling measures have bsen reinforced
and the fleld formations have been
duly alerted and instructed to take
stringent action against smugglers
undeér the normal Isw. These mea-
sures inclyde strengthening of inves-
tigation and intelligence set ups, rums,
maging of ships arrivin; from sensi-
tive porty 8nf patrolling of vulner-
able areas on,the zea coast and the
main transport routes.

Demang of Indian made goodg In .
Japan

2372, SHRI G. Y. KRISHNAN. Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA~
TION be pleased to state:

(a) whether Indian made goods are
in great demand in Japan; and

(b) if so, the facts thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Exports of Indian
goods to Japan have steadily incrids~
ed over the last few years. Expori
of products like iron ore, marine pro-
ducts, coffee, lsather, iron and steel,
Aluminium, ready-made garments, to.
bacco un-manufactured, pearls and
precious and semi-precious stones
have shown particular buoyamey:

Manipolsting Prices in Dry Frafis
Cloves and Cinoamen

2873, SHRI KRISHNA KUMAR
GOYAL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION bé pleased to state:

(a) whether some importars have
been artificially manipiilating
in dyy fruits, cloves and 3
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(b) it so, the pteps taken or pre-
posed to be taken io lower prices of
these articles?

‘THE MINISTER OF COMMERCE
AND CIVIL. SUFPLIEE AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Upto the end of
the year 1976-77 import of dry fruits
was allowed to established importers,
and the import of cloves, cinnamon
was not permitted except in limited
quantities, on restricted basis, for ma-
nufacture of ayurvedic medicines etc.
Because of such restrictive policy, the
importers were manipulating prices
of these commodities.

Under the 1877-78 policy, 1t has
been decided to allow import of these
items under free licensing system,
within certain monetary limits. This
has already had the effect of lowering
these prices.

Smuggling of Dry Fruits, Cloveg and
Cinnamon

2374. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether a large scale smuggl-
ing is going on in dry fruits, nutmegs,
cinnamon, cloves; and

(b) if so, the steps taken or propos-
ed to be taken to end smuggling in
these articles?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL). (a) No Sir, Reports
. received do not indicate any large
. Scals, sm g in dry fruits, nut-

megs, cinnamon and claves,

(b) AMhéugn smugglihg continues
ta be  effectively contained, anti-
smuggling measures bave, heen rein-
forced and the fleld :or:-?atimu have
“Béen imstrucisd to take stwingermt ac-
tion against smugglers undef the nor-

mal law. s megpures., inglude
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strengthening of investigation and in-
telligence set rummpging of

2875. SHRI VASANT SATHE: will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether large number of com.
panieg secure fix time deposits from
public at high rate of interest and do
not pay the interest timely and refund
the deposit after time limit;

(b) whether Government have re-
celved complaint; against such com=-
penies operating in Maharashtra, if
so, the names of companies and Na=
ture of complaints; and

(c) the action taken/proposed in
the matter to protect the interest of

the depositors?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(S8HRI H, M. PATEL). (a) and (b).
The Reserve Bank of India have re-
ported that they have received com-
plaintg that some companies, which
have accepted deposits from the pub-
lic, are not paying interest on due
dates and deposits on maturity. The
names of the companies, operating in
Mahargshtra, in respect of which such
complaints have beep recelved hy the
Reserve Bank, are given in the en-

“Gloged statement,

-

{c) While the action for non-pay-
mént ‘of deposit 6 ‘iny Fndividual
depasltor’is a matter of vontract Bet-
‘Ween the ‘deposttor and the dépositee
tdinpany; several ‘theasurés © for pro-
Mw-hwa%nm

LI A o Lol - B P T T
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been/are being taken. The directions
issued by the Reserve Bank to finan-
clal and miscellaneous non-banking
companies and the Rules {ssued by
the Department of Company Affairs
to non-banking non-financial compa-
nies restrict the quantum of deposits
to be accepted by them to specified
ceilings and require them to disclose,
in the advertisements soliciting depo-
sits and in the deposit application
forms, the prescribed particulars re-
i garding their financial position and
-wnanagement.

" Government have also accepted the
recommendations of the James Raj
Study Group on non-banking com-
panies (i) that the non-banking non-
;Sancial and certain categories of non-
'bakms financial companies should
bring down, in stages, the quantum
of their deposits from public from 50
per-cent to 256 per cent of their net
owned funds, (ii) that the non-fin-
ancial companies should maintain in
the form of liguid assets (excluding
cash in hand) not less than 10 per
cent of the deposit liabilities maturing
during the course of a year, and (ili)
that the npon-banking financial and

JULY 1, 1877
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Statement

The names of the companies operating

in Maharashtra against which com-

plaints have been received for nom-

payment of deposits on maturity and/
or inetregt thereon,

(A) Non-barking non-financigl com-
panies,

1. Asian Cotton Mills Ltd.
2, Anil Hard Boarg Lid.
3. Bhopal Toughened Glasg Works

LLtd. .

4. Alvin Coredills Pvt. Lid,

5. Deccan Farm ang Distillerieg Pvt.
= Ltd,

8. Dadjce ang Dhakjee ang Co. Pyt.
FETY ]

1. Foremoat Dierjeg Ltd.
8. Guarat Industries Pvt, Ltd.
9. Jolly Anil (India) Ltd,

10. Khandelwal Engineering Co.
Pvt. Litd, v

11, Mass Communication Marketing
Pvt. Ltd.

12. Jolly Brothers Pvt. Ltd,

18, Napal Stainless Ltd,

14, Savaswati Synthetics Pvt. Ltd.
16. 8. B. Joshi and Co. Ltd.

16. Spunpipe and Construction Co.
of India Ltd.

17. Shah Construction Co, Ltd,
18, Tahira Industries India Pvt. Lid,
10. Trawlers Pvt. Ltd,

20, Khandelws] Hermann Electro-
nicg Ltd.

31. Klmndelwal Buildery Pvt. Ltd.

12, Khandelwal Manufacturing
§ 1 Corpn. Ltd,

u.&:hmmmm

24 M. J. Fertiliser Ltd,
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20, Indiap  Express Newspapers
(Bombay) Pvt, Ltd,

28. Sahib Singh Mfg, Co, Pvt, Ltd.

27. Starit (Engg.) Water Treatment
Co, Pvt, Litd,

28. T, Maneklal Mfg. Co. Litd,
20. Lamp Caps and Filaments Ltd.
80. Lawkin Ltd,

(B) Non-banking financial and Mis-
cellaneou; Non-banking companies.

1. Sterling Benefit ang Investment
Co. Bvh, 1ad,

2. Shantikam Financiers ang Chit
Fundg Pvt, Ltd.

3. Nav Bharat Investment Ltd,

4. Gurdeo Finance ang Savings Pvt.
Ltd,

5. People’'s Mutual Benefit Pvt. Ltd.

6. Navjivan Chit Fupd Pvt. Lid,

7. Star of Cochin Chit Schemes Pvt.
Ltd,

8. Sable's Chit Pvt. Ltd.
9. Bhagyalakshmj Finance Pvt, Ltd.

10. Madhu Chit Fund and Trading
Co. Pvt, Ltd, ',

11, Umg Investments Pvt. Ltd,
12. Amar Finance (Bombay) Pvi
Lta,

Raising of Capital by Companics

2378. SHRI PRASANBHAI MEHATA,
Will thy Minister of FINANCE AND

REVENUE AND BANKING be plens-
eg to state:
a) how companies have 50

ht(bnn 0 raise their capital
during the last ope yesr;

(b) how many such comspanies be-
long to the Blate of Gujsrat; snd

(¢) whetber in the month of April,
five companiea were allowsd to raise
their capital?

Written Angwers 1,

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL); (a) During the financial
year 1976-77, consents/acknowle.ge-
ment of proposals under the Capital
Issues (Control) Act werg given to
380 non-Government companleg for
raising capital by way of intlal issues,
further jssues, bonus issues, deben-
tures, etc,

(b) Of the above, 34 companies had
therr incorporation in the State of

Gujarat,

(c) The reference ig perhaps tu one
of Yhe four Press releaseg issued by
the Office of the Controller of Capital
Issueg in the month of April 1977 giv-
ing the names of the five companies
which have been allowed to rase
capital. In al], during the month of
Apri] 1977, 26 companies had heen
allowed to raise capital.

Indirect taxes on Non-ferrous Metals

2377, SHRI M. RAM GOPAL RED.

(a) whether the meta] industry has
pleaded for gimplified and rationalis-
¢d structure of indirect taxes on non.
ferrous metals; and

(b) ¥ so, the reaction of Govern=
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL): (a) Yes, Sir.
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(a) whether the Al India Non-
ferroup Metal Industries Association
has vurged the Government to restrict
the collection of central excise duty
to a gingle point; and

(b) if so, the decision taken in the
matter?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) The matfer is under examination.

Opposition for move ¢ reduce Cen-
tral Government Staff

2379. SHRIMATI PARVATHI KRISH-
NAN. Will the Mimster of FINANCE
AND REVENUE AND BANKING be
pleased to state: .

(a) whether the move of Govern-
ment to reduce the sanctioned stren-
gth of Central Government staff by
10 per cent has been opposed by the
trade unions working in the field, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL), (a) All Ministries/De-
pariments of the Central Government
have been requested vide Finance
Sccretary’s D.O letter dated 13-5-77, to
review their staff sirength as also that
of thelr subordinate formations to ex-
plore the possibility of reducing existing
strength by at least 10 per cent. A copy
of this letter has been 1aid on the Table
of the House in answer to Unstarred
Question No. 802 on 17-8-T7. Represen-
tations have baen nce;v\ed Irl.‘un a few
Umons againgt these orders.

(b) Kveping in view.the need for ut-
most echaomy in administrative ex-
penditurey) also the faci that the

"T;“ lloyment prpspects are not

. like! .88 a result of the
nq change 18" coptemplated

therd.n. Y '
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Jmpact of Refluction in Import Dwiy
.- on Cooconut and Cogonnt OR

2380. SHRI C. X. CHANDRAFPAN:

SHRI M. N, GOVINDAN
NAIR:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether Government have de-
cided to reduce import duty on coco-
nut and cocanut oil considerably and
alzo to encourage large scale import
of these items;

(b) if so, whether Government are
aware of the serious impact it has
made on the financial structure of the
Keralg Governmeny as a result of a
slump in the prices of coconut and
coconut oil in Kerala; and

(c) if so, Government's reaction
thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) With a view to
overcoming the shortage of edible oils
in the country and making them avail-
able at reasonable prices, the Govern-
ment liberalised the import of edible
oils and oi] seeds including coconut of
and copra from January, 1977 and
reduced the customs duty on coconut
o1l, from 75 per cent {o 30 per cent, with
effect from 20-5-1877. No decision has
been taken to reduce the customs duty

on copra,

(b) angd (c). There hag been no such
slump in the prices of copra and coco-
nut ofl as to sericusly affect ihg eco-
nomics of coconut cultivation,

mmmm guspected
involvement of Indlans in Inter-
nationa] Boelng purchase Scatndal

2381. BHRE 6, K. CHANDRAPPAN:
SHAY P. K. KODI¥AN:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

a) mn-q- mﬂuhnr'-hvﬂﬁp-
tions have been made by GBI into



113 Wridlen Antyosrs  ASADEA 10,1808 (SAKA)

ihe saspected involvement of .Indians
in the International Boeing purchase
scandal; and

(b) it so, the facty thereof and at
what stage is the in at pre-
sent?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). The Central Bureau of In-
vestigation have completed prelimi-
nary geruting of the records relating
fo the Boeing deal of the Indian Air-
lines and the matter 1s being examin-
&d further,

Withdrawal of Price-tag order in
Delhi

2382. SHRI C K CHANDRAPPAN:
‘Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have
withdrawn the price-tag order in
Delhs;

(b) if so, the reasons therefor; and

(c) what machinery Government
have got to see that the consumers
are not cheated by the unscrupulous
traders?

THE MINISTER OF COMMERCE
AND CIVIL BSUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (c¢) The Delhi (Display
of Price of Articles) Order which
was promulgated in’ September, 1975
under the Defence and Interns] Secu-
nity of Inda Rules, 1971, 18 still 1n
force. This order 18 being shortly
repigced by a pimilar Order under the
Essential Co; ties Act, 1933,

In order 1o ensure availability of
estentia] eémmodities of mais con-
suitiptiby ‘at reasonable prices, Delhi
Admiinfsiratfoh’ is ‘hlso exareising
licemsing ocomtrol on  ¥ecdgmins,
pul wheat, H.V. Qils, coal, kero-
sene,’ , cement, sugar, étc. and
piive  control ‘tn e asment, 'ebal,
kerosene, bricks, LF: Sai dnd Light
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Diegel Oil. There is an organised en-
forcement machinery to see that the
traders comply with the provisions of
various laws and orders and do not
indulge in unfair practices,

Review of LT.D.C, Hote] Projecis

2383. SHRI M. KALYANASUN-
DARAM: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to “state:

(a) whether Government have
asked India Tourism Development
Corparation to review all the nine
hotel projects, work on which had al-
ready begun; and

(b) if so, the facts thereof and rea-
sons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
On account of constraints on financtal
resources and gther priorities fixed
by Government, the India Tourism
Development Corporation has for the
present deferred certain schemes in-
cluding ® accommodation projects, on
which construction work had not yet
begun.

Review of the working of ST.C. by
Indian Institute of Management,
Ahmedabad

4385. SHRI PRASANNBHAI
MEHTA:
PROF. P, G. MAVALANKAR:

Will the Minister of COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION ke pjggsed to state:

(a) whether he has asked the
Indian Institute
Ahmedabsd t6 undertake a compre-

“hefistve review of the werking of the
State Trading Corporation of India;

T 'm ﬁw‘m:;mgoboiwg-
‘digated by thy justituty; end

LR}
4
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(c) when the report is likely to be
submitted?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Yes, Bir. The
Indian [Institute of Management,
Ahmedabad, has been asked to carry
out a study to suggest appropriate
measures for streamlining and im-
proving the operationgl efficiency of
the STC and the MMTC and their
subsidiaries and the quality of service
to their clients. The Institute has also
been asked to make recommenda-
tions regarding the role of these
organisations in the context of the
overall national interests that they
ure supposed to serve.

(¢) The Institute has estimated
that the basic report should be avail-
able in six months time. They have,
however, agreeq to send ‘nterim
recommendations earlier,

Overhauling of Jet Engines of Domey-
tio Airtines by Alr Indis

2386, SHRI R. V. SWAMINATHAN:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether Air India was unwil-
ling or unable to overhaul the domes-
tic airlines jet engines at its Bombay
port workshop and five engines had
to be sent abroad leaving Indian Air-
lines with just one spare engine
keep ity 12 twin jet Boeing 737

not

g

the tight schedule:

(b) if so, the reasons for
hauling the jet engines in India

(¢) the expenditure involved in
overhauling in the foreign country;
and

H g

(d) whem the jet engines snt
abroad are likely to be received back?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM EAUSHIK): (a) and

JULY 13, 1877
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(b). Air-Indis was not unwilling to
underiske overhaul of Indian Alirlines
jet engines in its workshop at Bom-
bay. Air-India facilities are planned
to undertake overhaul/repair of
Caravelle and Boeing 737 mireraft
engines of Indian Airlines. However,
dug to abnormal and sudden increase
in the workload arising out of— '

(1) a mandatory inspection that
had been called by the US.
Airworthiness Authorities on .,
T37 aircraft engines;

(Ui} certain mandatory work
called for on all Curavelle
engines by Director General, .
Civil Aviation subsequent to
the Caravelle accident in
Bombay in early October 1976,
Air-!m{ia facility wag unable
to meet the operationg] re-
quirement of 737 engines for
Indian Airlines operations.

In view of the mbove, 5 Boeing 737
engines were sent to the manufac-
turers in United States of America
for repairs so that Indian Airlines
scheduled operations could be main-
tained. After sending these 5 engines
there were still 4 spare engines left
in India.

(c) The estimated expenditure in
overhauling the engine abroad is
Rs. 10 lakhs per engine, of which
Rs. 165 lakhs would be in foreign
exchange, N

(d) All the 5 engines have already
been received after overhaul.
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medh)un.thominummthm;

(c) what steps are being taken to
improve the jute industry?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b), There ig no
proposal at present to nationalise the
jute industry.

(c) The following are some of the
important steps which have been
takep for improving jute industry:—

1. Abolition of export duty on all
jute manufactures.

2. Levy of cess on jute manu-
factures for financing re-
search and development acti-
vities through a Development
Council.

3. Grant of liberal assistance for
research and  development
efforts for promoting new end
uses of jute and reducing cost
of production.

4. Grant of soft loan assistance
to jute industry to encourage
modernisation of plants and
equipment for increasing
their productivity and reduc-
ing costs of produgtion.

5. Measures to make exports of
some jute goods more com-
petitive in the foreign mar-
kets and more remunerative
to the m‘nmchlm

oon nitw ¥ vizw-Aent @) fwm
T wym

2388 ot weflew wex : W
wiew s amrc fewe St oy v
or por ot T -

(%) war 7oy witw ¥ qdewdat
Y fiesrw Yy g WYyw oty g
st
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(w) =fy g, & oo Wow & sty
wmi?

i st moe femer St
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WK (Arg & fd) fawet qur dw
¥ uTxodto 459, 460 (faeeT wrfeay/
warer ¢ aeak) Fav @ AR ge
¥ 1 e (o Ty Ty AT
wga frwe §) o Twge W 5 Ak,
1977 ¥ faedft qar werd ¥ woag ¥
ot are Y frwra Fwr gror Ay fE@r
T § |

Discussions between India ang Bri
Lanka to curb smuggling

2389. SHRI R, V. SWAMINATHAN:
SHRI NIHAR LASKAR:

Will the Minister of FINANCE AND
REVENUE AND BANKING be
pleased to state:

(a) whether India and Sri Lanke
have recently held talks in Colombo
to discuss the measures to curb the
smuggling from both the countries;

(b) if so, a brief account of sub-
arrived at;

(c) whether the areas of co-opera-
tion to check smuggling were found;
and

(d) it so, the detaily of the same?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes 8ir, A dele-
Customs
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3rd and 4th June, 1977 regarding the
measures to curb smuggling between
the two countries,

(b) to (d). The discussions related
to the matters of mutual ‘interest and
co-operation for prevention of smug-
gling of goods between the two coun-
tries. It was, inter alia, decideg that
there should be more frequent ex-
change of information relating to
smuggling activities as well as identi-
fication of gangs of smugglers operat-
ing on both sides with a view to
effectively  curbing their activities.

Construction of New Aerodrome near
Cochin

2390. SHRI P. K. KODIYAN:
SHRI K. A. RAJAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the scope for expan-
sion of the Cochin airport is very
much limited; and

(b) if so, whether Government
"have any proposal to construct a new
aerodrome near Cochin to cope with

the increasing passenger traffie re-.

- quirements?

THE MINISTER OF TOURISM AND
“CIVIL. AVIATION . (SHRI PURU-
SHOTTAM KAUSHIK): (a) although
the scope for extension of the Naval
airport at Cochin is somewhat limited
due to the presence of obstructions
like “Port Trust building, high cranes,
proximity to sea, etc. the existing air~
port is being developed at an estimat-
ed cost of Rs. 70.05 lakhs by realign-
ing, strengthening and extension of
the runway to make it suitable for
Boeing 737 operations.

(b) There is no proposal at present
to construet a new =erodrome at
Cochin.

“Aerodrome at Kozhikode

" 2391, SHRI P. K. KODIYAN: Will
“the . Minister of TOURISM = AND
CIVIL AVIATION be pleased to state:

JULY 1, 1977
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(a) wheth.er there is any proposal
to construct an aerodrome at Kozhi-
kode; i

i

(b) if so, the main features there=-
of;

(c) the estimated cost of the pro-
posal; and 3 ¢

(d) when the constructién of the
aerodrome is expected to begin?

THE MINISTER OF TOURISM AND
CIVIL AVIATION. (SHRI PURU-
SHOTTAM EKAUSHIK): (a) to (d).
A project for construction of an aero-
drome at Kozhikode (Calicut) was
included  in the draft Fifth
Five Year Plan. However, due
to. increase in the cost of
operation consequent on the hike in
prices of aviation fuel and also the
tight fleet position, Indian Airlines
had to review their plans ang found
themselves wunable to operate to
Kozhikode (Calicut) in the Fifth
Plan period. The project has there-
fore been deferred for the present.

Result of Economy Measureg

2392, SHRI P. K. KODIYAN: Will
the Minister of FINANCE AND
REVENUE AND BANKING be
pleased to state:

(a) whether the wvarious measures
taken to effect economy in public
expenditure have yielded any desir-
ed results in the current year; and

(b) if so, the 'amount of money so
far saved or likely to be saved in the
current year?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING ' (SHRI
H. M. PATEL): (a) and (b). The
adoption of various economy measures
would help in containing the growth
of -administrative expenditure, It is,
however, not possible to quantify the
savings to be achieved.
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Detision on Takes ovpy of twe closid
Jute Milly

25h3. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE AND CIVIL SUPFLIES AND
COOPERATION be pleaseq to state:

(a) whether Government havg de-
cided to take over the management of
two closed jute mills;

(b) if so, the details thereof;

(c) whether thegse two milly have
misappropriated huge amounts of
Jute Corporation of India and from
the workers' provident fund; and

(d) if so, what effective measures
are being taken or are proposed to
be taken against these private em-
Ployers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). The management
of two closed jute mills, namely
Khardah Company Limited and Union
Jute Company has been taken over
by the Government with effect from
16th May, 1977. ,

(c) Khardah Company Limited is
alleged to have mis-appropriated raw
jute worth about Rs, 13.48 lakhs be-
Ioréﬁn; to the Jute Corporation of
In

(d) The Jute Corporation of India
hag fileg cases against the Directors &
Senior officers of Khardsh Company,
whith are pending in the Court.

Allegedl Involvemeny of Gandhi
Brothars in Bostng Deal

2394, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of TOUR-
ISHAHT}_FIVILAVIATIONbepku-
ed to state:

(a) whether Glovernmant's
tion has besn drawn fo the news-item
sppeaiilly in Bill: Hited thé HE-Thhe,
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(b) if 80, the facts thereof;

(c) whether pny ing has been
instituted into this allegation; and

(d} if go, the outcomg thereof and
action being taken theteon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) Yes, S,

(b) to (d). So far ag the allega-
tions concerning the purchase of two
Boding 737 aircraft for Ministry of
Defence are concerned that Ministry
have decided not to procure these
aireraft. A Commission of Inquiry
headed by Shri P, Jaganmohan Reddy,
a retireq Judge of the Supreme Court
will inquire into all matters relating
to the proposed purchase of the two
Boeing aircraft requireg by the Minis-
try of Defence.

As regards the other allegations,
these are under investigation.

Flying Olubs

2395, SHRI R K AMIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have de-
cided not to encourage opening of
new flying clubs in the country; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND

TIL AVIATION (SHRI PURUSH-

AM KAUSHIK): (a) Yes, Sir,
for the present, .

(b) The reasons are:—

(i) high cost of operation of air-
craft on increase 1in
price of aviation fuel, jacrease in thy
euto!mnmﬁl_&‘.ncmﬂpu_r
ang allowadoes' to the wtutly

i ?
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(ii) unemployment amongst com-
mercial pilot's licence holders; and

(ili) financia] constraints in regard
to subsidising of flying clubs.

Exports to West Germany

2386. SHRI D, D. DESAI; Will the
Minister of COMMERCE AND CIVIL
SUPFLIES AND COOPERATION be
pleaseg to state:

(a) whether the exports to West
went up by 55 per cent in
1976; and

(b) whether there is any plan for
improvement in Indo-West German
trade? )

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR1I MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The following steps have been
taken for boosting Indo-German

trade:

(1) Market study of specified pro-
ducts;

(2) Participation in fairs & exhi-
bitiong like ANUGA Food Fair,
Hanovar Fair, Partnerg for Progress
Exhibition, “Electronica” Exhibition
ete,

(3) Deputing specialised delega~
tions to West Germany for exploring
posgibilities for market adaptation.

*The importy from West Germany are
aleo likely to increase in view of libe=
ralised import policy.

asiagy it gro wrefie sl &
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Measures to avold gisloeation Im
export of jute

2399, SHRI M. RAMGOPAL RED-
DY: Will the Minister of COMMERCE
AND CIVIL SUFPLIES AND CO-
OPERATION be pleased to state:

(a) whether the strike by barge-
men of the Calcutta Port during May,
1877 put the jute industry in doldrums
hitting the export; and

(b) if so, the remedial measures
taken to avoid dislocation in the
export of jute?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO=-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The Bargemen's strike was call-
ed off on 26th May, 1977 on the inter-
vention of the Ministry of Labour.
With a view to ehsuring that disloca-
tion in exportg of jute ang other goods
does not recur, a Committee has been
sel up under the auspices of the
Ministry of Labour to look into the
problemg of Barge industry operating
on Hooghly.

Arrears of Income-tax against com-
panles, firms and indusiries

2400. SHRI KANWAR LAL GUPTA:
Wil] the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) the names and gddressey of the
companies, firms and individuals
againgt whom Income-tax demand
above Rs, 5 lakhs way pending and
letter on written off by the Depertment
during last four years;

(b) the reasons for writing off the
income-tax gemand in euch case; and
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRi
(H. M, PATEL) (a) to (c). The re-
quisite information iy being collected
ani will be luid om the Table of the
House as 500n as possible.

Lédns advances by natonalised banks/

finanvial institutions above Rs. 2

lakhs i compsnies, individuals =and
indusirial houses

2401. SHRI KANWAR LAL GUPTA;
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) the number of companies, in-
dividuals and irdustrial houses who
got loans above Rs, 25 lakhs from any
nationalised bank or financial institu-
tions or any Government agency
during the last three years;

(b) whether Government have
made any inquiry against some com-
panieg ang individuals to whom loans
were given after violating the proce-
dure and in sOme cases against the
directions of Reserve Bank of India;

(¢) whether (Government have re-
ceived mny complaints eagainst the
loan to any company or individual
which has been sanctionied irregularitv:

(@) if go, the nameg &nd pddresses
of those companies and individuals
etc, and the action taken by Govern-
ment thereon; and

(e) what action has been taken by
Government against the bank officials
who ganctioned such loans?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H,
M. PATEL): (a) Information is being

ang will be laid on the Table
of the House to the extent available.

_(b) to (€). Presumably, the Hon'ble
Mewmber has t'emlngmmmn allega-
tiong_sgainst banks
and Hnancial - i mh ap-
peared in the Economic and Political

JULY 1, 1977
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Weekly dated 30th Apeil, 1977 as a
Leaderette Caption “Financiel institu-
tions—restoring order”. In addition,
Government have also revelved somé
complaints on certain facilities sanc-
tionéd to individual clienty by some
public sector banks,

Tha position these ele-
gationg and the specific complaints re-
ceiveq and the action proposed to be
taken thereon has already beén ex-
plained in my replies to Unstarred
Questions Nos, 1720 and 1734, both
answered in the House on 24th June,
1877,

Fetirement of income-tax officers

2402, SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) the number of income-tax offi-
cerg who have been prematurely re-
tired" during the promulgation of
emergency; and

(b) whether Government propose
to re-examine the cases of the offi-
cars who were retired without assign-
ing any reasons?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHE! H.
M. PATEL): (8) and (b). During the
period of the Emergency, 10 Income-
tax Officers (Class I), being officers
beluw the grade of Assistant Com-
missioner of Income-tax end 16
Income-tax Officers (Clams II), were
retireg by orders issued in exercise of
the powers conferred on the appro-
priste authority by clause (&) of
rule 56 of the Fundamental Rules, Of
these, 283 made representations agdinst
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Cost of production of Indian tea

2403, SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state;

(a, whether the cost of production
of tea is higher in India as compared
to the other international producers;

and

(b) the gteps being taken to make
teg prices competitive in the world
market?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR] MOHAN DHA-
RIA): (a) The cost of production of
tea varies widely from area to arca.
In fact, there are large variations even
from one tea garden to another with-
in the same area. It is, therefore,
difficult to make a meaningtul com-
parison. Reliable data of the cost of
production in foreign countries is also
not easily gvailable.

(b) As a result of the supply and
demand situation the international
prices of tea are high, and the
question of taking steps to make the
prices competitive does not arise at
this stage.

Functiong of the National Cooperative
Development Corporation

2404, SHRI SHEO SAMPAT: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the functions of the National
Cooperative Development Corpora-
tion;

(b) whethey there iy another orga-
nisation pamed National Federation
whose functiong are almost the sams
ag that o¢ NCDC;

. +(c) the annual expenditure incurred
\o;humnc,-m
108 185,
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(d) whether Government propose
to take steps to wind up thig organi-
sation?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) In terms of the National
Cooperative Development Corporation
Act, 1962, the functions of the NCDC
are to plan and promote programmes
through cooperative societieg for:

(a) the production, processing,
marketing, storage, export and
import of icyltural produce,

foodstuffs, -poultry feed and notifled
commodities;

(b) the collection,  processing,
marketing storage and export of
minor forest produce,

In particular, the Corporation may:

(i) advance loans or grant sub-
sidiegs to State Governments for
financing cooperative societies ang
for employment of staff for im-
plementing programmes of co-
operative development;

(ii) provide funds to State Gov-
ernments for financing cooperative
societies for the purchase of agri-
cultural produce, foodstuffs and
notifled commodities on behalf of
the Central Government;

(iii) plan and promote program-
meg through cooperative societies
for the supply of geeds, manures,
fertilisers, agricultural imple-
ments ang other articles for the
gevelopment of agricultural pro-

uce;

(iv) provide loans and grants
directly to the national level co-
operative socletles and other co-
operative socleties having objects
extending beyong one State;

(v) provide loans to cooperative
societieg on the guarantes of State
Governments or in the case of co-
operative socleties in the Unlon
Territories, on the guarantee of
Central Government;
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(vi) participate in the share
capital of the national level co-
operative societies and other co-
operative societies having objects
extending beyond one State,

(b) No, Sir,

(¢) No administrative expenditure
on the NCDC js incurred by Govern-
ment. However, loan to the extent of
Rs, 1621.29 lakhg and grantg to the
extent of Rs. 455.19 lakhs were given
to the NCDC during the year 1876-77,
for financing varlous programmes of
cooperative development within its
purview. '

(d) No, Sir.

Amount spent by Managing Director
of National Cooperative Development
Corporation on entertainment

2405, SHRI SHEO SAMPAT: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the amount spent by the Manag-
ing Director of the National Coopera-
tive Development Corporation on
entertainmen; during the last three
years upto 31st March, 1977; and

(b) the reaction of Government to-
wards this expenditure?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) The amount spent by the
National Cooperative Development
Corporation on entertainment during
the last three years is as follows:

Rs,
1074-78 21,600.50
1978-76 34,563.70
1976-77 44,907.61

(b) The expenditure incurred is
within the scaje laid down by the
Corporation,
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Reservation of posts In the Ministry
msaummmmunm

2408. SHRI SHEQ SAMPAT: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the percentage of posty reserv-
ed for Scheduled Castegy ang Schedul-
ed Tribeg in his Ministry, its attached
and subordinate offices on wvgrious
posts;

(b) whether all these reserved posts
have been fillegq with persong of these
classes;

(¢) if not, the exten; to which the
rescrved quota is stil] lying unfllled
or persons of unreserved castes have
been appointed against reserved posts;
and

(d) the efforts being made to
achieve the target?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Percentages are fixed by
the Department of Personnel and Ad-
ministrative Reforms which at pre-
sent are 15 per cent for Scheduled
Castes and 74 per cent for Scheduled
Tribes for direct recrultment posts
and certain categories of promotion
posts filled on All India basis.

(b) and (c). Information is being
collected.

(d) So far ag the Ministry of Com=
merce is concerned, instructiong are
issued that all reserved vacancies
shoulq be filled up ‘by Scheduled
Castes/Scheduled Tribeg candidates
only, tailing which such posts may be
kept vacant.

Compulsory retirement of Class I
officers of Finance and Banking De-
partments

2407. SHRI R, K, MHALGI: Wil the
Minister of FINANCE AND REVENUE
AND BANKING be pléased to stite:

(a) the number of Clasgs I officers
of Finance gnd Banking Department
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who were asked to go on compulsory
retirement or whose services have
been terminated during the perioq of
last emergency;

(b) whether any of them have re-
presented to Government in this re-
gard; and

(c) the action ‘ake:n by Govern-
ment thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL): (a) 24 officers were re-
tireg prematurely under Fundamental
Bale B4, Too tther officers weae
compulsorily retired under Central
Civil Serviceg (Classification, Control
and Appeal) Rules as a measure of
penalty.

(by 19 officers submitted repre-
sentations.

(c) One officer has been reinsiated
on consideration of his representation,
8 representations have been rejected
and the remaining 10 rcpresentations
are being examined,

Director in the Board of Vijaya Bank

2408, SHRI VAYALAR RAVI: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleaseq to
state:

(a) whether it is a fact that the
Reserve Bank had no director in the
Boerd of the Vijaya Bank for a long
time and this was the only private
sector bank which wag not having a
RBI director jn its board; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H,
M, PATEL): (a) and (b). It is not
the practice of the Reserve Bank to
appoint directors on the Board of
Directory of each and every private
sector commercial banks. Such ap-
_pointments are made by the Reserve
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Bank only when they are of the
opinion that in the Interest of the
banking company or its depositors, or
in public interest it is necessary to do
so. All such appointments are made
under the provisions of the Banking
Regulation Act, 1949. There are at
present seventeen functioning banks
in the private sector in whose cascs
the Reserve Bank have not appointed
uny directors.

Rise in Price Index

2400. SHR] VAYALAR RAVI; Wwill
the Minister of FINANCE AND RE-
WVENUTE AND BAWATAG be pleased
to state the General Price Index dur-
ing the month of June, 1977 with 1060
as base year and how does it compare
with the price jndex of the corres-
ponding period of the previous year?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (8HRI H.
M. PATEL): Presumably, the refer-
ence iz to the All India Industrinl
Workers' Consumer Price Index (1960
=100). It wag 313 for April 1977 (the
latest available) and ghowed an in-
creagse of 8.3 per cent over the level
of 289 for April 1876,

Setting up of Gold Bank

2410, SHRI RAMANAND TIWARY:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether setting up of gold bank
has been suggested by Bombay Bul.
lion Assotiation Ltd. and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H,
M. PATEL): (a) and (b). A news
Item published in the "Economic
Times" of 28th April, 1977 contained
such a guggestion by the Vice Presi-
dént of the Bombay Bullion Associa-
tion Ltd. The Government, however,
hag not received any such suggestion.
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(a) number of bank officials of State
Bank ag well as nationalised banks
whp visited Malda (West Bengal)
during 15th January, 1977 and 16th
March, 1977;

(b) purpose of such visit and whe-
ther it is a fact that some bank offi-
cials visited Malda with the object of
handing over funds for election
purpose of erstwhile Minister of
Banking and Revenue; and

(c) if so, details thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H,
M. PATEL): (a) to (c). According 1o
the information furnished by the pub-
lic sector banks, the then Chairman
and 4 other officials of State Bank of
India and 9 officials of twg nationalis-
ed banks have visited Maldg (West
Bengal) during the periogd from 15th
January, 1977 to 16th March, 1877 on
official purpose. These banks have
confirmeg that none aof these officials
have handeq over any funds belong-
ing to the concerned bank for the
election purposes of the erstwhile
Minister for Revenue and Banking,

Cottage Industries in West Bengal

2414, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government are aware
of the fact that there are about
century old extensive cottage indus-
tries man garments and run
by mingrity community in aress under
Mahestala, Budge Budge, Santoshpul,
Metiaburz, Garden Reach of South 24
Parganas of West Bengal;

(b) whether any step has been
teken by Government to meke them
produce things as required for export
markets and also for sophisticated
internal market;

(c) it no, detaily thereof; and
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(d) whether Government propose
to draw up a comprehensive plan
immediately to revitalise this Industry
and remove the defects and problems
for incressed production as well as
welfare of the workers?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (d). Commercial-
oriented making of garments on a
sizeably scale hag been of compara-
tively recent origin, and is further
mmproving in response to foreign mar-
kets Manufacture and éxport of gar-
mentg which is highly fashion orient-
ed, js in ihe hands of entrepreneurs,
who enter into export contracts on
the basis of their own patterns nd
designs or the designs given to them
by foreign buyers.

In order to provide requisite insti-
tutional sel-up to plan and mobilise
the efforts of different interests for
export production of garments and to
provide necessary guidance, the Gov-
ernment hag recently decided to ap-
prove of the creation of Garment
Export Promotion Council by the
garment interests in the country,

P.AC. Report on Coffee Board

2416, SHR] JYOTIRMOY BOSU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether he has gone through
the recommendations of the Hundred
and Thirtieth Report (1973-74) of
PAC on Coffee Board;

(b) whether he is planning to start
instant coffee production under the
control of Coffee Board; and

(c) if so, detaily thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-

TION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.
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(b) At present there iz mo plan to
get instant coffee manufactured by or
under the control of the Coffee Board.

(c) Does no arise.

Working Results of Indian Airlines

2416. SHRI S. R. DAMANI: W:ll
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) the working results of the
Indign Airlineg during the year 19876-
77 and how do they compare with the
previous year;

(b) the routes which are gperating
uneconomically with full particular-
thereof; and

(c) the main features of proposals
for reducing operational and admins-
trative costs?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) and (b)
The financial accounts of Indian Air-
lines for the year 1976-T7 are still
under compilation. However, on the
basis of revised estimateg for the year
1878-77, the flnancial results of the
Corporation for the years 1975-76 and
1976-T7 are as follows:

197577 1975-76
Revised CActual)
timates)
(Rupees in lakhs)
Operating Ree

venue . « 13,328 00 10,911 60
Operating Expen-

[7=) i . 10,499 00  §,794°35
Operating Profit 1,736 o0 1,117 25
Total Revenue .  r3,375-00  11,117-98
Total Bxpenses 11,337 50  10,338-41
Net Profit . 1,137 50 T 47
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The economics of the various routes
operateg during 1976-77 will be work-
eﬂ outtedby thh;‘l Corporation only after
the accounts have been finalised, How-
ever, druing the year 1975-76, of the
93 routeg operateg by the Indian Air-
lines, 25 provided surplus after meet-
ing the total operating cost. The re-
maining 68 routes could not meet the
total gperating cost.

tc) The major items of expenditure
in the Indian Airlineg are staff and
aviaotion fuel which represent up-
proximately 25 per cent ang 35 per
cent respectively of the total expen-
diture. In the case of staff costs, the
Corporation have undertaken a com-
plete review of their staff require-
ments and of the systems and proce-
dures. In so far as the consumption
ol aviation fuel is concerned, detaued
insetructions have been issued by
Indian Airlines regarding flying tech-
niyueg to be followed and other mea-
sures to be taken for reducing con-
sumption .of fuel. The consumption
of fuel is being constantly monitored
and remedial action taken wherever
improvement jg possible,

Rate of Inflation

2417. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) the rate of inflation, actual and
expected in the country during the
first six monthg of 1877; ang

(b) comparable figures for the
corresponding periods of the years
1974, 1975 anq 1976

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H,
M. PATEL): (a) and (b). The latest
monthly average of the wholesale
Price Index (1970-71=100) relates to
May 1977 and the All India Industrial
‘Workers' Consumer Price Index
(1960=100) to April 1977. The per-
centage variations for the first &
months of each of the years from
1974 to 1977 in the case of the former
index and for the first 4 months in
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the case of the latter index are given
below:

Wholesale Consumer
Index Index

(Per cent (Per cent

veriations  variations

between between
Dec. & May) Dec. & April)

1973-74 r 16.4 . 8.8
1974-75 F1.0 E—;s.y
1975-76 +0.1 —)5.6
1976-77 +5.2 123

Grounding of AVRO Aircraft

2418. PROF. P_ G, MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the entire fleey of
‘AVRO' aircraft have beep grounded
recently;

(b) if so0, the full facts and the
reasons therefor; and

(¢) whether the Indian Airlines
propose to continue using the said
aircraft for their internal flights after
the necessary inspection and im-
provements, if any, already effected
in the ‘AVROS'?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHU-
TTAM KAUHK): (a) to (c), No,
Sir. The ‘Avro’ HS-748 fleet of Indian
Airlines has not been groundeq re-
cently. However, thege aircraft; were
withdrawn temporarily from service,
one at a time, for carrying out & man«
datory structura] ingpection gas gd-
vised by the manufacturers of the
aircraft, viz. M/s. Howker &iddeley
Aviation Limited, UK, "~ After the
mandatory jnspection, in which no
defect was detected, these aircrafts
are presently in operation,

Export of Mangoes

2419. PROF p. G. MAVALANKAR:
Will the Minister of COMMERCE AND,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether fresh mangoes are
exported during the season by ipdi-
vidual and public agencies; and -
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(b) if s0. facts thereof for the years
1975, 10786 and 1077, including the
countrieg where the said fruit is
exported and the foreign exchange
earneg therefrom?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The total export of fresh man-
goeg ig about 4000 MT which repre-
sents a negligible proportion of the
total production estimateq at 88 lakhs
tonnes. Export of fresh mango is
mainly of Alphansp variety. A 3tate-
ment ghowing countrywise flgures of
export and foreign exchange earned
15 laig on the Table of the House.
[Placed in Library. See No. LT-588/
.1
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Export of Jaggery

2422, SHRI P, RAJAGOPAL
NAIDU: Will the Minister of COM-
MERCE AND CIVIL SUFPLIES AND
COOPERATION be pleaseq to state:

(a) whether the Jaggery is being
exported to other countries; and

(b) if so, the quantity exported to
Ceylon during each of the last three
years?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA-
RIA): (a) To meet the requirement of
the Indian community abroad a small
quota of jaggery is being upqrhd to
other countries,
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(b) No Jaggery was exported to
Ceylon during the year 1974-78, 1975-76
and 1976.77 (April—February).

Night Alrmail Facllity

2423 SHRI VASANT SATHE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased lo state:

(a) whether & proposa] for re-
introduction of night alrmail facility
with Nagpu; ag a centre is under the
consideration of Governtment; and

(b} if so, the main featureg there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTAM KAUSHIK): (a) No, Sir.

(h) Does notl arise,

Unsatisfactory management of Govern-
ment Controlled Sick Textile Units

2424, SHRI VASANT SATHE: Will
the Minister of COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION be pleased to state:

(a) whether sick textile units taken
over by Government are not gperat-
ing properly and as a result the
workers are not getting their dues
and bonus; and

(b) if so, the steps being taken
proposed to improve the mandgement
and working of these units?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA).
(a) Taking into account the problems
inherited by the National Textile Cor.
poration namely obsolescence of machi-
nery, surplus labour etc,, the Govern.
ment does not consider the performance
of the National Textlle Corporation on
the whole as unsatisfactory. By and
large, the wages and other dues of the
workers are being paid regularly,
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(b) Important steps taken to im-
prove the working of these mills in-
clude modernisation/renovation of ma-
chinery, rationalisailon of surplus
labour, bulk procurement of raw mate.
rial on centralised basis, diversification
in the patlern of production and
changes 10 the marketing strategy.

Plan to secure increase for Investment

2425, SHRI VASANT SATHE- Wil
the Mimster of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) whether a seven point plan to
seoure ‘a buld increase for invest-
ment in all sources of economic acli-
vities’ was forwarded to the Govern=-
ment by the Fedur'tion of Indian
Chambers of Commerce and Industry;

(b) if so, reaction of Government
thereon; and

(c) action taken or proposed to be
taken in the matter?

‘THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL), (a) to (c). A 7-point
proposal for stimulating investment
was contained in the address by the
President of the FICCI at its Golden
Jubilee Session held on 23rq April, 1977
at which the Prime Minister was the
Chief Guest. Government takes info
account all proposals presented to it
before formulating the budget and the
budget proposals indicate the result of
such consideration,

Trivandrum Alrport

2428, SHRI M. N. GOVINDAN NAIR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the question of e:‘.-
pinding the Trivandrym airport in
view oL the expected large influx of
internations) tourists to Kovalam
beuahmoihn.bemamimdbr
Government,
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(b) if go, the decision takep there-
on?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) Yes, Sir.

(b) Sanction has been accorded for
extension and strengthening the runway
and for olher associated development
works al Trivandrum aerodrome at un
estimated cost of Rs. 64.70 lakhs to
make It suitable for regular Boeing
737 operntions and occaslonal charter
flights with Boeing 707 type aircraft.
Plans alsa heen finalised for extension
of the terminal building at an estimat-
ed cost of Rs. 12 lakhs.

wagd ¥ Afedl oo wawr W
vt

2427, st wwm fay ey .
war fex war ower i dfén @4t
Tg wam ®r g w4 fw o

(%) »ir dom Ay X WA AY
fradt nfr v §

(@) vagd wfwiew #§ o F3T,
1977 &% 9% 9T WA AN FEAF HA
Hesty dalt ¥ frgar arfes i g
T & &7 F war Y ;

(w) SA¥ ¥ 3w qagd wfen &
am wy & o ox w@ w1 v <l
IHET §; WK

(v) @ woagd dfeal o ==



147 Written Answers

(=) a¥ wfqal gren, w<-Faator
ad 1974~75, 1975-76 WX 1976—
77 & ww ®, war Bl W wrawT
w1 i faacor | ¥ faar mar )

(m) fam #fagi & faars 31-3-
1977 % WIGHT K qA FFAT TE
qt, sa% am faaor 1 & fr oy
g

(w) wfaqi & fam A of

JULY 1, 1977

Written Answerg 148

wew @ ¥ qagd s ¥ ag sy
ot o fF & oot ofewerfag
oK Frafeat s afes feaeor aevr-
T AU HaT ® AT FN | @
¥R ' gAr O Weiw  swfer
FI WY qrfEe A A A A -
o7 ®1 faacet ¥ A w6 wEerw
grar ¥ forg o g7 s wfufron 1057
F Wit o S gv o

werdfgar ¥ wqEe Hfr-
foraem [

< fratoor a9 1974~75, 75-76
T 76-77 ¥ @raw # AET

9-2-1977 &t frafw & wemm Hfe-
HIw Y ¥ AAY 0F 9T ¥ I Q

qagd w&r w1 oA

# wf wrw A W (wE )

1974~-75 1975-76 1976=77

1. sy s iy R
2. o7 arfo Hro WO .
3. ot waamfy faorsy .

4 oy adfr am J ;
5. =Y ¥ro Yo wgiaTEaTM

6. o fgdex Fmr | .
7. ¥To e qHe fasal .
8. =t T¥o WITo Wrad .
9. s ¥wa ¥W WA .
10. st #re Uo &

11. »t &ax e wrfaw

49940 47081 40250
6321 9785 8151

@ aul Y gm-wT et oy
aw mifgw ad o T g

7895 14523 9553
5336 4860 4239%
5660 9114*  12046*
5520 6109* 5713%
21682 4063 2914
520 4890* 4719*
16232 13791 7809*

1482% 1211t ge T



149

Written Answers ASADHA 10, 1899 (SAKA) Written Answers 150

o-2-1977 % feuf | ® Wg@IC AMAAYY X #< faieor A€ 1974-75, 75-76
& w9z ox @ +T G OO e oY AR T ;677 § wea-g & WAy Of

o FCEY T (qUai F)

1974-75 197576 1976-77

saams

12. 5 Fo TTHaT

. . 11765 12688 9581
13. = %o wgmAE ¥ . . 11478** 16203* 17083%
14, = dro #Hro &Y . . 3679 3000*  3432*
15. =t wwT zarr aAf . . 180 2143 6008
16. ¥Te ®u fag . . 95712  107058* 147840
17. =Y #Yo gEETOA . . 5686 5999 7485

* 7 wefagion ity qeafaq faafos se-frutrafpfa o 31 oo
fat w7 misd gi-wew £ (walq T aT 12 0d Y, w=-fraifa Foarfy )
wt Zmiy g

** HT g HE T HTH BT H 5078 To m wialoww waradt # aiw Y av @
g
t. wE WYY KA FURIT W Agw OR T A A wT

farmrom

frenfimart
1. oft &gz i wifew —

2. 5t wRamgla faardt . wimard oW Qe & weaaa K o werd
B w9 W Ty aw ge ufw  ww

Tt ¢

3. Mo wof fag . ¥® WA 31-3-1877 T oft oY, oY
I arlw w oy Wi wErEd & fag
7 aff o

4. " ¥o wgrTR P . qhtyEe sAWaw Hor avge ufe

31-3-77 %Y *wTmr qf )
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daran A wsavfedl ot dear s v

2428, st wum fay et
wr wfrg aar  amfor gfa s
agwfon w5 g gamy ¥ v WG
fF .

() = 9% Hamm ¥ @
gfadt & ™™ 9T T AT WA 0
afas &

(@) afz &, O sa& v Frow
g

() #r FTwR F1 AR A
wfaa, gv-afaw, wife St o) &7 dar
Foqr sir s aTE

(7) =1 IA% HATA Wi A
grag =ma farat § sl B
dwar ¥ & fage ¥ wga whiw §;
1T

(%) =8 IRH FER AT & qW
fraegmalr v &1 y@a § 7

yforn oo wmfes gfe o
sgwfen st (st g ofean ) .
(%) @ar (&) . o7, 1977 ¥ @A
aforeq  wareru ® o' ey 4, waiq
afaw (arforeq), afeas (fdw o)
a1 wfew (7)) a= ¥ ®d w7 FEAC
auan gifrem s @ oar faeeafyar
¥ WEWEAr ) A A WY U
saraq &7 FrieT fer mar 0w
aaa dwe 4t v § waiq arfrog
afwn, o frafr samr aar fadef
we vt sl dax ¥ ok afey
(wew) o wex ¥ gl v et
Y § el gt ww, ST,
arr-frfe X oar gee e mfe
§1 4 gafusy & wafua s ®
o ay €
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(w) s &

(7) @ar (¥). warem aar
W WA famat & srd we
wafaw  wfter w1 wewaw gfte gmr
FrATH &1 BN qewaT 49 ¥ farm
feqid & waEe arfrsy Harew ¥
FHAANCAT 1 ST FTd I Fr AT A
afis ff & | fadesfaar # gz
¥ ¥ wEae qEE-aET 9% F Ay
AT AT FEPAT QTR A HAT A
aamafaa frar st

widlm quza famm fana giv Rest
=T @A WA

2429. ot amw fag whge @ w0

qfza ot oy femas gt ag a@w
%Y FIT 10 fF

(%) wa v a8t & Haw feselr
feqq wicha  wdeq fasmm fAmm &
grel & g fraet anfaw s g€ ?

(=) #n fra &1 farare oddm
o # oW 9w NqW ¥ e,
TARATR W1 aTOOHET & g IRt
7 grem de W

(w) afx g & s e
i wry?

wdaw Wit Ao fawper Wit
(st et wifew) : (%) W
gz fewm frmw faeelt % ¢ great
w1 dWET ST W O 197475,
1975-76 ¥YT 1976-77 & TrTW
T grewl ¥y gw ofaw foft e
832.08 W&, 9024.95 W@ AW
1081.43 wra w9y (wiAfew)
Uil
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(w) sk (7). fwm =
EIEIEATE @97 99T §W ¥ qgiE
T & gfrew @A o ferare wg
arvamd A & femw w0 s
¥ ug 100 FAA T TAEANE-T-
grew & fmbr @1 osa@mag, 9oy
fadhra amgat & $@ 741 27 -
fawarst & sroor, Ty ofwaa &
fFaraas &7 wd fewgm eafaq
wr frarwor & Frooneh § frw
2R 2F 0F 50FH ArAT grEA faasas
1973% =A@T W

Issue of Import Licenses by Faridabad
Office of Import Trade Conirol

2430 SHRIMATI MRINAL GORE.
Wil the Mimster of COMMERCE
AND CIVIL. SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whethey some additional jmport
licence; were issued by the Faridabad
Office of the Import Trade Control
in favour of some parties under public
notice No. 140/70 dated the 11th Sep-
tember, 1970 for the item Tin Plate
or Tip Plate w|w even though that
item was not a permissible item under
the said public notice;

(b) if so, who were the beneficiaries
of such licenceg and what was the
value of each licence;

(c) whether any action was taken
againg; the Officials;

(d) whether any prosecution was
launched againgt them; and

(e) whether any adjustment was
made against parlies’ regular licences?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA-
RIA): (a) Import of tin plate waste
waste was allowed in a few cases be.
cause of a bona-fide mistake by the
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Faridabad office as the item was not
specifically mentioned as non-permis
sible in the public notice. Decision
to disallow it wag taken subsequently.’

(®)
1. M/s. Acaro  Engineering

W+ hs, Ludhiana . . 3.03.90%
2. Mjs. Jiwan Engm-ring

Wrks Ludhiana. 26.89.527
3. Mis. Zieco Engincering

Works, Ludhiana . . 229,292
4. M/s. T.C. Industries,

Ludhiana . 5 16.51,6°%

Tin Plate Wasle Wastc was one of the
10 17 stcel items allowed under these
Licences.

(¢) No, Sir.
(d) No, Sir.

(e) Yes, Sir. In two cases com-
plete adjustments have been made and
in the remaining two cases partial ad-
justments have been made. In the
latter two cases, adjustments will be
completed when the parties come up
for further licensing.

Asian Cable Company

2431, SIIRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Asian Cable Company
wag involved in serious black market-
ing of importeq itemg worth market
value of about a crore and & half
of rupees;

(b) if so, what precise steps have
so far been taken against actual
owners and culprits who are the
beneficlaries of this black marketing;
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(c)ec!whetl‘x;r mtw;;irle gmnmnt srfer wte & fggma ¥ § o Oy
head t, I a as
r:cmin:’ husT m:ou;tg of black  TYATASH @wel wiwd ax smaifor
money from these people for running L4
their party’s election expenses; and

(@) =amnfor amr & fggra ¥
I wfude ¥ A ¥ @)
wredrat gra fager gar & adfr g
o wifaT &)

(d) whether Government propose
to ensure that the actual beneficiaries
of black marketing in imported goods
get exemplary punishment as soon as
possible?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE.-
RATION (SHRI MOHAN DHARIA):
(a) and (b). A statemeat is laid on
the Table of the House [Placed in
Library See. No. LT-586/77.]

Wi fowd dw & o Freed &
wTon  FErewa

2433 =t T famdy . w0
faer war croew ot &Twwr gaT a8

(¢) It is not possible to ascertain T Y T 530 e

these facts from the records as are
available.

(%) ®= e F 25 W ¥
13 %E, 1977 % &7 wafg F w0 &
wq ¥ qredm food &5 ¥ g50F0w
a3 ¥ ufir fasrelt o

T WY (@) =1 af 1976 H wHY
wafy & e e 671 % 44T
& fwreT 4 AT -

(d) Government shall take severe
action ugainst those who indulge in
mis-use of imported goods.

(@) mar ket ¥ g o W
g A wE FedeR g A WY A

fdor sarare & “w¥z A¥®T ¥ ww (¥) afegh @t & Owd ¥ fad

¥ feafa of 1076-77 % O &Y
Al ; W afx gt @ fead ?

wifwr w1 werfew qfw o
wgwfon woht (at Wy wiftan) -

(%) 72 ¥ 3o w1 =AR wfaAw

g ®7  fa=re A I wA W

¢ ?

feer war Trorew ofte it st
(ﬁ quWe TWeo !'h) : (!} T
(@) : woerc (Frdioem o)
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ma viehn fod dw & fac g
fraer =gt & 25 At & 13 @€, 1977
& dfw g50 FO¥ wag wr iy gl
wafp frod = o o wafy & 17
=o' § 671 %5 I M gfz g€
gt |

() g7 T & Ow g ¥
guwi® ¥ 26 A4 WC 14 WE, 1977
®drw 3. gufowe #rafy g wafs
Ta% gEray fredy ad & & wafy
¥ 7.1 wfaw #rafy gidr)

(7) sfx (¥). @@ @
foord &% & fan o @y Y Y 5
WY e FEgwt & e ¥ i areht gy
#urk o gvw HE  FTWI
fa g w9 ol wd ek
feafs & o sfww sm feg
F g

frw-foir # woa w fgemr

2434. oY TR fodr
wr wfaw oo wfoe qfe o
* agwfear #@1 38 WA W] FOFG
fe .

- (%) wd 1976-77% faww frofa
% area o1 figean (wan sfawa <y ;

(w) mar ad 1963 ¥ &y famm-
frata & wra & fgevor  wiawe
e fircar wr gy ; WY

(v) afe g M exAEX Y ford

TF W7 0 §T o § W
feafer & wa aw gue g Framr § ?

wifeww ot wmfos g oiix
wgefenr s (ot dpr wiffa)
(%) wwd-faeras, 1976 & @iw
Wt wafyg ¥, fog  wofirew wafo &
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fg wied gqwew §, favw frghay
¥ W wt et 0. 57 sfawe a1y

(@) frex fratel % wres w1
W FAEIR F7 §1a7 BT & AT 1963
¥ 1.2 wfowm ¥ v EwT 1974 F
0.51 sfrwe g war | fey Ia®
e gara wa wh wh @ qE
graar g

() wra ¥ s # wdY 7 v
& fqe gesr gra fac 07 gamEy
# qe fagrw @erman,
T, AFT CROAAT FTAAT, HAATET
wrdt mafadi ¥ fam foaraat =< 9T
frafe faw saqeqr, fofa s
U & JeaTeA WMATT F 3T TATA
& fn garear & g wedw A4,
frata  dwrsaar a@ Aal aur wET &7
q@ar T "t Iwang g fafae
qTEAY, HIX AT qqT A4, B
gaf ®T &92F i F7 wraE T FAT
fear mar g1 =9 da & IwEEiER
frafesl oz fadia sa faarsm w@r
fawx sqrare & wrea Sy 3w 7 W,
ot wfeway smafas qar qoTTE
fratei o favic &, o= a% &7 0
wn sraw fo e dgae aw
¥ fefadpeor =& &z faar
mar |

wtn W W g g

2435. ot el SEM TAN
wr wifwer  aar mafer ofw ote
wpefont weft g wark &Y g &3
fe:

(%) tefta ww A ¥ fawr
# adt ¥ fvw falw sy W

- dw & fowlt safe @1y Wi
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(@) ¥ o A & srdww
7 AEAtHT FA F qwATy 1EE gure
sra % fag sar wfafaw som o
R ?

wifoer . wfew g oix
amefrar a0t (st Avaw wifean) ¢
(%) fF & 78 aron F famg =
Fal & e wrpfaw v & gearEy
g #@ e faafe ww zwtd af
g -

9 frata garsty
(ﬂ}! To #)

1974~75 12,66
1475-76 17.52
1976~77 23. 87

(a) framrdw  wfafar sam
iy -
(1) ¥=a o % & afy-
e # wdanfeal o dwr
ST TAT FAFT gATSA
AT

(2) ¥=fra Torw avé & nda
geqrt % waeorr, sfwern
gar  fasme Wt wY
Yg¢ FAT q4r I
fammy T,

(3) aqw & w59 Ww &
JaEw W ¥ fag
¥y e
wm fawraras dyemmd
WIGW  ®TAT AT I
femfraa woar

W I ¥ dafta oy @
wrafarea qur wrd  feqrer ¥ gaTe
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WA R HWTAAT & | ¥ 76T HY
uF s w1 gfew & 90w ¥ fag
qrrEe 9fmy TR 1977-78
¥fan 4 s®wo wT fuar war §
wafs ad 1976-77 & famw ag 2
FUT To AT

wara drwengw fam & wafot &
fad wefta wogt fame (stodtomreo)
¥ gfeamll w1 sTww 7 g

2436, WY TW I R ;T
wifine o wrfos qfer wiie agerfoan
ddt qg gaw A AU A w5

(%) v wavear Eeerew  fae
¥ go FAwIfEl B WHT  FIE
fag (drodftommo) & gwmag #
TAAT AAT

(@) =1 F =weft &% IT9-
AR WY W giaamd A & ar o
L

(7) w7 o sl
frafer o amx & gEd Wt 9
waF gfaurd & ot i g ; w

(w) afz g, @1 €= dawm &°
war w7

wifrwnr aar amfee gfe i
wgefear @t (st At sficar) -
(%) sre :

(=) usfa wem fr (foesht,

‘ dorra aar TaeqTT) fre vy et

fed m 12 Pl % & &1 wd-
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() werem Eveerew faew &
Tt gY T s € A
& ax frgqer e 1@ g2 Tl
= frre & fratfea daaara fad o
&1 v =k wfafem gfea ot
daE g

(w) swa Y I5a7 |

Number of Air Hostesses in Indian
Airlines belonging to 5.C. and S.T.

2437, SHRI K. RAMAMURTHY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of air hosiesses, Statewise,
belonging to Scheduled ("astes and
Scheduled 'Tribes  separatcly who are
employed in the Indian Airbnes?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): The reguisite in-
formation is as under:

Number of mir hovesses
belonging to—

Scheduled Scheduled
Castes Tribes

State

(1) Andhra Pradesh 5 o
(2) Msgalaya . - 6
(3) Assam . . 3 1
(4) West Bengal . 10 13
(5) Hmachal Pradesh 1 1
(6) Madhya Pradesh 1 1
(7) Maharashtra 15 3
8) Punjab . . 2 .
(9) Tamil Nadu . r 2
(10) Uttar Pradesh . I
(11) Delhi . . 7
(12) Mizoram . . 2
(r3) Gujarat . . 2 .u
(14) Karnataka . 1 .
I

ASADHA 10, 1809 (SAKA)
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12.33 hrs.

MR. SPEAKER: Now, papers to be
laid on the Table.

SHRI VASANT SATHE (Akola):
Sir, what about the matter’ which I
wanted to raise

MR. SPEAKER: Just now I have got
your paper—half-an-hour back I have
got your paper. I will allow you some
time after the papers have been laid.
But it will be o very bad precedent.
Anybody can send me a paper tomor-
row and want to discuss without any
notice and it will create a problem.
Therefore, to buy peace I will allow
you. Bul there 1s nobody to answer.
Only tomorrow I can allow you by
civing notice to the Minister today.
Buti if you want to raise il today, it
will be a bad precedent.

(Lnterruptions)

MR. SPEAKER: I need not tell you.
If 1 tell you what it 15, there will be
shouting from all sides and it will serve
no useful purpose. I can give at least
notice to {he Minister. He has to an-
swer. At least some Minister has to
answer. If you don't want it, I will
allow you immediately after the papers
are laid on the Table. You please
think about it I don't want to tell the
suhject of it at all.

(Interruptions)

MR. SPEAKER: Please sit down.
Now, papers to be laid on the Table,

e

12.35 hrs.
PAPERS LAID ON THE TABLE

Review and Annual Report on the
Cotton Corporation of Indias, Ltd.,
Bombay, 1075-76, Review and Annual
Report on the Cashew Corporation of
Indig Litd., for 1975-76 and a statement.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPEs
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RATION (SHRI MOHAN DHARIA):
I beg to lay on the Table—

(1) A copy each of fhe following
papers (Hindi and English versions)
under sub-section (l)of section 619A
of the Companies Act, 1956:—

(i) (a) Review by the Government
on the working of the Cotton
Corporation of India Limited,
Bombay for the year 1975-76.

(b) Annual Report of the Cotton
Corpnration of India Limited,
Bombay, for the year 1975-76
along with the Audited
Accounts the Comments f
the Comptroller and Auditor
General thereon.

[Placed in Library. See No, LT 561/
77.]

(ii) (a) Review by the Government
on the working of the Cashew
Corporation of India Limited
New Delhi, for the year
1975-76.

(b) Annual Reportof the Cashew
Corporation of India Limited,
New Delhi, for the year 1975-
76 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor Genera] thereon,

(2) A statement (Hindi and English
versions) showing reasons for delay in
laylng the papers mentioned at item
(1) (ii) above,

LPlaced in Library. See No. LT-562/
71.]

NOTIFICATIONS UNDER EXPORT (QUALITY
ConNTROL AND INSPECTION) ACT.

SHRI MOHAN DHARIA: I beg to
Jay on the Table:

(1) A copy euch of the following
Notifications (Hindi and English
versions) under sub-section 17 of
the Export (Quality Control and
Inspection) Act, 1968:—

(i) The Export of Pesticides
and thelr Formulations (Inspec-
tion) Amendment Rules, 1877
publisheg in Notification No. 8. O

1242 in Gazette of Indiy dated the
30th April, 1977,

(ii) The Export of Cast Iron
Spun pipes (Quality Control und
Inspection) Rules, 1077 published
in Notification No. S. O, 1270 in
Gazette of India dated the 30th
April, 1877,

(iii) The Export of Ceramic
Sanitary  Appliances (Quality
Control and Inspection) Rules,
1877 published in Notification No.
S. 0. 1553 in Gazette of India
dated the 28th May, 1977.

(iv) The Export of Inorganic
Chemicals (Inspection) Amend-
ment Rules, 1977 published in
Notification No. 5. O. 1888 In
Gazette of India dated the 11th
June, 1877

[Placed in Library. See No. LT-
563/77.]

DETAILED DEMANDS FOR GRANTS OF THE
MiNisTRY OF HEALTH AND FAMILY
WeLFARE, 1977-78

ewresy Wit qfeare wearor st
(st v Arevaw) © wenw wEvEw, &
T FT wYRtT ¥ AW 1977-78 % fan
@ T W] Sfre Fedr  Harem ¥
| # faeege @il (fe qar
Wi Heh ) FYaw Ny @wr e ae
war g
[Placed in Library. See No.LT-564/
7.1

REPORTS UNDER BANKING COMPANIES

(ACQUISITION AND TRANSFER OF UNDER-

TAKINGS) ACT AND NOTIFICATIONS
UNDER INCOME-TAX ACT—

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): I beg to lay on the
Table:—

(1) A copy each of the following
Reports (Hindi and English versious)
under sub-section (8) of section 10r
of the Banking Companies (Acquisi-
tion and ‘Transfer of Undertakings)
Act, 1970;}—
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(i) Report on the working and
activities of the Central Bank of
India for the year ended the 3lst
December, 1976 along with the
Accounts and the Auditor's Report
therson.

(il) Report on the working and
activities of Bank of India for the
year ended the 31st Decemneor,
1976 along with the Accounts an.
the Auditor’s Report thereon.

(iii) Report on the working and
aclivitles of the Punjab National
Bank for the year ended the 3isi
December, 1976 along with the
Accounts and the Auditor's Report
‘hereon.

(iv) Report on the working and
activities of the Bank of Baroda
for the year cnded the 31st Decem.
ber, 1976 along with the Accounts
and the Auditor's Report thereon.

(v) Report on the working and
activities of the United Commer-
cial Bank for the year ended the
31st December, 1976 along with the
Accounts and the Auditor's Report
“hereon,

(vi) Report on the working and
activities of the Canara Bank fnr
the year ended the 31st December,
1876 along with the Accounts and
*he Auditor's Report thereon,

(vil) Report on the working and
activities of the United Bank of
India for the year ~nded the 5ist
December, 1876 along with the
Accounts and the Auditor's Reporl
thereon.

(viii) Report on the working and
activities of the Dena Bank for the
year ended the 31st December,
1976 along with the Accounts and
the Auditer's Report thereon.

.ix) Repori on the working and
activities of the Syndicate Bank
for the year ended the 31st De-
cerhber, 1976 along with the
Accounts and the Auditor's Report
thereon.

(x) Report on the working and
activitiegs of the Union Bank of
India for the year ended the 31st
December, 1976 along with the
Accounts and the Auditor's Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the year ended the 81st Decem-
Ler, 1876 along with the Accounts
and the Auditor's Report thereon.

(xil) Report on the working and
activities of the Indian Bank for
the year ended the 31st December,
1976 along with the Accounts and
Auditor’s Repori thereon.

(xiii) Report on the working and
activities of the Bank of Maharash-
tra for the year ended the 3ist
December, 1976  along with ihe
Accounts and the Auditor's Report
thereon.

(xiv) Report onthe working and
activities of the Indian Overseas
Bank for the year ended the %lst
December, 1876 along with 1ne

Accounts and the Auditor’s Repory
thereon

[Placed in Library. Sec No. LT-565/
7]

(2) A copy each of Notiflication
Nos. S.0. 1984 to 1896 (Hindi ard
English  versions) published in
Gazette of India dated the 18th
June, 1977, under section 296 of
the Income-tax Act, 1361, [Placed in
Libraery, See No. LT-566/171.]

No7rrFicaTioN UNDER CENTRAL ExCISES
AND SALT AcT, UNDER CUSTOMS ACT AND
UNDER CENTRAL Excise Ruixs, anp an
ExPLANATORY MEMORANDUM IN RESPECT
or Noriricarions Nos. 282 (E) 1o
385(En

SHRI H. M. PATEL: 1 beg to lay
on the Table:

(1) A copy each of the fullowing
Notificationg (Hindi and English ver-
slons) under gub-section 88 of the
Central Excises and Sait Act, 1944:—
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(i) The Centra] Excise (Fourteenth
Amendment) Rules, 1977 pub-
lished in Notification No.
G.5.R. 281(E) in Gazeile of
India dated the 18th June.
1977.

{il) The Central Excises {Forieenth
Amendment) Rules, 1477 pub-
lished in Notiflratitn  No.
G.SR. 316.E) in Gazette «t
India dated the 13lh June,
1977. [Placed in Library. See
No. LT-567/717.]

i2) A copy euch of Notification Nes
G.5.R. 310(Ey and 312.E) (Hindi ond
English versions) published in Gazitte
of India dated the 18th June, 1977
issued under section 3 of the Central
Excises and Salt Act, 1044 [Placed
in Library, See No, LT-568,77.]

(3) A copy each of the {ful owing
Notifications (Hindi and Enulish wver-
gions) under section 158 of the Customs
Act, 1962:—

(i) G.5.R. 362(E) to 383.Li) publish-
ed i Gabette of India deted
the 18th June, 1877.

Uiy G.SR. 387(E} publisheq in
Gazette of India dated 1he
20th June, 1977 together with
an explanatory memcrandum.
[Placed in Library, See No.
LT-560/171.]

(4y A copy each of the follow.ng
Notification (Hindi and Erglish ver-
gions) issued under the Central Excise
Rules, 1944:—

ti) G.5.R. 771 published {n Gazette
of India dated the 18th Jume,
1977 together with an expla-
natory memorandum.

(i) GSR. 280(E) published in
Gazette of India dated the
18th June, 1977 together with
an explanatory memorandum.

(iil) L8R, 282(E) to 300(E), 311(E),
313(E) to 315(E) and  317(E)
to 361(E) publiched in Gazette
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of India dated the 18th June,
1877. ([Placed in  Library.
See No. LT-570/71.]

15) An explanatory memorandum
(Hindi and English versions) in res-
pect of Notification Nos. G.S.R. 282(E)
to 383(E) published in Garette of
India dated the 18th June, 1977.
[Pluced in Library. See No. LT-571/
77.]

DETAILED DEMANDS FOR GRANTS OF THE
MrNisThy oF ENERGY FOR 1077-78.

THE MINISTER OF ENERGY (SHRT
P. RAMACHANDRAN): I beg to lay
on the Table a copy of the Detailed
Demands for Gronts (Hindi and Eng-
lish versions) of the Ministry of Energy
for 1977-78. [Placed in [ibrary. See
No. LT-572/77.]

12.38 hrs

ELECTIONS TO COMMITTEES
(i) CenTRAL S1LE BoARD

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI MOHAN DHARIA)
1 beg to move:

“That in pursuance of sub-section
(3) (c) of Section 4 of the Ceniral
Silk Board Act, 1048, the members of
this House dg proceed to elect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as members of
the Central Silk Board, subject to
the other provisions of the said Act.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section
(3) (e) of Section 4 of the Central
Silk Board Act, 1948, the mumbers
of this House do proceed to elect, In
such manner as the Speaker may
direct, four members f{rom among
themselves to serve as members of
the Central Silk Board, subject to
the other provisions of the saig Act.”

The Motion was adopted.



169 Electiong ta

(li) Tosacco Boarp

SHRI MOHAN DHARIA: J beg to
move:

“That in pursuance of sub-section
(4) (b) of Section 4 of the Tobacco
Board Act, 1975, the members of
this House do proceed tc elect, in
such manner as the BSpesker may
direct, two memberg from among
themselves to serve as memberg of
the Tobacco Board, subject to the
provisions of the said Acl.”

MR. SPEAKER: The question is.

“That in pursuance uf sub-section
(4) (b) of Section 4 of the T.baco
Board Act, 1975, the members of this
House do proceed to elect, in such
manner as the Speaker mav aircet,
two members from among themselveg
to serve ag membBers of the Tobacco
Board, subject to the provisions of
the said Act”

The Motion was adopted

(iiiy MamiNe  Probucts  Expout
DEVELOPMENT AUTHORITY

SHRI MOHAN DHARIA: [ beg 1o
move.

“That in pursuance of Section 4(3)
(c) of the Marine Producls Export
Development Authority Aet, 1972,
the members of this House do prc-
ceed to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Marine Products
Export Development Authority,
subject to the other provisions of
the said Act.”

MR. SPEAKER; The question is'

‘That in pursuance of Section
4(3)(c) of the Marine Products Ex-
port Development Authority Act,
1872, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to gerve
ag members of the Marine Products
Export Development Authority, sub-
ject to the other provisions of the
said Act”

The motion was .adopted

ABADHA 10, 1809 (SAKA)
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SHRI VAYALAR RAVI (Chirsy-
inkil): There ig one very important
political point,

; MR. SPEAKER: I am myself ralsing
t.

SHRI VAYALAR RAV!: Shri S, B.
Chavan and Shri P. K, Sawant have
had a meeting (Interruptions). It 18
a very important political matter, be-
cause government intendg to bring in
a bill to prevent defections. Tkere is
a constant dialogue. Now (he Prime
Minister himself is taking initiative
to bring about defections from the
Congress to the Janata Pacty. (Inter-
ruptions) It is a very gerious matter,
when government {8 considering steps
to prevent defections.

MR, SPEAKER: 1 agree with you.
(Interruptions)

MR. sSPEAKER. Now, Mr. Jyolirmoy
Bosu, order, order, Does it mean that
Mr. Chavan has to reply to the
qgestion? Who else can reply to the
question? The Speaker cannot give a
reply to the question. Thercfore I
can make the request only to Mr.
Chavan. Therefore, raising i1 like this
does not help. I want to aveide the
Zero Hour, There should be no Zero
Hour. Every minute of the time of
the House must be utilized properly

SHRI YESHWANTRAO CHAVAN
(Satara): It refers 10 S B, Chuvan;
not to ¥. B. Chavan.

MR. SPEAKER: I do mot know
whether it refers io the other Chavan.

SHRI SAMAR MUKHERJEE
(Howra): I had submitted one notice
under rule 377

MR, SPEAKER: There arc a number
of notices. Mr. Samar Mukherjee.
They are with me.

SHRI SAMAR MUKHERJEE: One
worker has been beaten to death, Sir.
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MR, SPEAKER: I know that. Let
me explain to you. Will ¥ou please
sit down? 1 am coming {o the same
subject now. Please henr me. There
are Calling Attention notices, notice
under rule 577 and BShort Nolice
Questions. I think there arg about 20
things which have come to me &bout
this Faridabad trouble. Now there is
a State government, Faridabad 1s in
Haryana. The industry ig located 1n
Haryana, the trouble took place in
Haryana. The murder took place In
Haryana. We read it in the pupers.

(Interruptions)

MR. SPEAKER: Whether it relates
to a worker or a Speaker, it does not
matter. Murder is murder. My point
is: shall we take up the murders con-
cerning may be a worker, a kisan or
somebody, Shall we take it ap n
this House when it happens? There
is an Assembly there; there is a gov-
ernment thers; and there are also
Opposition parties there. I considered
this. There are about 20 of them
given to me.

(Interruption$)

MR. SPEAKER: You will have to
move it in the State, on the same
lines as you want to move it here.
After all, I want only a precedent
ang guidance from you. This is not
the first occasion. Tomorrbw some-
thing may happen. Every day some
murder is taking place in some part
of the country or other. In Anda-
mang something has happened and
somebody has given me a Short
Notice Question or Calling Attention.
If these are the things to be taken
up on the floor of the House, if T am
to admit all of them, every day we
wil] have {o take up so many Calling
Attention Notices, Insteag of the usual
one, because every day there is bound
to be some murder in some corner
of India. Further, it is not as if
there is no forum to raise these
things. The State Assembly is there.
The opposition party must attack
the Government there. The location
of the crime and the trouble, both
are in Haryana. That is why I have
not allowed it. If you want those

JULY 1, 1077

cannot be done tomorrow.

SHRI VASANT SATHE (Akola):
I will mention the matter today. Let
the Government find out the position
and explain it tomorrow.

MR. SPEAKER: Tomorrow I will
not give him an opportunity, if he
wants to mention i} today.

SHRI VASANT SATHE: Tomorrow
1 will not mention it. If they have
any information, let them supply it.

MR. SPEAKER: Why not we take
it up tomorrow? I will send it to the
Government. Tomorrow it can be
taken up at least under rule 377. But
1f he wants to ralse jt today, I have
no objection.

SHRI VASANT SATHE: I will

bring it to the notice of the Govern-
ment.

MR. SPEAKER: 1 can pass this on
to the Government.

SHRI VASANT SATHE: That is
not sufficient to get the information.
1 have not stated all the facts there.

MR. SPEAKER: I leave it to you.

SHRI VASANT SATHE: I am com-
ing struight from the airport.
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SHRI VASANT SATHE (Akola):
1 want to zaise only one important
matter, and that is irrigation. The
most important item on agriculture is
the question of irrigation and water.
One of the most important things that
has been discussed for many years in
this country is the question of link-
ing the various rivers of this country.
This jdep was first mooted by no less
a person than Sir Visweswarayys.
Though this suggestion has been made
by many people, no action has begn
taken on that. We know fully well
ihat a major portion of the waters of
our rivers are wasted in the sense
that they just flow to the sea. Almost
every year there are floods and conse-
quent devastations and it has been
suggested that if there is some method
of linking the Ganga with Cauveri by
a system of canals, that would solve
not only the problem of floods but also
the problem of jrrigation.

I quite realise that thig is a gigan-
tic scheme, which is bound to involve
heavy investment. This point was
examined by a Committee of the
United Nations and that Committee
has recommended this as a feasible
scheme for implementation. I am
told that gven Morarjibhai some days
back, speaking at a meeting in Madras
or somewhere in the South, expressed

MpHsTRY QF AGRICULTURE AND IRREGA-
TIoN~=Cont

Min, of Agrl. & 174
Irrgn.

SHRI VASANT SATHE: My hon.
triend does nof kngw ¢hat this link-
ing of rivers has heen suggested by
great experts. You may be an expert
on but I do net kaew

¥o4u are ap expert on irriga-
tion of this nature, ol having canals.

SHRI RAM MURTI (Bareilly): It
is a fantastic scheme,

SHRI VASANT SATHE: It is not
fantastic. That is what I want to
suggest. Thousands of crores are
spent every yeur on flood control, So,
I wish you can make a beginning on
it some day. It has been suggested
by great experts like Dr. K. L. Rao
and U.N. experts, You people cannot
consider yourselves the only experts
and call it fantastic. They have con-
sidered it to be feasible. The World
Bank is willing to give monetary help.
You have the manpower., Why don’t
you utilise this manpower and consi-
der jt seriously, because if you do this,
you will be able to irrigate at lemst
60 per cent of your land. Today your
percentage is only 28. With that I
think you will be able to solve the
problem of food in this country, and
may be you can even export.

By the turn of the century, our
population will be 100 crores. How
are we going to feed our people?
Now that you do not want family
planning und the Health Minster js
:i:rliyng full scope for births, wanting

linking the Ganga with the Kaveri

In Maharashtra we had the mogo-
poly cotton scheme. It was a good
scheme emsuring minimum price to
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up. It was approved as a matter of
policy that we must give protection
to the cultivators and stop the
middlemam’s exploitation. Instead of
applying it to the whole country, end
instead of having a policy of assuring
a fair price to the cotton growers or
jute growers or sugarcane growers,
‘this Government is taking a different
attitude. Mrs, Indira Gandhis Gov-
ernment went to the help of Maha-
rashtre and gave Rs. 42 crores for the
monopoly scheme, and it could
continue. But this year when the
Maharashtra Government approached
the Janata Government at the Centre,
the Government turned a blind eye
and told them that they are not going
to give them any help. And what
was the excuse given? The excuse
given was that the monopoly scheme
of Maharashtra helps the big cotton
growers which is a complete lie, It
is a dry farming region and most of
the farmers are small and medium
and cotton is their only cash crop.
So, I would like to know whut is the
policy of the Government. Are they
going to support such a scheme in
Maharashtra of the cotton monopoly
for the protection of the cultivators?
Or are they going to kill the scheme?
If that is done, it will be a death nail
on the cotton producers of Maharash-
tra because they will be thrown at
the mercy of the traders,

12.51 hrs,
[MR. DEpuTY-SPEAKER in the Chair]

wit o uw  faverdy (weftorar) -
IUTETH Py, W & A F oy i
& o &1 aad Bw ¥ Rew die et
F frodt Tt & o Ff ¥ Heifaer
Arferat oft § 9w w1 oforr g @ &
fir wielt ax forrem gt wd o Wi
sfre &t v fwre W & g oy Aifr
fraifer woit wifgg vy @7 & Wff &
WY T ¥ THarey gATT v wgt ov
80 ufiwrer wwr At v € wic Wy
ot ot i ogf €, v efewr o
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& 9T PF T W ST e
T fr oo agt & Wil w7 wwee ¥
% WX I WY GF WC AW | (W a7
a1q g ey day fedet & oA
ward & = @ amaw )

it qwo T ¥ ( Fromamane) :
O a1, ww A g

it wwr yuw fawrd : e fedr
|rer W HTAT AT § 1 ot g fadwy @
HATAR W W o i owed Rw §
EATR 91 R RATE ST 8, 7% fne)
TR A A eg AR ¥
swrare € fF o gwrd e &
wiT o qgt & ot &, o q8F w7
e § w8 gfoar & v ¥y &
wrfex ¥ av ¥ wArar a@EOr §
wWife g7 Tt X AW ¥ 2T TR
¥ Gaw I oG § O 9ue Aw 9
w1 anfi & 39 *' ST wAaT 5
TAT AT A% § | 6T € A wa agt
¥ o fraTT WYX SfrET o § 3T A
oW FH T WO AT § WK gt
qE /YT ST & ) R YW dE-
wT TR #t Afet wr aforer g
guT fin g% ool @t W gae A
qre, AT Iad fireee wk

WH R A ¥ e
o SiiE & A gver ST awy
a3 7 ag fos fear fis fererf oo gd
& ¥ wrer 9 T wifgy W% g
FoHrT ¥1 a0% &, firark g fraer o
Ty wnfige wr ag Y fiemr ) W
ot gw w25 a1 26 Sfwe W
R fEw o
wiwyr wff Ay ) WIfE W O
faaT™ TaT WaT & 9T 6T T TR
g, g @ fewE ST eRFT TN
gt S¢ fewmt ¥ s W ¥ qfee
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et e vy ol faer arar 1 g Raer
o T BT §T I & qrr &) s oy
wger & o 3% o 7 § o e o Pl
§, 3w & qir W AT § 9 OF aRy
gt % firarl wY QT ®T SR
£t §, <7 F TRy ot Frw B,
IA W T E wrAEHAT FT A4 F Hawr
20 A7 22 Hradr AT &Y ey T &0
guT ®i 7! uE @ Ew ° @
¥ 3——S0TT g Wet WY dATATC Y AFTAT
aEE § A IH A CH-UF £ T Y
qrAY ZAT T 1 ¥ & frd g | e
wfee? @z w@ & fr gw 3 o
T oM wE ¥, ¥ 3% EN Y,
Ffier g7 *E gt wix 9% &9 v
w7 sfaww faem? W gw w7 SAET
arT Tt forer vy, foramT gw Y o
¥ 1w ot gaTdr & andy o §)
w™ fod 91 gew & fr oo @y
T ¥ g9 g SrEr QAT Y
&, S A1 W gF  sTafwar
N wifed, wife 37 & w1 gt T,
37 w1 framar S agy v, fas o
grrr o firmrl Y 9 & g wfew ¥
sife qrft faar s AT

X ATF fasdt FORC o wrg

T il e v, o Aavagt, Awcarg
WX x§aF @31 & faz F ww W Aw
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ST WITT Wy-orfieer wr ErATr e
wified W< & ot agt o wd weEar e
wre waré aft wer ot & A oF gArk
7 & AT E, 9T WY T AW AR
wrH g YT wT wfed | o wd
AT deT § 9T T AN W W
¥ g gwar 81 gw ) gupl I ey
gfiz & & BT U FRHT F wure
X ForrE Y DAY 1 SR wEAT
wifed, Y T WET & T8 |

faaré ¥ sra-AT W (W)
w7 ot agq Jar www &) afr a
wEIY § AT, G4 F AT AT qqTEAT
AE § 9T, G & I ¥ wwacy
IIELOT WEH g1 AT AT @AY K AMIA
5 W & s w1 featr x@ feafr
¥ 4t & f wag oA o W A
s Wi ¥ frar & sred oot e
d%z a7 ¥ a4t awen &, ag faar gar
FAT &, I@ ¥ VI T T AN AY
WEAT ¥ I ¥ UM R@AT WA
ot i 7w qrar § fie 78 wawT AT wad
awEl F7 9 WL HF | I ¥ ARA
TAT WT WATH §, WIOET BT WA &,
Fae w §, Wt w wTAEAT ¥ T ¥
wY g7 4 v T &1 ga@ fod w
o A ® T F Y v wifge
WY §TE ¥ g T F WETr W A
QEETEX ¥TEY wET &, I & v fo-
sfir fe7 agd oA & 1 W wiwa w
aT—2r T T WTT W EES
waTeT WA g o, e ax ane «F
oW FH ER T ¥ x@ W o @
oy wrer qg  fe e & xw agy
Wy 7y 17 §, 39 o avndT ¥ A
qroa & 1 & wror o Frfiewer o W —
W W ¥ Tt v wemar aft o
T6 6 A AT T Iqwew A wouT
T, oY g frw @oT & farwrw oy wmr
SO § Ay wolt aeww ot § are
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wAr ¥ & A ¥ ofr o
ferm ¥ o gy oW fur £
oy &1 wrehy iy gF s g
& 7w aw §@ gav el o a1
feafa wy gfee & ot war §, S7 W
qaft # W @ g F Al war &
FAT TE TOCE 2A FY wriww AT AAr
¢ v oaw & qgx T fuifo fed
T &1 Y AT F A F A qrAv A
IAL-AHA §, I9 B qwA G wyforer
*F ot § AT Ffw geat AR wTCATR
& shral & T 7 w7 Fowa €A =rfag,
&1 FIHSER AT AMEY, IFW HT 7AY-
= feqr aman §, 99 & gfee & af
TUT AT | K T 9iOqw 98 § e Ow
XS @ WY IO F T AT w9 FT
AT EE Y T wrewrE w7 AW § R
RATOIX *3 | ¥W W A9y Ig gl Tw
garR fegr #r &) Ay gow § wg
e fox o &1 @ awm oOiwg
™ Tm W e v § fe afgr
F1T HY wrEdr ¥ s froae arg
2 wife I3 A TN ¥ TORT F AT
frzmz sk &\ ¢ faaqar &7 wwr
BT BT e Wiy fea € g
HUTGT WA § AT W TR AAL
ff wrar | gafag Twl & g W
%Y o ey Grathor sy 934T

13 hrs,

wkew ff o § g v o
wigen B ofw & woeam 9§ o
T T wwd &) gad A ¥ 9w 9%
g e fear o gr § v wed
* W i & waparr ot voi feefr
8, s e ot aowT WY ST R g
froeft are oY wroe w7 W TH w05
fewrar st w11 vw fedvd ¥ e
agForar way § iy s ol sherr

WHRERE T SRR SR ) AT
O TR W W ST ST
L i

AraAT, ¥ wreE §f epdee
ofcre # g e w10 wig & wew-ge
w oY oY Wi 99 ¥ vt vy wuw gk
€ oYt 9% 9T W Arwww wws &
97| I T ¥ qga wiwe W
fargrr sy <@t i & Wi IR foiE #
7y wegfa aTeTe WY 4 off s R
¥ A, vadr Tft geNr W Ywew
% Aol dent & vt e a0
¥ 7€ ww §waT| W wEWT ® oY
IR FTo TAHANT &, I ¥
wRiwwNT W owwi ff W AT g
W § wi s § o o e fe
o wTT ¥ TR W Wie s fer
Wit mmm T w3 Wfew w1
I ag Wt w7 O @A o RE WY
foew ¢, 5w & & Aoy v & o
w! g fremr § wwc ax F I WY
wrarforeaT fag @ B avly I ywT
& ouTH Switaw W Wt wiszrar §1
wror ot gt 99 dear § agy =,
wene WY wrAE Wy Ararrcer s
¥ o feofr woe on @& s,
gt 9 W wrd g g, gt 9T AT
w1 faxfar fiear omar &), o &), &Y
W a7y & oo ¥ gAT I aft
¥ ot @y we OX dea ¥ forw wr
Feg @ ¥ § 1 gArd g Nt
W W fly e 0 g wi ©F
fariey gfez sqAreht gofy | wgt w7 amn-
o7 W wevew g wifieg wive agt
forsdrér v A% qew Wit ST
wel % e & A o avhy wifgoy
iy mier mawe widt A & oy gey
feewt ay s yaw wie seerg W fovrer ¥
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qfcafam w &ar wifgg | AT gwd
w7 e g fis e g o e
forar forwrrr wre fieay war st ot of
seam qfoeg ff Tawt aoeaT W
ot | o feafe ag §f wiv § e o
ey & o sgrftee st wamirme
£  ymtwer f @ wd, cuRk @
o favwr k sl T i o 1 ww O%
& wrooft Ot qw g fae 4R
T g eqvfa g, 6 swmew ¥
T AT s wwd v o feafr
# quren §, w7 Y ww ¥ §e
Iqwfen grfaw wTdY § AT vad W guTe
HTAT ET |

o qre-gry o7 $iw Hwew gAY
art & fag §, 4% qemew, ofwed,
7 aamm e das o geeandt i wd §
TTE & 1T F g }&AR fr agr wv
T 3, T ¥ A wgEewy 3, 99
SqwERT ¥ WTH, WIGTOT HEATT WY BT
FrEr A g AT Qe ag ¢
T8 W01 % QU Hre wTe, §9 9@
ot wawr wwr fag oy wgt awr
wares vl 9T ad @ar g 9
At ¥ o sy Freefy wifgg wg e
gt firer qret § 1 ot ww Frrerely oY §
g Saw oF fearit W @ Fr 41
a1 wiwerwredt firarr 1% €, av oY fft
TRy A rawr A fa @t
Tyt ¥ woey IR {1 eiR femm )
T agraat W woerd amHt w1
¢ s A qgwaT | wefeg we-
we firrt oY wr frdy o ofr &1
FREmEt dr v g Wk dw
wok vt # Forwr offwrdt wr o e
w® &1 7 aut @ dw} ov vefm
" g wu qp & e o i
swent & oY e Y frer et e
¥ ¥ ow ff gl @ ¥ IR
afcare 1w Wiy 1 w1 varfom
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AT TH AWT T FIOTC 8T W
AT aryvaw § 1 oy g At e wwAr
v W s §, ¥ % fewrw o
T wr wd v § feg ot o
fira ®t Iwwt $iE s ff age )
& ag W adwm g § e e
AT AT | T Wl & ag & wA
rEE 1 aadT v §

SHRIMATI RASHIDA HAQUE
CHOUDHURY (Silchar): Respected
Deputy-Speaker, Sir, agriculture is
the mainrigy of the lndien economy.
It accounts for about 50 per cent of
the total pational income and employs
about 75 per cemt of the total Indian
population,  Agriculture thus occu-
pies a vital and strategic position in
the national economy. In fact, the
overall development is dependent on,
and determined by, the agricultural
production.

Agricultural production js primarily
determined by the rainfall. If the
monsoon is delayed, it may lead to
drought conditions, and opn the con-
trary, if the monsoon breaks in full
force, there is heavy rainfall and
floods are likely to cause crop losses.
As 1 represent the flood-prone area, I
am giving special emphasis on flood
and prevention of flood damages.

The economy of Assam is predomi-
nantly agrszian. More than 70 per
cent of the population derive their
means of livelihood mainly from this
sector. The rice-growing area {s pre-
dominant. The tea cultivation in
Assam started as sarly as 1835 near
the confluence of the Brahamputra.
The tea industry plays a vital role in
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kharif crop. The Brahmaputra wval-
ley, which called Upper Assam, is
suffering from heavy floods and
erosion almost every yedr.

The recent devastating flools in Jor-
hat subdivision in upper Assam have
added to collossal loss of human
lives, poultry and agricultural pro-
ducts and have caused damage to the
standing crops.

Lower Assam, which is called
Barak Valely in the State, mainly
comprises the Cachar district. The
River Barak is the River of Sorrow
to the people of Cachar. In the year
1976 more than half of Cachar district
was under water for months together,
causing extensive damage to the dis-
triet.

This year also the monsoon has
started early with a bang in the
Cachar distriet. The standing ‘Boroh’
crops have been totally damaged.
Considerable wealth has perished in
this calamity.

Every year the State Government
allocates some amount to meet the
emergency expenses caused by floods,
but the mmount is inadequate always,

1 am thankful that the Hon. Prime
Minister Mr. Morarji Desaid has san-
ctioned Rs. 1 lakh from the Prime
Minister's Fund for the victims of
floods in Darrang and Cachar districts,
Now the question before the Govern-
ment is how to control the annual
flood situstion in the State, The State's
location in a highly earth-quake
prone region makes the problem of
flood control bigger and mare com-
plicated.

A major problem is the silting of
the river channels in this region
which has considerably reduced its
flood-carrying capacity and, in the
process hus extended the area of the
flood plains.

No major afforestation programme
is known to have betn taken up to
prevent srosion in the catchmend
areas, particularly in the hill areas.

JULY 1, 1971
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Despite measures taken in the past
to control the fury of turbulest
rivers like the Brehmsputra and
Barak, floods continue to be an annual
occurrence and ao also sufferings of
the people.

1 feel it is impossible for a poor
state like Assam to touch evep the
fringe of the problem, let alone tackle
it fully. So 1 would like to request
the Central Government to take over
the responsibility.

Regarding the Barak Dam project
in Cachar District, which is already
taken up by the Central Projects
Commission—the Commission is mak-
ing a survey for the purpose—it
should be expedited so that the people
of the area can be saved from this
great calamily; and by this act, the
easternmost Statc can be a prosperous
State.

With this, I conclude,

SHRI CHARAN NARZARY (Kok-
rajhar): Mr. Deputy-Speaker, Sir I
am speaking in support of the Demand
for Grants for the Agriculture and
Irrigation Ministry. 1 have nothing
to object to a Demand for any amount,
if for a noble purpose. The slogan
‘Grow More Food' is a very popular
one among the cullivators, but when
I see that there is contradiction bet-
ween the profession and the practice
of the Government, I am simply taken
a back. I am from Assam and [
belong to the scheduled tribe com-
munity I represent the Kokrajhar
Scheduled Tribes constituency along
the foothills of Bhutan which is agri-

since March, 1875 and till today, about
then thousand tribal peasant families
have been ruthlessly evicted without
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My heart bleeds today when I think
of thousands of my people who have
been suffering for a long time. They
have been living in u state of extreme
misery; there is no remedy for them,
no protection either from the State
Government or from the Centre. I
am happy that the present Minister of
Agriculture, Shri Barnala, is from
Punjab, which 1s agriculturally =
resourcefu] State in the country. I
am sure he understands the basie
problems and nceds of the peasants in
the country and he will appreciate
the difficulties faced by my tribal
brethern in the North-eastern region
of the country.

Article 48 of the Constitution,
under Directive Principles of State
Policy, clearly states:

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and, in parti-
cular, of the scheduled castes and
scheduled tribes, and shall protect
them from social injustice and all
forms of exploitation.

It clearly cstablishes the fact that the
subject relating to the welfare of the
Scheduled Castes and the Scheduled
Tribes falls within the purview of
the Central Government. But the
provision of the said Article of the
Constitution has been nakedly flouted
by the State Qovernment of Assam.
I have sajd this because I am afraid
that the Central Government may
even have a tendency to side-track
the issue like this on the plea that
it belongs to the State Government.
I am sure, it is pot only a question
of land settlement or land Revenue;
it is also not only a question of law
and order, but it is a question of pro-
tecting the basic rights and interests
of the tribals of the country,

Peugant families have been evicted.

At Luunsung, Amteka, Bengtol etc. in
the Haltugaon Forest Division of the
Kokhrajhar Sub-Division in the Goal-
para District, 3000 tribal families
have been evicted and in the course
of eviction operation, the forces of the
Assam Police Battalions and Armed
Home-gusrds had been deployed.
The houses of the poor tribals had
been either demolished or burnt
down, their women molested, their
properties damaged and Jooted and
thoy were strewn everywhere like the
Jews in Germany durnng the terro-
ristic Nazi reign of Hitler.

It gives me so much pain to say that
in this democratic, socialistic Republic
of India, these helpless ‘people have
been made to suffer hike cats and dogs
as if they are not citizens of this
country. They are being treated
like foreigners and there is mobody
to speak for these people. Even to-
day, they have been living with-
out shelter, without food and without
clothes. Uptill now about 200 per-
sons including small children from
among the<e evicted tribals have died
of various disemses as a conseguence
of eviction, such as (1) starvation,
(2) mal-nutrition, (3) exposure tn
severe cold and rains and the scorch-
ing heat of the sun, and (4) various
diseases like Malaria, cholera, etc
There is nobody to give them any
medical aid. This is the lot of those
unfortunate people. So, I am very
much aggrieved and my heart bleeds,
if this situation is allowed to continue,
there will be no use for me staying
here and I will be left with no opflon
bui to resign and go back Sir, I will
be failing in my duty if I do not speak
out the naked truth and injustices
meted out to my people in that part
of the country. The plea ¢n which
those people have been evicted is
that they have encroached upon the
reserve forest areas. But in reality
those areas are forest areas in name
only. There are no valuable trees
The area is fit only for paddy cultiva.
tion.

In many places there exists bound-
ary dispute siso between the Forest
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Depatrtment and the Revenue Depart-
mentl. Sometimes claim and ceunter-
claim is being made by these two De-
partments,

This problem of landlessness among
the tribal people and other weaker
sections could have been solvey very
easily, if realistic approach were made
by the Government without any bias
and prejudice. But in Assam, those
who are sitting at the helm of affairs,
want to keep this problem alive. They
have their own political reasons. That
is why, they do not seen to be inte-
rested in solving this problem perma-
nently.

Along the border of Assam and
Nagaland 10,000 peasant fam‘lies in
eluding the tribals had been ruthlessly
evicted. Elephants were ysed. Border
Becurity Force, Assam Police Batta-
lions and Armed Home Guards were
used. Even today, in Mikir Hills
District which is governei under the
8ixth Schedule of the Constitution.
many tribals, particularly those belong.-
ing to the Boro-Kachari Community,
are facing eviction. 1 am sure the
eviction aperations will be carried out
very soon. Who will protect these
poor tribal peasants? Mr, Deputy-
Speaker, Sir, I week your protection.

Assam Government, with a view to
solve the growing land problems of the
landless peasants in the State, started
Agricultural Farming Co-porations at
many places. Crores of rupees had
been spent for the purposc. If the hon.
Agriculture Minister makes an enquiry
into the functioning of thrse Agricul-
tural Corporations, he will be simply
amared. Except land propaganda
nothing was done to achieve *he gosl
of such corporations. Not a single
tarming Corporation in tbe State of
Assem has been functioning with suc-
cess. At Gohpur, the evicteq people
applied to the State Government for
being included In one Purbajyoti Agri-
culture farmicg corpovation, They
were denied. The salg agricoltural
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farming corporation was, started at
the same reserve forest area from
where the 2,000 landless trital families
have been evicted. Now, my question
is: If an Agricultura] farming corpo-
ration can be started within the reserve
forest area, why these triba] famules
could not be settled dowr there? What
will be their fate? Another instance.
When the late Fakhruddin Alj Ahmed
Sahib was the Agriculture Minister,
similar thing was done. About 2200
tribal landless families had been evict-
ed from the eastern fringe of the
Manas Games Sanctuary near Kokla-
bari in the district of Kamrup. It 15 a
very surprising thing that those land-
less peasants had been ruthlessly
evicted and i1n their place, the Kokla-
bari. Central State Farm was slarted.
If you evict the landless peasants and
in their place you set up a Central
State Agricultural Farm. does it
not amount to menti-peasant policy?
Whethsr the Farm is functioning
successfully or not, is a matter of
enguiry. I am sure, if the Agriculture
Minister makes an enquiry, the facts
will come out. Time and agein we
have seen how people at the helm of
aflairs had been afopting anti-people
and anti-peasant policy, which is wery
much dangerous to the growth and
development of our national economy.

‘Lo ascertain the magnitude of the
problem arising out of the evictions of
thousands of landless tribal peasant
tamilies, including people of other
weaker sections, the non. Agriculture
Minister should instil.te a parliament.
ary commitiee to vo into the matler.
1 say this because if the hon. Agricul-
{ure Minister asks for soms report
from the Btate Governmenmt, he will
not get the correct picture. They will
only turnish some Jd's{orted facts which
will net help the Government in asses-
ing the gravity of the problem,
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anomalies cropped up there in the im-
pleméntation of the Lang Celling Laws.
It has given ample give scope to the
corrupt officers to indulge in mere
corruption and earn money while i1m-
plementing the land ceiling laws.

Bir, In most of the cuses, the land
celling laws have Leen !mplemented
by them wathout prper physical veri-
fication. As a resuli, many peasants,
who dig not have excess land, have
been victimised and a new class of
landless people has emerged in the
State of Assam, Lands could not be
obtalned from the lendlords but the
lang hag been snatched away under the
land ceiling law from the poor people,
Thig has happened because the records
of rights have not been corrected for
many years gnd the lands of the
brothers possessad seoarately stani in
the name of their deceased father.

I am sure, the hon Mimster, while
replying to the debale on this subject
will give a positive statement on  all
these problems. I am hopeful that
certainly the would exteno all possible
help to the eviciion wvichmg I have
mentioned earher. I am sure, he will
give the necessary protection to them.
Otherwise, there is no use of our sit-
ting here as representatives of the
people.

SHRI SBUBHAS (HANDRA BOSE
ALLURI (Narasapur): Mr. Deputy-
Speaker, Sir, I rise to make mv mwd-
en speech on the Demand: for Agri-
culture, First of ail, | have to congra-
tulate our Minuster for Agriculture tur
assuming this OHice.

India, like sny other ieveloping
natien basically has an agrarlan eco-
nomy, where agriculturs is the primary

The main featureg that contribute
to a strong ahd stsble agricultursl
systein are; irriga‘lon facilities, fertl-
Uty of the woil and input of the defi
cient nutrients into the soil, control of
fungal attacks en

beeds

Unfortunately, there is a2 strong
rumour that the Janata Government is
going to reduce the production ef fer-
tillsets and pesticides. I weull like
to tell the Min.ster for Agriculture
that that will e a disastrous step 1
the agricultural field.

Bo far, the Uovernment has  taken
up 80 many rrigat'onsl prejects as a
result of which a substantial agcreage
of land hag neen brought under the
plough, but the fact still remainsg that
even, doday in rural parts of the coun-
try, agriculiure still continmues to be a
gemble on the Wmoneoon.

In this connection I would like fo
appeal to the hon. Minister of Agricul.
fure to give a larger assictancs to the
States for the purpsse of having miror
and medium Irrigation schemes :n
areas where thece are mo irrigational
facilities at all at present. Bir, the
irrigation projecis have so fur been
centred around large colossal schemes
which jrrigateq a large stretch cf land
But, large acreages of fertile lands are
still lylng unirrizated because minor
sources such as perennisl mountain
streams and spring channels have not
been made use cf in geveral places, and
by using these sourced, a large acreage
of 1and would have oécn assured of the
water supply.

Sir, such schemes would cost much
less and can bk sproad over larger .
areas where such sources exist and,
as a result, a lot of pecple living in the
interior places would be henefited by
such schemes. This would also result
in equs] distribution of wealth and
labour whieh is now being cohcentrat.
ed in a few pockets.

Another point I would like to raise
is the need for having more techrizal
personnel trained in the feld of modern
agricultural techmiques. Agriculture,
as you know. Sir, has been improved
in the recent vears and it is now being
dohe (n countries jike China on a high-
1y technica]l and practical tasis an! as
buch, it is obvious 1hat the need is for
educating the firmers in a country
like ours where we have far more far-
meTts Than ‘persow in tihir
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A step in this direction Sir, will also
give employment to & lot of trained
young men 1n the rural areas whe have
to migrate to the wurban ar2as end
abroag in sear:a of jobs. Sir, in a
basically agrariin economy where more
than 87 per cent penple live on agricul-
ture it is obvioug that any move to
reduce  socio-eronomur  disparifies
should come from the agriculture sec-
tor and as such, I would like o =in-
cerely appeal to the Fon'ble Minister
for Agriculture to see that positive
steps are taken without any delay to
see that land reforms are effectively
implemented {o bridge the gap that
exists hetween the peasant and the
landlords,

Sir, I would Lihe t¢  bring to the
notice of the hnn'ble Minister the fact
regarding the vorgl system of price
fixation as far ns suzarcane is ecneern
ed. Sir, there are a lot of disparities
in the prices that are fixed to be paid
to various zoneg and a% this system is
actually acling as a disincentive to the
cane grower in some parts of the coun-
try. 1 would also like fo appeal to the
hon'ble Minister to have a common
price fixation system and bring an end
to this discrimination between far-
mers of various areas

An another :.wporl;nt point that I
would like to Craw your attention to
is the exhorbitint prices of agricul-
tural Implements prevailing in the
market today. As far as I know, the
cost of production of these implements
is much lesg comparatively. Imposi-
tion of tax is making thess implements
costly. So, 1 would request the hon'
ble Minister to see to it that these
implement are exempted from all types
of taxes,

Sir, without proper implements no
farmer can be successty] in attalning
maximum results and as such it is
absolutely necsssary {0 reduce the
price of agricultursl imolements so
that they can he easlly accessible to
the average marginal farmer.
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I would like to suggest that to en-
courage the farmer and to enable him
to get remunerative price for his pro-
ducts the government should encour-
age agrobased industries in rurg) areas,

Sir, the hon'ble Minister must al-
ready be aware of the fact that the
supply of good seels and other plant
protection measures are most essential
to increase crop produce ang I would
not like to speak much on this subject,

Sir, I would conclude by saying that
it 15 absolutely necessary for the far-
mer to get remunerative piices fo1 hig
produce fo enable him to march with
the modern techaigues, mnovations. I
sincerely hope that the hon'ble Minis-
ter would think ‘deeply on this matter
and be able io deliver the goods {hat
our country so badly needs.

Sir, I am deeply thankful to the
Chari for giving this opportunity to
express my views on this occasion.

SHR] S. NANJESHA GOWDA (Has-
san): Mr. Deputy-Speaker, Sir, T rise
to suppory the Demandis for Grants of
the Ministrv of Agricuiture ang Irriga-
tion. At the outset. T would like fo
congratulate Mr. Barnala, the hon'ble
Minister of Agriculture and Irrigation,
for having ‘aken charge of this port-
folio We all know that he comes from
a State where t{hey havo daveloped
agriculture in such a way that the
production of whest hae touched s
record ylelg In the country. I would
also like to congratulate the hon.
Prime Minister and the hon, Home
Minister for their recent statements
rezarding specia] sttention they are
going to give io the agriculture and
irrigation in India. Many of my
friendg on the other side have spoken
much about the developmenta] activi-
ties that had taken place in the last
30 years. Some of my senior Members
have also spokan abour the gevelop-
ment made in the last 30 years. But
I am sorry to say that even after 30
years, when they claim that all these
developments have taken place, there
ig no drinking water available in
meny villages let alone food, shelter
and clothing, In Karnateka itself, they
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have identifieq about 500C wvillages
without any kind of facility for drink-
ing water. Of course, they have com-
pleted some projects. Some plans end
schemes have peen implementej but
they are speaking highly of them and
very promising slogans are raised, But
it you look into the repyor: and compure
the achievements mada and the targets
achieved in irrigation, you wil) find
tha{ after impleraenting three or feur
five year plans, they were able to in-
crease the additional irrigation poten-
tial by 11 million hectares only, after
spending about Rs. 3020 crores. But
1 am proud to say that the present
Janata Government has made a provi-
gion of Rs, 3080 crorer to increase the
additlonal irrization potenfial of 5.05
million hectares, ir coming 3 years.
There is utilisable water on the surface
as well as from the ground to irrigate
land to the extent of 107 million hec-
tares T would like to requert the hon,
Minister through you. Sir, to achieve
this target in the coming 10 years.

Regarding plang and programmes im-
plemented so far, I would like to give
a comparative pi~tur2, Tf you go and
see the conditions in the vil'ages and
compare tha lving conditions in the
villages to those of the cit:es, you will
be shocked to know that the living
conditions of the pennla in the villeges
are so pathetic. We have evervthing
in the cities. Tr the cities, we have
beautifu] bimealows, we have medical
facilities we have educationa) facill-
ties. evervthing is orovided  Verv few
villages have got thnsa facilifies L
those facilities have heen denleq to the
villagers in our counfry. That means
more than To ner cent of the people of
our countrv who are farmevs and who
live in the villagee hava nnt pot thore
facilities. The nlan programmes and
targets and perfirmence are not seen
in the villages I anpeal to the hon.
Minister to give special attention to
the villa=es in the countey. Tt 1 thee
who produce the food neelted for the
countrv, To o that. our farmer, wants
assvras water =ionly, eredit facllities
and timely avallihil*y of seedr, man-
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ure ete. I you provide thuse facilities,
our production will be doubled, even
with existing 1rrigution facilities. 1
appea] to the hon. Mimster to make
easy credit facilities to the farmer. I
also come from a willagz; 1 am myself
a farmer. I have seen that when the
rain sets in and when he is in need of
seed or manure or credit, he 15 made
to go from office tc office, and from
table to table, with the result that
often he doeg not get them in time. It
he gets them after the scason, the
senson is wasted for him and one sea~
son wasted mean® one year wasted
wholly. 70 per cent of our people live
in villages and they account fur 47
per cent of our national income; they
are not cared for hitherto. No doubt
friends from the opposition te'l us
about their ambitions programmes,
but very little was actually done to
benefit the willagars. Our farmer
even now hag tn depend upon raind;
as is said it is a2 gambl.: of the monsoon.
For assured water supply, vou have to
increase irrigalion facilities In my
stale of Karnataka, mora than 15—20
vears back some fweniy mafor and
medium vrojects were started; they
are still lingering :ni thry have not
been completed ti'l {nday. The hon.
Minister ghould «ive all possihle nssist.
ance to those projects anq he should
advise the state government to com-
plete those projetis enrlv., River water
disputes have rome in the way of rom-
pletion of rome +f those projects. The
hon. Minister and the central govern
ment shoyld have a nationel policy
and settle those diso.tes amicably. 8o,
Sir, providing irrigation {s @ must in
the country, It 1s a solution to our
food prohlem, ard for solving otir un-
employment oroblen, both of educated
and of uneducated, It {s m solution to
develop agro.based industries and
these Irrieated areas will rrovide raw
materiale to our agro-based indusiries,
Finally this will lead to the growth of
the economic condition of the rural
nartg particularly villages and also of
the entire country. I woul{ reauest
the hon. Minister to settle thess river
water disputes ae early as nossible and
provide maximum fnanclal
to State Governments.
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Regarding agricultursl produce, my
friends on the other vyide were
telling that the remova] cf the zonal
system will have some bad effect snd
that the traderg will take udvuntage
of that, Regarding the zonal gysiem
two years back there wore very good
raing and there wus a very good bum-
per crop of hyhrid jowar in Karnataka.
That jowar was not allowed 1) pe lifted
ouiside the district, not only outside
the State. As a result the people had
to auction their jowar at Rs. 40/- p &
quintal, whereag the jowar at the nume
of its sowing was selling at Rs. 180/
per quintal. “fou can very weil under-
sland how the fnrmers were suffering.

Regarding this linking of Couvery
with Ganga—iy frier:ds were also
referring to it—I welcom> that cons-
iructive suggestion, It i s really a very
good suggestion. So many eminent
engineers have thought of i+ and I also
appeal to the inuier to take up that
project at least in future,

I want {0 say a few words regarding

the coffee crop. 1 come Ircm the dis-
trict where, coffse, tea, pepper and all
these things nre grown. Thig coffee
crop is a gensitive crop, which earns
foreign exchange. Thut croo can be
doubled in the Aistrict. Bnut the pro-
blem is that the 1zsue of CRC certifi-
cate has been dolegated to the Collec-
tor/Deputy Commissioner, who has
bepn already overloadeq with work.
About 1000 cases of lssue of CRC cer-
tificates are pending with him in one
distriet. Similarly in several districts,
T think, thousandg of ruch cases are
This may be entrusted to
Coffee Bpard which is dojng some
work. 1 am also tald that there
ve plan for improving
ergp ~nd that is pending with
Plarning Commisgion aod with
Goverpment of India. I would
to appeal to you, 8ir, to take un
t »latt and heln increase the coffee
growing in the country.

I had many things to say, but for
nt of time, I am closing my spoech.

2"’%
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The last official in sny department is
responsible for the execulion of our
plans and programmes and thdt man
must be provided with sufficient facili-
ties. Our programwme start from Delhi
and 1t reaches & stule headquarter or
district headyuurter or taluk head-
quarter. There 1t stops. It never
reaches the illage. The mnan in the
village, that 1s, « village accountant or
a revenue inspertor er a junior engi-
neer who execurcg the work must be
given gufficient isc.lities like telephone
and an office to sit all of thom al one
place. You can entrust much more
responsibility and give 1aore facilities
at such places where you want to exe-
cute all our .olans and programmes.

I thenk the Deputy Spesver for hov-
ing given me this opporturuty to sneek
and I thank the 1louse also, and I
support the Dem.inds.

14 hrs.

SHRI P. K. KODIYAN (Adoor): Mr.
Deputy Speaker, Sir, our new (Govern=
ment has already made 1t clear that in
the matter ¢f economic development,
prime importince will be given to the
agricultural sector and they have also
said that sufficient attention has not
been paid to this sectyr but I would
say here that it war not that sufficient
attention was not paid to this sector
in the sense that big allocation was
not made, but so far as the fund allo-
cationg were concerned, Sir, } would
say the agricultural sector has received
condiderable attzntion, from the previ-
ous government. In this Budget also
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My main point is that when you say
that you are going 15 give prime im-
portance to the agricultural sector,
which in your opinion, wag the most
neglected sector in the pasi, your inten-
tion should be followed up by concrete
action. But that concrete action is
lacking in the Budget proposals. It is
neither in the financial allocationg nor
in terms of practica] approach. Now,
my main complaint so far as this Gov-
ernment’'s agri~altural policy 18 con-
cerned is that you arc going t» deve-
lop the agrarian econemy witkout
caring for a prover resiructuring of
the agrarian set up. You have neglect-
ed; I should say almiost completely. the
question of effecting fundamental
changes in the existing agrarian set
up. I am referring to the question of
implementation of the land celling
laws. Even under the previous Gov-
emment not wmuch progres: was made.
Whatever progress was mede by the
Government was sought to be sabot-
aged by the landlord wvested interests
which had very strong influence in the
then ruling party. Now I find that
many of these landlords and rural
rich have shifted their loyalty to the
present ruling Party. So. T do not
know how this basic question of struc-
tural reforms in the agrarian sector

:J:andmm:mmt.mabwld

agricul-
tural workers Ag the agricultural
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will come to an overwhelming majority
of about 70 per cent. This is the pecu-
liarity of Indla's egrarian economy,
viz, the predominance of small pro-
prietorship. Unless you shify yous
emphasis on the problems of these vast
sections of our Indian farmers, who
are below even the subsistence leve],
there is not going to be any impreve-
ment in the agrarian economy and in
agricultura] vroduction. All the previ-
ous attempts to solve the agrarian
crisis on the narrow opase of landloids
and a few rich Kulaks, had collapsed
and failed.

You talk =bout green revolution.
The hon. Mimister, Shri Barnala comes
from Punjap which is known as the
State of green revolution. I should
congratulate the hon. Minister and the
people of Punjnb. They have tried to
develop to sgrarian economy. They
have achieved great success. But along
with benefits, there have alsv been a
series of disadvaniages, Economic dis-
parities have widened even in the State
of Punjab, if you take into account fhe
incomes of the rich peasants who ure
sdopting modein agricultural methods
and those of the poor peasants and
agricultura] workers, Even this green
revolution in Punja% is confined 1o &
particular areas. If you take the coun-
try ag a whole, the green revolution is
confined to certaln areas. particulsrly
developed areas. The so-calleg bene
fits of green revclution have never
reached these vast millions of India’s
peasants, viz, smal] and marginal far-
mers. When youa want fo modernize
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time of harvest, the prices are delibe-
rately being kept down by speculative
commercial capital which has entered
the agrarian gector in a big way in the
past several yaars, and they are forced
to resort to distress sale. At the same
time, when they go to the market to
buy their own requirements duaily
necessities, they hava to pay a higher
price. Therefore, these wvast millions
of peasants are being exnloited toth as
producerg as wel] as buyers. So, my
humble request to the hon Minister,
to the Janata Government and the hon.
Members of the Janata Party is to con-
gider the problems and requirements,
hopes and nspira!i:tns_ of these wvast
milliong of Tndian peasantry and do
something for them, by making a shift
in vour policy ir favour of these wvast
sections, Unlsss thig shift is effected
in your policy, the prosperity which
you are talking so much about in the
village willbe confined to the rich

peasanis, the kulaks and . narrow
pection of the 1andlords,
Another aspect of the agrarian

economy which the Government should
take into account is this. When you
plan and when you try to implement
the rural development programme,
please bear in mind that there are
mijllions and milliong of agricultural
workers in our country, They should
have a role both in the formulation
ms well as the implementation of the
rural development plan. An attempt is
now being made to formulate and im-
plement the rural bureaucratic ma-
chinery, The agricultural workers
numbering about 4.75 crores is not a
small number. They have to play a
vital role. Their necessities and re-
quirementg should be taken into ac-
count and they should be associated
in the formulation and implementa-

tion of the plan for agrarian develop-
ment.

DR, VASANT KUMAR PANDIT
(Rajgarh); Mr, Deputy-Speaker, Sir, I
rise to congratulate the Minister of
Agriculture, as he hag become the
plonegr In leading the path of the
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Janata Party in the agriclutral sector.
This year's budget hag given him a
larger allocation. It is an agriculture-
orinented budget. I would call it a
rural seed budget—a budget ‘ha: will
usher in the coming years the develop-
ment of the rural sector, the develop-
ment of the under-developed areas and
the backward areas of the country,
which have been neglected, lagging
behind under the backlog of many
years ,
1 have been elected from Rajgarp in
Madhya Pradesh, an area which is al-
most like “a no-man's land.” Through.
out my tour life, I did nut fing any
sign or proof that any plan has touch-
ed any aspect of life there. The main
problem is of drinking water. A large
number of villages do not have water
to drink excepl that they bring il from
a distance of five to seven kilomefres.
How are we going to develop these
areas? Therefore, I would ask the hon,
Minister: having allocated a large sum
for rural development, what wall he the
operative part of your Budget? What
would be the machinery to look after
it? Ultimately, this money will go to
the State Governmen‘'s. Foitunately
for us, Janata Governments have come
in some States. 8o, let there Le a co-
ordinated and co-operative effort to see
that the poor peasants’ reeds are met.

Rajgarh, Biaora, Jirapur, Khilchipur
and other tehsilg are barren areag S0
far as agriculture is concerned. De.
forestation has been going on. There-
fore, my insistence is on smali irriga-~
tion projects. Several rivers ifke the
Parvati, and Kali Sindh pass through
my area. Several small irrigation pro-
Jects have been approved, but have not
been taken up. No one has paid af-
tention to the problems of the agricul-
turigts of this under.developed area.
TFlectrification is not there. There are
no tubewells in many villages. There-
fore, my appeal to the hon. Minisier is
that we must have some machinery to
see that the goods are delivered. That
is the expectation of the common
people, Mere higher allocation ig not
enough, but the effective part of it has
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- &
got to be planned. How will the small
farmerg feel the change and what will
they see in the coming yem! All that
has to be settled and cefined. There-
fore, 1 suggest that ths Hon'ble Minis-
ter should, in consultation with the
State Governments, form a survey oOr
vigilance committee which includes
Members of Parliament and expe:ta
to devise ways and means of foing
ahead and reaching the needs «f the
agriculturists Integrated Rural Deve-
lopment should be meaningful and
purposeful, rather than remaining only
as paper projects.

There is a suggestion by my hon.
friend Shr Sathe ahout the Dastoor
Plan. It is a fantastic plan. In the
years to come, when we have made
some progress, we can think of con-
necting the North Indian rivers wih
the South Indian rivers. But the rre-
sent prohlem is of small irrigalion pro-
jects. We have to start right from the
grass roois we have not to play to the
gallery but to deliver the goods.
Therefore, this Vigilance or Survey
committee should be given the responsi-
bility to see that the gtaff of the #gri-
cultural department does rea] work
and check how much work is done in
every quarter of the year Our objec-
tive is: operation agriculture. 1 hope
the coming years will see ‘he green
light as far aa rural development of
the underdeveloped areas iz cunce'ned
turning them into the grannames of
the country.

There ig another big source of cubsi-
diary food which comes from fisheries,
both coastal as well as sweet water
fishery. I come from Bombay and I
have the privilege of ushering in many
schemes in the State of Maharashtra.
Schemes have been put down for the
fishermen to go for deep sea fishing or
mid-sea fishing, but those schemes are
not useful to them. I would apreal to
the Agriculture Minister to call a con-
ference of the rea! flihermen and solve
their difficulties. Their difficulty s
not solved just by giving them
mechanised trawler and all that, but
their main difficulty is marketing and
of preserving the sea food which they

IMin. of Agrl. & 202
Irrgm,

get. Unfortunately, the fishing busi-
ness has gone into the handg of exporf
sharks, the businessmen, while the
tradnuoml fisherman remaing stil poor.
Of course, we want exports and earn
foreign exchange from the export of
fish, but the real producer, the fisher-
man does not get any benefit. He has
not been given the infrastructure right
from the fishing to marketing.

Regarding gweet water fishing an ex-
periment was conducted in Maharashtra
where we had planted :lshscedg in
sweet watergs and developed some
ponds and rivers for tius purpose and
the scheme wag successiul.

Finally, 1 call upon the Agnculture
Minister who comes from an arca
which is  agriculturally {level:ped,
which has seen the fruits of irrigation
ang which has testeq the fruit of the
efforts of agriculturists, to usher in a
total re-orientation of plan und give a
new outlock to the development of
agriculture and bring such gschemes
which are feasible and which have
time-bound programme.

ot poifier wwf (dEmge)
v Wy, &  ofreser fafaedt
oY a7E & 9 widt ol ot ¥ gak amda
Hagrgmg |y ¥ o g
farwre wr weAT WrgaT F A

oA REEd, gWra qm gfy
T AW ¢ W 9w gy aear
AT Wi qwe & wiaw v §
Loiiia sl F 2 ido o8 £ o ol i s
frar § 1 v weww & & go qET AT
wrgar & | @ & wrt ¥ wwr qw gy
amex o & e wowr fawre #¥ 4
Jere WA F wivw OO ¥ oft Horer
hmi'iqniwmﬁqm
ficar qr Wit FEx ¥ fifpar ar
giowgr & mmmm
I W fe wfm wr femwor S
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fvar g | WA o W g HEw R
B wzara firay wrg Y | w1 feear
forgre g wFT &

e AW ¥ oty wve & A
A #1 fegww oft a% v s &
W gwr & 1 et ¥ o T
q a7 &Yt § Afiee 'Y AT & gEwr
forerzor Ay guT & | W= WY agA @
wet 3% § fomd am deY owe
| & | g aE O W ooft 2
ot aTw ww v 31 ST w@E g
T e wga X AW ot oY wpfedrr
§ 1 g v i fraror wft e
§ & & w7 TR 7 T aww o)

a8 ¥ vy § faard &Y srawar
ot wifgy 1 fewrd A swae g
2w & we S A ET Ok 7 | dew 5D
ot & d% fw qorra, g 4T EwmY
s&¥w & 36 wor 3 e # sqmear 1
afprgureds ¥ faurd #r syEewr
feege & Tt gk &1 RN g T
TgEdw o1 AP WY wwew W Oy §
IGN WY aga wewaEaT § ) AT aEr A
AET TF AT AT T 1969 F WA
7 & afeww wviy am & I A g g
IR AT AT T TAT A FHH AT
T & 1 IR ¥ o o e sl g
¢ 1 ggr ow fe faorsft & vt m fag
aq § dfrr Faorelt #7 ey wgy fen
T WA maR g ey
AT FT R § fir ot G vl g
¢ oW frar @ww gar

/AT H TAW T & X wE
¥ wrar & 1w Gt w7 ey e

JULY §, 1HY  Min of /Apri. & Mrrgw, 204

¥ forg wger vravas 8 1w o vl
o T vk o fiea @ o ¥
AW TS A ST QT | AW
uTer ¢ @ @ fis ww o s o
® st Afew Qar Ay gwT &) Ao
garr & f5 Wz o B sy fromr
wrq arfe giet fiam Wt saT R
T 9% | AT TFANT A gl O
N qufes stacar fr goft, i
3w T Fe A T @ S Joa
T g1 am o\ Immew ¥ A
QAT | FAIT FE quA MG ) AT
ax o fedfq TEY = qwar § w4 aF
@ Hr9T A S ¥ smewr A s
ol & 1§ b orhad X @ @ 8,
T E & 7Y Ave s fade
LT ST 9riEd |

7 AT araegr o oA B
Y 32 TR o § WA A Ty
foramr & &@ wfwswia ¥ oo Tg
TS § IAwT &Y drar farer aran § Mrfeer
ot e &y €, fory & vy wm
 awr o 7ol FaeaT & 1w IAEY
frm At w e fraary 5
Foafrafrar g

WA I AEAT {ATT Y W &,
Rg a1 wraw w§ oy S dare gy
& ot g v W o farefy § o gy
ey wra e §, I IA® v A
wfy fred ¥ o Tt o & W@
firet ¥ wrr oz faer @ 1 g & &
wrx o2 ¥ Y ey § oW ey I
o wow g ol §, damarc age o
7 ot & 1 xw Al wry @t e wd
¥, Iwwr qrl &, a & v & aar
oY Avaw wlar w2 |

o1 fipame & forg aaw YW
W W woneEw § | BT WOIT %3
& & e worz ¥ et syvvoer oy ol
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oft @ vl mar § wy fvg W ¥ e
W @ foar o gEeT ot we §
qar wRkhT 1 HfFT TE TRT wToer
Fwed Y Fa¥ gzt wrfed o
oY qrere @t & wow ¥ sy §, Fory Farer
St wr frary wofr @t § el
wom ¥ 97 qv wrf Sefaw af wd
arfgd & | TRz A 3y v vy wArd
t st faegm  avare W fy
T ¥ar wrfgd arfe frama =1 @A
aix ¥ fomr o oty ard ey aF

feam @Y Feqraa AT § IRFT
77 WY 9oy wf g a1
qer /4 7y wawr g o aga
wEas § o wEr  sw gy i
aoarft wifad 1 fa=r g ofuwewe
fedtgmfr v gadr & | sad faar ger
frATT wrt W 9T qEAT E 1 IEET
AT XEAT qear 4w wrar § fs guwy
o1 ST § Ag o Arfaw @ Eramr g
A% &7 ©AT, O T TAT, AGHAA
w %A1 I 9T W1 Whaw gvr &
fF AT IQTET B AX F T TR
42 FAT a7 FTAT TTAT I WA BT
A Rwr wrd o g or Ay 1 F
wary fewed e g @ R )
FAAT § FT JAX TEN T@_H I FT
i wEr FET qrar &1 & R
O & WX Jq® W §O W 0 AG
TWRAT § | QT IEET HA AW ;AT
Tl waw ¥ wg e W
T ¥ Frewad T 4w AR
FawY Wt o foad et srved @
wifgd | ot frarr Tl v qwar
Yrowmow Go W@ o ¥
wwer § & o ama @fr e §
weaw § | S & I W
& fory g ager wrewrs §  fareft oy
Tawr rer ¥ st § ow wiww

ABADHA 10, 1809 (SAKA) Min, of Agrl. & 206
Irrgn.

rrgn
&7 ¥ wy gq  wfeww wroer A Ty
forerr ofr wrfied

s & areAl o o gF dad
# wrewar fafiare § 1 g frdy
¥ garX fararr s qur W B Ty
o T WA T g Bt T feraer
# dw oT wwg? g7 qEaT § ) o
I8 ¥ WA & IS AT oW
TR ¥ A TR QI T ¥ Ay
wree oY firer qrit & 1 G4 ¥a g
g R o @ aw e o=
awar & | v arw & BTG A1 WA
& are Wt gaw fre ghar feT o
el | firmrr G WIX A Y &
arr et fier, goTie fawr, faaat
famr ¥ wrT ApR E &Y faw av O ¥
forer ey ot & 1 g e R o vy
1 X § Rk A A afy
g gl | gEt AW A 6 TR A
T# 1, wwe Sve ag g, wheark
#re it gi | e ey fieg gor Ay
1 Frorre A & o7 wrar § | ot TN, -
fastferay, grar § o W ¥ IwE
amaTe € e A oY W P
oy & oY fisarr [ro omT &0
ag feafer X wew & gt 1 T
¥ o7 v 3wk fodr o arr aed
AT it & | a8 ag frar § g Tvet
Sl €Y &, S T, Sr9wT Y, WwoBY
e Gar g & | gk A g
fody & fomrr w@ M2 AT W@ L
o a7 3 T wwt e ¥ tw
awd § 1 el fisamr aror o & A
gt § 1 i Ak de Ay ¥y e
afiag &1 dr adiwdwm ¥ O
T wl e St T ¥ g
afosrr wea § Wfer Fwet st afont
wr o it frer & 1 vewt gherrd
Tevter gy ot & 1 wewr &y
& ¥ e Twer v figh ¥ wm
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fow T &1 W I IET B i
ATE Y AT A AW A AT
AR e 3 e
arfr 1 UAEn & W el o o
gEw &1 o awar § fe gamw ¥ feata
w7 greve Wt €1 1+ ¥ wepE § B
o axw, fagre, wer wRW T ¥
qifee & forewr qer wrer ag § B
it arger WA gu it Fhe ¥ fawrw
Y a7F wrE frorg Ty At v

gt & fag a awe var T R
FawT A 9 g Ew oy & goe
¥ wrdw wEm fx ol ARl
B ¥ w7 2w 7%, W N gAny
&y fa¥y & 9 9% s ey 9w ) A9
& i w1 faereer & gy, frerd A,
|TT R SEAEAT §Y, AR F FAT wH
) ord, v T 9% v 7y
% a7 w7 T w1 frwrw g | Wiy
aETYET 17 AT fEam &, ar e
- 3w arer frara § ST et W AR
A fear ond, W qE & WM, T
" aft srweqT ®T WG AV FAT E3AT
FT gAY | WITC ORI IE AET W
el § ot X qow & frary @ adt
frore gl wifs wror g saar o
s am W gz Y @
Iu% fewrr ¥ § f ag 704 w1, fewmi
gl # o ¢ ey s
Tt GIER I WY & wpy w7
oty gt e G\ faer fammr & S
T OTH YT W W N AT Aoy
& oW e et Wt ) e wer gy
g ¥ wfuer® of ¥ W@ @
wierare w3 foar § oY IR froeh
FOPR & W W Iwk wAry F fear
o1 | YT g wig § v ol g e

JULY 1, 18077 Min, of 1 Agrl, & Irrgn, 208

Yot ®Y FOErd TR wil aw
e}, e g W G @ W
xafad i wat ot g o fawe s
< for o dw forw w2 3 car o ey
wgt g @ <y & fe Tl aw @6
WX qaT TG gET &Y ATRIT WA
W # o grlt Wi wdar s gem,
g wire gare, & w7 o | o Wt
& arg & oraet 97aE A )

*t wg faynr @m (e7T) -
Irgwafa AgRd, Wi fag wgea &
[AEAT ¥ FH 94T HC R § A § A
wweat | gfq wefT & a7 oy @ fes-
ww # afagr 9T a7 a6
a1 T FAAT§ W gumr &7 ad
WY §ay sgrer wifgw § 1 @ difew
FuT F I 9T & @ w7 faww
Y EFAT S | W™ TF gwar g | AfET
o g8 widy # Fay ey § @AYy
& w st T @r g

1971 ¥ 9 oy gE o IW
fedi2 & W@ 1961 § 1971—¥9
@ HE & WA @ qugd 7§84 ¥
8 sferwrar ot agvery g€ | oyt 1061 ¥
17 wfore @frgcaagz & agt or
afeww 1971 § 25 wirwe 1 7w )
Y A ST o9 Y gw wrd
fremer gd 1 o o T afew W
I femr # aft af ) cfxo ot ¥
10 g & <rvg # Y ¢ qfwde o
derr % Wt afg gk & 1 40 whom &
a7 wT 70 Nfawa aw sfomy ¥ ek
2 oy fww femr < 8 1 ot wdw
sfew vl g nmT &

% % ATy W we ik et
# o w7 dmwr W O 7 aw
ay ey g A g7 1 30 WTw ¥

*Thr Original speech was delivered in Marathi,
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w7 fea v ¥ 7 1950 ¥ B g
arfre wfters & gy w1 fie wre e
&7 VT TATHT WA W dewra fear
Tt & 6 ¥UT 30 WA TRy WAW
IR Y AT R 1 1970-71 ¥ widwT-
WEHE A sEraTfd 4 wE 20 9@
TFT AHIA Sqeen Y andT® 1 1972 H
oo e g Af s sgraorfs 4
FOY ohy vt wemy & fou faw
Frdy & 1 wrfa 9@ sTorEsTEE
feafs amy & wf vz wha feardi =
otz et &Y w23 & dier o
=it 7w gy war e 37 wrw owy sefA
Ireg ARl 1w e faeer 7
s # ¥aw 9 W@ T wHA &
Iywey g§ | wgr v w7 e
¥ g2 foerd darx feg Wi onfiw
T | IAHT WU FORIX A ;W
Taar 1 g gwT AT ATay w1 g |

T 3w ¥ 62 wiawn feaTT wew
-aTow § 1 ST @dY Y gow agT
¥ firg qgraar ® wravEsar 9t | A6
FT TAECT AT | WS -HTEHT
FETAT TR AT F | AW AR @R
i) § 37 &% ¥ g0 7 fawn
¥ AL A REA BT ST,
g § wdffErd A ot 1 F9 S
AT weaw fura w1 g | T g
¥ ue 5T B we Afaw &
forg, ey argerd & worf g qwr
AT Tk ot & ot onfiy welt
™)

-

wiﬁuﬂ(ﬁ\ﬁ’wrwn;?

t—srorgly Y 1 W 1947 ¥ W WY
firar & mprew sl o A Wl
vt § 1 suw o ftaw Frdwie e
T owgr § o afer o o gl
Wil ¥ xoae . wk oW

woerdt ¥ s wargdr & W W

regn.

Afiesr wordr W o Yo wW vwr .y
fs @ wogd & oo gwfer o
T oy grfeer 8 W o
a7 | afiw s, domE, wvE NRW,
¥, g # e fom—agt ¥
wafsa @fa T wogdd & 7w qogd
¥ or(w & Wy wiww wogdy gfew &
oY | qF TF T T F HOETC T wH-
Tt & e e fiear &1

arat foady & oy ol wgd ¥
fac & A ST gram e g 3 1
5§ o TAAH TATAT FY IART AW §
wrvad o arw § fw wgre oF dr
9C FER A A qoy # dfage
wagdl & g Aaw 5 5o WA WY
A TAET T E AT gAY H
4%9g 50 4 T AETOS ¥ darwr i
|

ag A% AT O & Tor F gur
2 | wa &N AAAITEN ®Y AT 9T WG
# 1 wafay & swrafy wger & ey
¥ wfw =l wr a fearn wgar g e
T T GRETHl T 9E &4 g
gaar g | osffard & gaw & e
frwrer wx wfmfel & guwr sz
O W7 fY W TET gyATAT IR
o ¥y frarl wy afy g frdndy o

wa & §fy 5ot w1 anT ow wew
g A T o AT § oww
wrfgardt fawmr & st & getan
®r gaer | wrestEE feufe & ayr-
g o A M iy wnfenfia’ &
e ¥ uf ff 7y arew 2 o e wft
WY fery 98 T www wofr o aft g
& vor ff afY afer oy erfenfit
@ whid wift w7 w1 v W
fierr & 1| & dAfm i wofy & g
wigaT fv WY xE e o @ A
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[ wgry frvay #ra)

Z wyIn arieafaqid Wiy o el
¥ ooy ws ¥ o off, erfeafeat s
aifew feam ¥ agoar w30

se ¥ ot IS i Ay e
wifeawRiT o 7@ 15 g & a1 <)
g 39 aw ofgd g §ORR
A wer gfew, P qfew W
st for  wfeafeat ¥ w@dfa &
g T &7 AT WX FC W7 ¥ O
1 o wnfrenfeat § sfawre femm ar
gferm A A Tww fear | wTdr I
frar | W wrrfrart wfgam o v
fear | gfg w9 afraa & ¥ AT
fF 39 o0 *t I I wL |

1976-77 #r @t foid wfw
¥4 gOW O 24 9T 1971-72 F
1975-76 T 99 @A F A IeTRA
% wiws four 3 vE w7 w547
T gk g 1971-72 ¥ 105.2
fafrgm =7 aror? @ STwgi g
1972-73 ¥ 87.1 YT WAN Wraw Wi
¥ § | g wTE-gE WY gwT § 7
TOwT F10 77 § Fw g1t gfa dar-
FregTRETC R Naamst qT it adr §
afew frent o fasic & 1 awf wodr gé
AT SwTEA @9, ant w9 gE A g

JULY 1, 1877

Min. of Agrl. & Irdw. 21

wgTTng ¥ wifar® fert % aver
*r ooty woftr w4 dfiew ofme
&cmor & i o et aft o ofitfy
ny vt fodr & xRt & dufen
T yreYa fivar aw Wi 40 WY
TFY FotT IwY fr ok ) wwi ¥ frg
WTE GIAT T AT fear o &
¥ T o wowTT A TE ¥ W
art § SworAIge Al svond)

feam &t ga® sgaa ¥ Wi Ow
FAET | A IA% ITEE NI WY
e X ¥ § 1 it o g gt
INERT §1 IRT WA AE T AW g

grar & I9wT ot WIT WT ¥ giar §
e foear s & g & Tedy oF
frgr Fawr wifew frdy o g 80

W AT v N firt
w7 ¥ wfer ey 5 S 8w 25 &Y
wr gt forerdy § 1 wore ady o o
agearar § @ frreer g wk ot wg
arardy warx &1 feandt o ag q2
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gg I wgt ¥ wek, fem ¥ & far
AT ¥ @ N e ¥ sur—
9 w1 v warw T fawar &0

“JARI staff on Fast”
“IAR] Staff protest day-to-day.”

feey o arefefes (e & fag

JULY 1, 1877

Min. of ‘Agrl, & Irrgn, 216

Magasay award might have been glven
wrongly

Tafow %31 W W oA ¥ oW
U & W vo% I ofc o aud
fe & wam #o1 oafrsd § @
FART EITX AT orETEw FHIY | T o
Tiwear Y gEEigde ¥ fag
wedy § 1 wow T dar ofweex
foad o o g &, woe ag i
guTaY g W wEiw Y egeT

T TN At afee o Wi
THg T w3 AT Ay gar ¢
Wy Tew WA § oo 3

The lysine content of sharbatl sonara
is similar to that of milk—page 93 of
Gajendragadkar Report.

7y wimvgwe @ ford ¥ dwr
93 ¢ 1
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SHR1 K MALLANNA (Chitra-
durga)- Sir, may I congratulate the
new Mimster for Agriculture? He is a
new minister for Agriculture. Former-
ly, Mr Badal was Minister for Agri-
culture Coming to the discussions on

. Agriculture Mimstry’s Demands, this

year the target is fixed at 125 mullion
tonnes of foodgrain production, Still,
it will be Insufficient to meet the
needs of the country and foodgrains
worth Rs, 200 crores are {o be import.
ed from outside.

Sir, in order to be self-sufficient in
foodgraing production ang arrest the
import of foodgrains from countries,
we have to adopt some agriculturel
strategy fo imcrease the agriowltugal
production in this country. I want to
give a few gyggestions apart from
other things,

We must have proper agriculturel
development

planming, crop pattern,

of irrigation and agriculbusal inputs
like fertilisers, application of pesti-
cides by uaing modern methods and
by persuading our peasant; gnd agri-
cultuzists in the country, Our agri-
culturisty are by tradition following
the conventional methods.
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Wa have also to develop all back-
ward as glso drought and hilly areas.
Last but one is to control floods end
to start  agro-bazed  industries.
Unlesg ang until we gevelop ull these
things, wé cannot achieve the target
of 125 million tonnes of foodgrains in
thig country.

Regarding our agricultural plam, I
am sorry to say that we have not yet
prepared any plan. We have to pre-
pare that plan according to the avail-
ability of water, fertility of land as
alvo other natural resources. Qur pea-
iants are 1lhiterate. They are using
traditional or old method of agricul-
wre They must be persuaded to
alopt new methods or new techniques.
Jtherwise. 1 dn not think we will be
able to achieve the targets fixed.

Planning should be done acenrding
to availability of natural resources
such as water, land ctc. Of course,
resistance may come from the peasantg
because they are following traditional
methods and they are {lliterate people,
With a vast land and water availabi-
]ity in our country, it is possible for
uz not only to become self-sufficiont
but we ghall be able to export fcod-
grains 4o other countries. 80 per
cent of the population in our country
depend on agriculture. They 1eside
in the rural areas whose economic
conditions are very bad. In order fo
improve the economic ions, we

agriculture ig mostly dependent upon
irrigation. I now read from this
Performance Budget of the Depart-
ment of Irrigation. I quote:

“Smce the inception of the Dlan
period—1951—115 major ang 610
medium irrigation schemes heve
been taken up upto March, 1978, of
which 32 major ang 410 medium
schemes have been completed and a
iew others having been substantial-
ly completed have started giving
partial benefits. A number of minor
irrigation schemes were also taken
up during this period. This enabled
raising the irrigation potential which
was 22.8 million ha. in 1951 1o about
48 million ha, by March 1976. Ac-
cording o present assessment the
ultimate irrigation potential js as-
sessed as about 107 million ha. The
achievement go far js thus about 45
per cent of the ulhimate potental.
The development of irrigation in the
country 35, however, un-balanced
over different States ang Regions.”

So, 1 request the hon Minister to give
more attention to irrigation facilities,

I also request the hon. Minister to
look into the details of inter-State
river disputes. For want of award on
these disputes, so many projecls are
held up. The delay in taking up these
projects will enhance the cost of these
projects,

Sir, I am coming from an area
which g covered by DPAP program-
me, I do not know why Hiriyur taluk
of Chitradurgs has been omitied.
Thig taluk is very backward and a few
patches are irrigated by water there.
T request the hon, Minjster to include
Hiriyur taluk in DPAP programme.
The purpose of this progzamme s to
give more importance to weakr sec-
tiong of society in order to pursue the
policy of social justicee Undar the
DPAP programme only the contract-
oriented works like minor Irrigation
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Sir, by introducing deiry develop-
ment schemeg in Rayalaseema it will
lead to generation of more employ-
ment,

Lastly, Sir, there is every possibility
of getting water from Upper Badra
for my constituency. A survey 18
gomg on for this purpose. I would
request the government to clear, this
project so as to get water for the
Chitradurga constitueney area.

wo gtar  wme  (wiAr)
grreae wgrea, § wEwew wwAw
ot Ay ® qurd [T AEAT
fe g R A AT pIdea &
gz a7 fefegaern 3, gE-rm a
¥, IR FETHL TW HT qAAT AT
feamt & agr Amr Y & TER
AT WY FTHw & el @ 459§
T W arq & e I
& qarfew T a7 wer foear @,
fram w1 w33 W fAeA KT AATE
gt &1 wafgg qg WO @A
wifgd s sere & fefgar
1T 7 AT, AT a<F A7 AP
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RE. TREATMENT BI‘.‘NG

SUNDERKALI, A BicK nm
MR, CHAIRMAN: It ig time for

private memberg buminess,

SHRI KANWAR LAL GUPTA (Delhy
Sadér): Sir, before that, I want’%
mmm-mmummmrw
an jmportant matter. There is tﬁ:
élephant—Sundarkali—lying sick
Delhi for many days. The governmeént
H%P})‘iﬂlmﬂﬂmhudquﬂfﬂ
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8 has appeared in the m: alsa
mmy tlmu that the t ahould
help. | The Defence Ministry
u' over the matter. May 1
request the n:rouﬂx yuu to
contact the Defence Ministry and send
a crane there immediately to save the
lite of the elephant? Delhi people are
very much agitated about it. After
.we are all interested in saving the
life of the animal.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Some vertennay
doctors were sent and they examined
the elephant. Our department s try-
ing to see whether the damage can be
repaired. The leg is fractured and
many weekd have passed. It is heing
examined whether it will be possible to
keep the animal alive. Efforts are
being“made in that direction. We are
trying to contaci the army authorities
for getting a crane =0 that the elephant
can be moved.

15.33 hrs.’
MENTAL HEALTH BILL*

DR. SUSHILA NAYAR (Jhansi}: 17
beg to move for leave to introduce &
Bill to consolidate and amend the low
relating to the treatment and care of
mentally il} persons, to make betler
provision with respect to their pro-
perty and affairs and for matters con.

nected therewith and incidental there.
to.

MR. CHAIRMAN:The question is:

“That leave be granted to intro-
duce a Bill to consolidate and amend
the law relating to the treatment ang
care of mentally ill persqns, io make
better provision with respect to thuir
property and affairs and for mattoar

th incidental
mnneﬂ?j herewl} or inc

'm;maﬂmm adopted.

DR BUSHILA NAYAR: I introduce |

the |
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rick elephant
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INDIAN AGRICULTURAL WORKERS
BILL*

SHRI CHIPTA BASU (Barasat): Sir,
1 beg to move for leave to introduce a
Bil to provide for the welfare of
agricultural workers in India ang to
regulate the conditions of their work.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for the welfare
of agricultural workers in India aud
to regulate the conditiong of their
work."”

The motion was adopted,

SHRI CHITTA BASU: Sir, 1 intro-
duce the Bill,

LIFE INSURANCE CORPORATION
(RESTORATION OF SETTLE-
MENTS) BILL*

SHRIMAT] PARVATHI KRISHNAN
(Coimbatore). Sir, ] beg to move for
leaye to introduce a Bill to provide for
the restoration of the settlements arriv.
ed at between Life Insurance Cnrpora-
tion of India and Al India Life Insu-
rance Corporation Employees Federa.
tion and other Unions,

MR. CHAIRMAN:- The quastion is:

“That leave be granied to inten-
duce a Bill to provide for the resto-
ration of the settlements arrived at
between Life Insurance Corporation
of India and All India Life Insur-
ance Corporation Employees Fede-
ration and other Unions.”

The motion was adopted.

&HHIHQTI,J’MVATHI KRISHNAN:
Sir, T introduce the Bill

publishad In Gazelte of India Extraordinary, Part II, Section 2,

dated 1-7-1077.
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15.87 hrs,
COMPULSORY ADULT EDUCATION
BILL

by Shri C. K. Chandrappan

MR, CHAIRMAN: BefoYe I call upon
Shri Chandrappan to move the motion
for consideration. We have to fix the
time-limit for the consideration of this
Bill. Shall we fix it for two hours.

SHRI C. K. CHANDRAPPAN (Cen-
nanore): Sir, it is an important Bill
and I think at least three hours
should be fixed.

MR. CHAIRMAN; Let it be up fo
6 O'Clock.

SHRI C. K. CHANDRAPPAN: 8ir, 1
beg to move:t

“That the Bill tn provide for funds
and facllities, ang to set up necessary
bodies to ensure compulsory adult
education in India, be taken into
consideration.”

Sir, while d.scussing this Bill, I am
very sure that the whole House will
extend support to the issue that we
are trylng to raise through this discus-
slon. I know that there might be diffe-
rences regarding the provisions of the
BIll, but the more significant thing is
the question of illiteracy and how to
eradicate it. There are certain sug-
gestions which have been made in this

i
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statisticg because there -are a large
number of veople in this country who
are illiterate. T! you take the age
group of 15 to 25, there were 48.1 mil-
lion {lliterate peopls in 1961. The
number hng increased to 50.8 million
in 1871,

In 19786, it again became 52.6 million,
You will see that there has been an
increase of several millions of illite-
rate people during g short spand of
13 years, That is why Dr, Zakir Hus-
sain, the late President of thiy coun-
try had said that illiteracy in Indis
was a great human {ragedy. We
should also realize the fact that we
are having nearly B0 per cent of the
entire illiterate population in the
world. According to Unesco statis-
tics, there are 800 million illiterate
people in the world; and we have
more than 50 per cent of this figure
in our own country. Mr, S. P. Mitra
who was the Chief Justice of the Cal-
cutta High Court, said while partici-
pating in a seminar on flliteracy that
we had an illiterate population in
1975, which was more than the entire
population of this country in 1951, It
means that the entire population of
1951 was less than the {lliterate popu-
lation that we had in our country in
1975. This is the magnitude of the
problem.

When Mr. Edmund Hillary, the
famous mountaineer went to the hills
in search of Sherpas, a Sherpa woman
said this to him: “My child is blind,
though he has two eyes, because his
eyes are not open. He iz flliterate.”
This is the kind of a situation that we

tacing insofar as millions and mil-
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a time-bound programme, He was
speaking many years ago. He said
that if we have to solve this problem
in 1B years, there should be a spend-
ing of Rs, 450 crores. Then the Ko-
thari Commission on Education sug-
gested that a massive effort gshould be
made to wipe out illiteracy; they sug-
gested a time-bound programme of
20 years. I think 12 years of that
period have already elapsed. But
illiteracy has only increased,

I need not narrate all the cases,
‘The present Education Minister, Mr.
P. C. Chunder has sald after taking
affice that a Janate grogramme should
be unleashed to eradicate illiteracy.
He said that he would ask every tea-
cher in this country to teach an addi-
tional number of 10 students; and that
they will be paid an extra fee for it.
‘There are 2 million primary teachers
in our country. It is 3 good effort, it
it can be done. ‘Then Mr. Morarji
Desal made a very significant speech
in Coimbatore, while participating in
an election campaign, There he said
that hig party is determined to wipe
out illiteracy within a period of five oy
six years. These are some of the
programmes advanced by people. The
question is not one of lack of pro-
gramme; we have S0 many program-
mes; the question is whether this coun_
try will have 5 determined approach
to the problem that we will ynite the
entire country, the whole democratic
natlon, and unleash a massive attack
on illiteracy so that we will be able
to achieve in this country a position
where there will not be a single per-
son without literacy within a short
period. Merg declarations would not
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than India 1n 1917. In Kazakistan
and Uzbekistan the percentage of
education was only 5 per cent and 2
per cent respectively. In 1819 the
famous decree on illiteracy was gign-
ed by Lenin and the whole country
was mobilised.

SHRI M. RAM GOPAL RB?D?
(Nizamabad): With a danda. 7

SHRI C. K, CHANDRAPPAN: The
whole country was mobilised and
within a shor{ span of time they
could wipe out illiteracy. In 30 years
they eradicated illiteracy completely.
They came forwarg with a scheme to
samp out {lliterary. They mobilised
one lakh young Communists and
through them they covered all over
the Soviet Union the fight against flli.
teracy, Then they came with a plan
to link work and literacy and finally
they succeeded, because the State
had an approach, Lenin explained
that a population which ia illiterate
will be a dead weight in the course
of social advance. He felt that im
order to fulfil the success of the Octo.
ber Revolution one of the prime tasks
for him was to remove or wipe out
illiteracy.

If you come nearer home, Viet Nane,
a country which was engaged in a
battle for three decades against three
imperial fore namely, France, Ja-
pan and the United States, in the bat-
tle fleld one of the slogans to the
young people was “you should make
# a point to teach your fathers,
miothers and elder brothers” And
they taught. There is no illiteracy
in Viet Nam. They fought and de-
feated all the imperialists, It was the
graveyard of imperialism, but it was
the graveyard of {lliteracy also.
That is how & population with a defl-
nite goal set before itself fought illi-

Take the case of Cuba, a country
which was subjected to almost per-
petual blockade by U.8. Imperialism,
always threatened and blackmailed
by imperialism. In twelve years they
have removed iMiteracy. Literacy
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wag only 1epereqntw'htn Castro
came to power, but he has wiped it
eut.

These are some of the experiences
that I am citing, not because they are
socialist countries. Of course, that is
an important factor, because the
whole population has been given a
vision, a confidence. Yoy fight this
social evil. and only then you canm
create & new social order.

One of the most, important slogans
after the Chinese revolution given to
the people by the Chinese Communist
Party was: “Education is the key”.
They were told:; if you can hold that
key properly in your hand. you can
open the floodgates of revolution.
And they have succeeded in a much
bigger way.

There are other countries also, es-
pecially in Latin America, like Mexi-
co, Columbia and Brazil which have
made certain efforts, but not to the
full extent.

SHRI VINODBHAI B, SHETH
(Jamnagar): The key will open the
floodgetes of revolution, not of know-
ledge.

SHRI C. K. CHANDRAPPAN: The
greatest knowledge is the knowledge
of revolution. You may quarrel with
me on Communism, but let us not
quarrel on revolution,

Coming to our problem in India, T
feel thai there 18 an inadequate real-
isation among the people that this
problem of illiteracy should be fought
like a digease, I am quite sure that
inadequate realisation has crept into
the minds of people because those
who were ruling this country never
made a very massive effort to edu-
cate the people, to fight flliteracy with
the determination that it deserves

Secondly, there is a big social pro-
blems. Women in our country are the
most illiterate, Thet ig heciuse we

b
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have a social approach to that prob-
lem. When the average literacy for
the whole country was 20.34 per cent
in 1974, for males it was 3.1 per cent
and for females it was only 18.44 per
cent. That is to say, we had 70.88
per cent of people illiterste in this
country, of which 80.8 per cent were
males, whereas 831.56 per cent were
females. If you take women in the
rural side, their percentage of literacy
was only 12.86. That means illiteracy
in the couniryside among, women was
87.04 per cept. There are sogial rea-
song for this, The traditional society
does not want women to get educated
in any way. So, we have to fight
that tradition. There is superstition,
obscurantism, . It is a big fight, fight
for social change. That fght we will
have to undertake.

See again the concentiration of illi-
teracy among the tribals. [Illiteracy
is more acute among Harijans and
other socially backward sections like
agricultura] workers and scavengers,
In the slums you can see the illite-
racy. But if you take urban agglo-
merations, there is higher percentage
of education. Take Delhi, Calculta
Bombay or Madras, there are more
than 70 per cent literates. But if you
iake the State as a whole, you will
find that in the countryside the illi-
teracy is concentrated. We have to
identify the areas and sections of the
reople and we should adopt such a
policy which will enable us to fight
illiteracy on a war footing. There, 1
think, all the sections of this House
will agree on that point,

Tliteracy is another face of po-
verty. I would like to cite one ex-
ample to this House. There are 40
million children in the world who
are {oday forced according to UNESCO
Report, to take to child labour, and
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nymber ig in (his country. This 1
hgw poverty takes its own toll in the
field of illiteracy.

WL ot knqw the programmgs of
the :ngm,,owm.m; the Educa-
tion Minjster will explain that, But
according to the policies and pro-
grammes of the previous Govern-
ment, it would take 100 to 140 years
to wipe outl illiterscy, That is what
experts say. That means, your grand
children and my grand children will
not get the chance of getting educa-
tinn. These wie mome of the Ioport-
ant factorg which we have to bear in
mind when we discuss the problem
of illiteracy. In this background, 1
thought that I should introduce a Bill
for the consideration of this House
My only intention is that the probe
lem of illiteracy in all its seriousness,
should be discussed in this House and
this Bill should be taken only as an
opportunity for such a discussion. 1
tried to bring out some of the import-
ant aspects which should be kept in
mind by the Education Minister while
formulating his different policies. He
may have differences with me or 1
may have differences with his poli-
cies, but that is a different point.

The problem of illiteracy should be
taken in the context of socio-econo-
mic development of the country, It
should also be realised that you are
cducating a child to make him a fully
grown up citizen, fully equipped to
face life with all its agonies, pains,
pangs and everything. It will be an
opening to the development of a citi-
zen whose all faculties in him are
fully grown. We have to have that
approach to the problem.

18 hrs.
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education to 1 million people by giv-
ing six months course. If you forget
about them after one year or after
two years, you will find that they
will come back to illiteracy. So
there should be a continuous effort
They should be provided schooling
text-books, money, everything so that
they become fully educated people.
The first batch of nearly 40,000 gra-
duates were given certificates in
Cuba this year. They were all illite-
rale. But they were raised to the
level of graduation. They will now
B i o dorten @dnaNn, W Trionh,
have a continuing approach so that
they will make full use of the benefit
that they have derived out of it.

My first suggestion in the Bill is to
set up one-man literacy centres, It
should be in every factory, in every
panchayat, in every ward of big
cities angd in every town. The one-
man literacy centre should be a nu.
cleus spread over throughout the
couptry in all walks of life where illi-
terates are there. These centrea
should provide education to them,
Who will be the students? Accord-
ing to this Bill, all the illiterates can
find a place in the one-man literagy
centre, Who will finance it* The
society should finance it. If they are
working in a factory, the employer
should take up the responsibility, not
the full but g part of the responsibi-
lity. If they are agricultural work-
ers, the landlord or whoever employs
them should take a part of the res-
ponsibility, The financing of the
scheme may cost hundreds of crores
of rupees. I suggest that a literacy
fund may be created. There are cer-
tain proposals for cess and surcharge
on certain taxes. I am not a financial
expert to say that this is the last word
about it. My idea is that there ghould
be money raised out of the present
budgetary allotment o that this
scheme may be put through in a man-
ner in which we all like it to be.
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Secondary Schools and Colleges and
the teachers, should be drawn into
the scheme. The hon. Minister had
also suggested that the teachers
should be drawn into the scheme, My
suggestion i that students should also
play a role. If the students are drawn
ang they are made teachers, you will
get severa! millions of people who
will go round the country and teach
the milljons and millions of illiterates,
‘There are a large number of unem-
ployed educated people registered
with the emplgvment exchanges,
They should be drawn with a mini-
mum payment ang should be msked
to take classes for the illiterates so
that we will not find shortage of
teachers for manning the one-man
literacy centres,

1 would like to mention one thing
here. It may not be liked by every-
body. But it is something that every-
body should keep in mind. In Cuba,
when they wanted the whole country
to go in for literacy campaign, they
closed down the schools and the uni-
versities for ene year. They had the
determination to see that education
should not remain a privilege of few.
So, they closed the schools and sent
them for literacy training.

Well. we should think about it: we
should think about it if we are serious
in solving the problem. You have to
collect every possible person to teach
and to go to the villages. Well that
{8 a Janata scheme. So, there sghould
be no quarrel about it.

Another Important point is about
the setting up of a board at the
Centre and in the States because this
Board will have to coordinate the
whole work 'They have to provide
the text-books: they have to give
equipment and training for the
teachers and the whole orientation
in the country should be directed
towards a mass literacy movement.
For that, this board will have to func.
tion in the States and at the Centre.
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If we spend hundreds of crores of
rupees or thousands or a little more
of rupees what the country will gain,
we should know about it. There are
estimates made by UNESCO. For
example, if 90 per cent of the Indian
pveasants who are illiferate are made
literate, if their eyes are open, then
they will be more responsive for
scientific techniques on cultivation;
thev will be more cacable of doing
that; they will be better equipped.
But the assessment made by UNESCO
is that with the wery fact that you
are glving an opportunity and enabl-
lag the fndilaa oeasanix o de midee
equipped. educated and more adapt.
able to the scientific things, the cul
tivation in this country can increase
by 50 per cent. The production will
more than compensate the money
that we spend.

Secondly, about the industrial sec-
tor if the workers are educated, then
undoubtedly the productivity will go
high. So, the agrarian sector will
increase production: in the industrial
sector, the production will also be
increased.

Then the most important thing ‘=
the problem of political awareness of
the people. The political awareness
of the people will surely be Increased
it we increase literacy among the
{lliterates All that we discuss about
ideology, politics, fasclsm, all these
things will go over the heads of
millions of {lliterates, it  people
become lterate.

AN. HON. MEMBER: The previous
Government had discouraged it.

SHRI C. K. CHANDRAPPAN: Now
the situation is changed. They should
encourage it. I do not want to quarrel
like that. The political awareness of
the country will increase if education
Is enhanced, We will have more
stable, durable and meaningful demo-
cracy If the people are literate, if the
pecple are educated,

Lonterrapiione)
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AN HON. MEMBER: What about
family planning?

SHRI C. K. CHANDRAFPAN: 1
would say a few words about Mr.
Sanjay Gandhi who was speaking about
eradication of illiteracy and need for
family planning without any pers-
pective. That is why, he and his plan
ended in disaster. But in other coun
tries, in China, for example, they
take to family planning; they educale
people about it, The people go to the
family planning centres. ‘They will
do it themselves. Kerala is an exam-
ple where there is no case of com-
pulsory or forced sterilisation. There
is a United Front Government in
Kerala which appealed to the people
to practise family planning methods.
There was no coercion and the people
responded because most of them are
educated. The educated young Chri-
stian boys and girls do family plann-
ing. The educated young Muslim
boys and girls do {family planning.
They do practice it.

Coming to the last point, I would
like to mention that it will unleash
the flood.gates of a cultural revolu-
tion in this country, if you make the
people educated; all the talents in
warious fields will get unleashed; a
new cultural awakening in the coun
try, a multi-sided awakening in the
social life, will take place. If anybody
cah contribute meaningfully to that,
this country will remember him.
Whichever Government it 1s that can
achieve, even partly, the goals that I
have suggested, that Government will
be remembered in the history of thus
country as a Government which has
liberated the people from ignorance,
which has opened the eyes of the
millionas.

It is with this purpose in mind that
I bave introduced this Bill, and I
appeal to every section of this House
ito .consider it and face the challenge,
not as a party matter, noi in a parti-
<“an spirit, but as a national problem,
mobilising all the democratic opinion
together, creating a new awareness
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and unleashing a big fight, on a war-
fooling, against this dark scourge on
the Indian masses,

I hope, this House will agree with
me, and with thal wish, I commend
the Bill for the consideration of the
House.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for
funds and facilities, and to set up
necessary bodies to ensure compul-
sory adult education in Indla, be
taken into consideration.”

There are more than 15 Members
who wish to speak on this Bill. There
should be a time limit for each Mem.
ber. I suggest that the Members may
take seven minutes each. The hom.
Minister will intervene and the Mover
has alsg the right of reply.

ot wreYorrere e (WSt TE

Y are § fi wror ¥ wror oy Frowrer
& xawr o g wfigd | o fredy e
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wfgaifear Wt aw aw sr gl
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T AT STIY ST YT § TEE ey Ay
¥ wfzareaY #1 wwAT W qyar
MgaEA T gy i wad
T A fiear o wwa & fr oy g
ar sy &t wr fafirer g g sl
g

frdaw ¥ o amw T @ @
wfr wE & 1 oY frres § 3oy wiid s
wg wow ¥ wugd ar Wi ¥ o
fProw< § Y ST v & fag Qe
Wrrtviedmr kot woar dew



wifi | wufere ol swweat gt wifed
fir Prer ot 3w & forerw & I TR
Bt wifgd e fore wemr & @ § oW
Fwy | w2, Wi§ www foar o,
FrR qETd | g T A oY wed
=+ wtr & 1 grenTe sreerr ¥ Wy saferdy
e it ek &, Al & g g
et wY o 1w ¥ o fear o
wg ¥ 9 avat A forwr T & o
t oft ST T ag W R AT AW}
w7 frewe vy T &) Forg e & wf-
ard fimar welt HfeT 3@ w1 ¥ gfae
&1 Ay Wi 912 WY a9 ar A1 A
< & ar g, ) w1 A0 g A 9y
a § wiT qud w § 1 Sredy ofe-
AT g A @A oA
rafg w1 s¥E €47 Aw A, I
w7 & fay wher firer @ wfir
W ST STFT HCHIT ) 4 T AT
anfgd dar 83 guars faar | afk w9 ww
T ¥ fordt S W § A7 IEET W
& & wf awed | g g € fe o
fwferer wix ywwre safee § ST
T ww Qe w1 W&l T wifgr
o S Y qurr Wifgd 1 Frerar
¥ wrow g qw agy fewr €1 W@
Fwr § s Forer e ¥ wrerce withe §
aut % of o whwr o wre ¥ wow
¢ 1 o ¥ frr W & wfew § o

JULY 1, 1977

Educahon Bl 248

wehtfer gy & W aw Xwm ) fnflr
a7 & wrew wy Wit o Awd v
£, wtar e v § R e A 7
e
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v fF wg o wheRrd & S frwre
w0k Wt gy AW N aely & fardy seframd
fwen @ Wifgd, W oW seewr
¥ fore & &% W qYAT Y A% | T
Wt & are & o 7 awd v g

SHRI SARAT KAR (Cuttack) I
have & few pomts to suggest I
don't find fault with the Government
for the continuing of illiteracy in our
country Our social atmosphere 1s
such that even if you try to educate
the people, they will not turn up far
such education We had tried tv do
this in different States but without
success So, though there 18 a Direc-
tive m our Directive Principles ot the
Constitution for compulsory umniversal
education we cannot make it com-
pulsory As vyou know, even n
the primary Sthools the drop ouls
have been increasing day by
day because most of the people are
poor and due to poverty and
1gnotance they don't send theiwr kids
to schools—even small lkuds do not
find the school interesting, rathe: they
feel 1t to be hke a jal Unless the
social atmosphere 1s changed how can
we talk of compulsory education whe-
ther for children or adults?

Some solution, however, can be
found mnd I would like to make a few
persong] suggestions for downg so.
The unemployed educated youth may
be engaged in teaching a sort of pre-
primary education courses to both
children and adults in every wvillage
and town In other words before
their goung to school We can make the
village atmosphere so interesting that
smuil knds and even adult persons be-
come interested ¢o take lessons in ®
homely way without the schodl
rogtihé In my Staté we bave In
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distant villages places where the
Bhagawat is sung before a rural
gathering. If we can have similar
places in various wreas as venue for
literacy compaign where the Bhagwat,
the Mahabharata and other Puranic
lLiterature is recited, people will get
interested. These things can be en-
trusted to the educated, unemployed
-or retired educated people of the
locality for a certain remuneration.

My second suggestion. which is, nf
course, not original is this. Shri C. D
Deshmukh, as far as I understand,
had suggested n  the Constituent
Assembly thai the voters =hould be
literate and 1n order to make them
literate, all the political parti¢s will
compete with each other to make
them educated. Of course, this was
turned down, and there is adult
franchise irrespective of voter's edu-
cation. It seems to ma quite reason-
able that we can try this after thirty
vears of independence. We can
change the election laws in such &
way that only the literute persons
should have & voting mnght. In that
case, all the political parties will he
interested and be duty bound m
cumpaigning for literacy. For such
literacy campaign or campaign for
educating voters the Government can
also muke contributions to the poli-
tical parties. In old times, in our
Mathis—monastries—, religicus places,
‘temples, mosques etc. religlous pro-
phets, gurus, Muttas, and others were
engaged in spreading education.
These days even if those institutions
continue, we do not hear much of their
noble duties. So, they can also be
persuaded for this literacy campaign.

Thus is, of course, not an easy task,
but some thought must be given to

this aspect. 1 do pot think that this
can be enforced by a legislative
measure, we  cannot anybody;

v

force
unless one is committed and dedicated
to the misslon, of removing illiterucy.
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food and wood from the jungle or
for catching fish”™ from the river.
mnstead of forcing these children to
go to the schools, which may be
jails for them—some sort of ingentive
may be given so that their parents
neither object nor suffer and théy
themselves get interested must be
given to this problem. There sghould
be a national and State level con-
ference of the literate and cullured
persons to suggest suitable solutions
and the Government can take up the
subject not by making laws but
by changing social conditions m such
a way that the literacy campaign cun
be started widély and made a success
in this country,

SHRI SAUGATA ROY (Barrack-
pore). Mr. Charman, S8ir, I rise to
support this Bill and while gupporting
the Bill, I also congratulate Shri
Chandrappan on having brought for-
ward such a Bill and provided an
opportunity to discuss a subject of
such a vital importance to our country.
In fact, the problem of adult illiteracy
{s one of the major problems ‘facing
this country. Today, in our popula-
tion of over 600 mililions, we have
nearly 460 mullion illiterate people
and a large section of them are adult
illiterates, becsuse the availabie
statistics show that B0 per cent of
children between five and fourteen
years of scholl-going age go to school.
Though a propensity has been created
among the adults, Ulliteracy remains.
there. As mentioned earlier, in the
Directive Principles of our Constitu-
tion, we said that we would give free

Now, a time has come to take up this
hmnona'mfooﬁ;;;l Many may
argue with me or Chmdnpﬁﬂ
that a ative measure for
matter 1z not necessary. possibily 2
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modern systenis, which are being
advocated, for fighting illiteracy among
adults. 1In this connection, I would
like to quote from the address by Mr.
John E. Fobes, Dcputy Director Gene-

ral of UNESCO in the Couference held -

in Paris in 1976. They are concerned
with the development of adult educa-
tion also. He said that three impor-
tant things are there to fight illiteracy,
especially adult illiteracy.

“First, to make evident the speci-
fic features of adult education seen
as a constituent part of comprehen-
sive and integrated systems of edu-
calion conceive” in the perspective
of life-long learming.

.... The description jg intend-
el to provide a basis for reflection
and discussion hetween all parties
voncerned.

Secondly, to mobilize the political
support which is needed for the
development of adult education,

Thirdly, 10 pave the way for
adoption of specific national legis-
lative and #dministrative instru-
ments.”

Thig is the report of the TInited
Nations Educational, Scientific and
Cultural Organization gnd I feel that
without a lepislation and without a
suitable administrative body to take
forward this scheme of adult literacy.
this cannot succeed. I am very glad
that Dr, Pratap Chandra Chunder, a
noted litterateur and a noted scholar
fréom my home State of West Bengal
has, after becoming the Union Educa-
tion Minister, first emphasizeq the
need to take up this adult educatioin
programme on a war footing. But, it
is unfortunate that even after the
Janata Party has come to power and
even after a person of Dr. Pratap
Chandra Chunder's erudition ang in-
tegrity, hag taken over this portfolio,
not enough money has been allotted
for education in the present Budget of
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the Central Government. Education
has always 1cceived a step-motherly
treatment from al! governments and
the Education Ministry, being an non-
economic and ncu-earning Ministry,
is supposed to be not a politically
powerful Ministry and that i3 why
when any cut there is in the Budget,
it comes straight to Education first.
Not only that, in our education a’so I
fully admit 1o-duy the whole system
has been an inverted pyramid with a
very big apex but with a very small
base. What education should have
been is a pyramid with a very wide
base of functionsal literacy among all
adults and with very much thinning of
University education at the apex. In
this country in 30 years of after-
Independence we have now almost 90
Universities but not enough primary
schools to cater to all our children
and also adult illiterates.

So, the proposal of Dr. Pratap
Chandra Chunder to get up an Adult
Education Board is very welcome, but
is not sufficlent. It ls necessary but
not enough because unmless more
administrative measures. both at the
central and at the States level, are
taken and suitable legislative mea-
sures conceived and brought out and
also the required money collected
from the people, especially those
sections of the people who can afford
to pay it, this scheme is going to
flomder. The government of which-
ever Party that may come to power
in this system will not be able to
allow sufficient money for education.
Money will go to other schemes first
because we will say, ‘we are a poor
country. We do not want education.
We want food, agriculture and indus-
try’. And education will suffer in this
process. The proposal to set up 2

.National Literacy Fund is also very

welcome but whether it should be
cess on income tax or a surcharge om
income-tax and which is the best
method for this is not known to
Possibly Dr, Chunder might
financlal experts who may advise h
on this matter,

S HH
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But ihis is not enpugh at this stage
to emphasize on the wvalue of adult
education for the poor man. If you
go to him and tell him, ‘You will
learn the three Rs, he will say
‘How will it help in earning my
bread?” We have pot thought of that
famous slogan of the German play-
wright, Bertolt Brecht, ‘Oh! Hungry
man, get hold of a book and that 1s
your weapon. That is the wcapon
which a hungry map can fight with
against exploitation. That is the
weapon  with which a hungry man
can fight against poverty. That is the
weapon with which a hungry man
can fight for bringing about a socal
transformation.” This is the very basic
thing I want 10 submit at this stage.
In this world there have been many
examples of countries, many socialist
counirieg which have achieved tlotal
Pteracy through State's efforts and co-
operative efforts. It may be argued
at this stage that our State not being
a socialist State or since we are not
believing either in a totalitarian
form or collectivism, effort by tae
State is not called for.

Mr. Chandrappan has already given
examples of China, Cuba, Vietnam,
cle. I do not want to mulliply the
examples. I only want to give a small
example of a socialist country from
my own experience. Last year I had
u chance to go to the different Soviet
Socialist Republics. I visited Uzhek-
istan, The Viee President of the Soviet
Union is a lady from Uzbekistan—a
Muslim lady. I said to her, “Since
illiteracy in your country was of a high
Percentage, how did you manage it?
How is it that in your country 'women
are running téxtile mills, women run
tractors?” I had to bow my head in
shame when she said, *“In 1917, the
literacy over was 2 per cent.
but in 1927 they had 100 per cent
literscy." This is possible where the
Siate takes interest.

I bring to your notice mnother ex~-
ample, It will be more relevant to
the Indian conditions. I refer to the
experience of Paulofreire and his
work in Brazil, Columbla and, other

ASADJA 10, 1899 (SAKA)

Education Bill 2arc4

Latin American countries. I am surc
the Education Minister is acquainted
with Paulofreire—the historic work
‘the Pedagogy of the oppressed’ in
which the speaks about functional
literacy, in which he speaks about
how one can make this whole system
of education to function for the poor
man who is working on land and in
the forest. How can this be done?

At this stage I want to say that the
experience of the Latin American
countries 1in this respect is not omly
welcome bul we need to emulate
efforts to find our moorngs in his
respect. 1 have no doubt that it is
possible to evolve a national con=-
sensus on a scheme 1o make adull
education free and compulsory. We
can raise revenue for the adult edu-
cation. This will cut across pariy lines,
cul across pohitical lines. It is possi-
ble and it has been shown in thiz
country.

Yesterday, I was talking to some
students from Jaipur. They are from
Rajasthan University. By 1978 they
aTe going to make Jaipur literate. 1
do not know how far their target
will be achieved, Voluntary effort
has to be encouraged by the Govern-
ment. All this is good but not qpod
enough. The State must intervene
at this stage. We cannot afford that
jakhs.and crores of our countrymen
should remain in the darkness of
illiteracy. We cannot allow them to
be opbressed for ages and ages. We
must bring to them the light of edu-
cation. This 1s the duly of all modern
States and this is the duty of the
Indian State.

Lot of talk has been going on about
compulsory sterilization.  Thig has
happened in this country. It is un-
fortunate that in this country people
went in for forcible sterilisation. Had
the people been literate, there would
not have been excesses. There would
not have been cases which the Health
Minister wag mentioning yesterday.

I will also draw the attention of the
Minister to the report of the task
force of U.G.C. on Adult Education
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which suggested that system of adult
education be made a compulsory
subject in most of the Indian uni~
versities. Up till now this very basic
and jmmediate thing has' not been
done. The wuniversities have not
introduced ‘Adult Education’ as a part
of their curriculum though it was
recommended by the U.GC. a year
ago.

While commending the Bill, T sav
that both the State effort and volun-
tary effurt are called for at this stage
to fight against this grave problem
which threatens to take our country
back toward® extinction. In this
context T end with the quotation
from Rabindra Nath

% Wre gufm ¥, Mk w3 waET
TR E B AERT AT G
ArET wfewr dfeer w3 ar?,

e aterd W g v it A€ Far
HTAR gR EX AGRT A AT

IR g AT T, T ofes o AR
TUATY T AT A A1 7 gk s 1

—*'Oh, unfortunate country, those
whom you have insulted, to those.
you have to be equal in insuit’

T appeal to the Education Minister
to take appropriate to evolve &
national cbnstjousness so that we can
be free from thiz nationa! 'shame and
national insult.

SMRI SHYAMAPRASANNA BHAT-

TACHARYYA (Uluberia): 1 basically
support 1this Bill moved by Mr.
Chandrappan.

Sir, I think that the Bill will help
Dr. Chunder, our Education Minister
1o know the attitude of different sec-
tiotg of the House about how Members
Teé]l un those matters.

Our Constitution said long ago that
flliteracy must be tbolhhod within 10

yéars. But oq- .ovm

ar
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and police and curtailed the education
budget. This has long been théir
policy.

Now. in Wesl Bengal there have
been some social jnitiatives regarding
development of Adult Education In
Hooghly district. 2,000 adult persons
were given education. But the police
artested these persons who were edu-
cating the people. This campaign was
thus stopped by the police there.

It you go to a remote vilage in a rural
area of our scheduled caste and sche-
duled fribe people you will find that
the parents wan{ their children some-
how to earn something so that in thel
totality they can have minimum earn-
ing for their existence. In spite of
their wish to educate their children
they cannot afford to do it because the
child has to earn something for the
family to he run,

The urge for & new life has to be
there. The urge of the people to edu
cate their children is lacking now
Thi~ has to be developed in ownr
people.

Our Janata Governmeni, particularly
our Education Minister, is eager 10
drive oul illiteracy. We should de-
velop the zeal of the people for a new
life iri the village and we shoyld pu!
all our resources in this regard for ail
round agricultural development, for
setting up rural industries and for
dr!\fjlnl out poverty and Hliteracy.

We should develop not only rural
industry but we should bring abou!



as7 Compulsory Adult ASADHA 10, 1800 (SAKA)

was not there. As the Task-force on
Land Reforms has sald, in spite of s
many land reforms, there was no will
in the machinery of the Governmen
to execute it. There was no urge
fulfi those reforms.

34

The cooperation of the mass

is to be developed, then that must be
made part and parcel of the total cam-
paign to create a new life among the
+ villagers by developing industries and
agriculture. - For that purpose a new
initiative must be developed.

That rhould be the objective behind
this I urge upon the hon. Minister fo
see that it is developed. Everything
1s there in the manifesto. Their pro-
mise 1s there. That promise has got
to be iranslated into action and into a
reality To ignite that spirit for g new
life among the people and to build a
new India, campaign to get rid of
illiteracy should be made a part and
parce] of the objectives of the struggle
Tor new life and New India.

SHRI S. KUNDU (Balasore): Mr.
Chairman, Sir, I did not wish to speak
on this Bill. But, after listening to my
good friend, Shri Chandrappan, I
thought that I should add a few words
for his brilliant speech which he has
made in this House,

Sir, I support his ideas entirely but
at the moment, it would be very diffi-
cult to support this Bill as it 1s. 1
should thank him, however, because
he has given us an opportunity to dis-
cuss this important toplc in this House.

It is indeed a sin, rather, it Is a
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first massive attack against thig illl-
teracy and the entire youth and student
forces would be deployed against that
massive attack—what should I say—
against this very bad disease, indeed
and, in a short period, through wolun-
tary force and labour, we would be
able to make all people literate. But,
somehow, years have gone by but still
our hopes have been ghattered. Ins-
tead of channelising the enthusiasm of
the young people in a proper direction,
more and more bureaucratic thoughts
and actions have started prevailing in
our administration and education com-
pletely became the exclusive preserve
of the few elite and, to-day, in spite of
the pronouncements in the Directive
Principles that within ten years'
period, we shall do away {lliteracy, the
rate of growth of i{lliteracy is more
and more. Thig is a most unfortunate
and sad thing.

Any battle against poverty or any
battle against the want should proceed
with a massive war against illiteracy.
When I sav ‘battle against poverty” I
qualify it and I say that we must pro-
ceed on a war footing against illiteracy.
1t is diffieult to build any super-struc-
ture of democracy with jgnotant people
or, I 1 may say $o, with this founda-
tion of ignorance it is impossible to
build any super-structure of democra-
¢y, nationalism, secularism or even
socialism In this country. Therefore,
8ir, it i3 very necessary timat the whole
thing should be looked into from a
fregsh angle.
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But Mr. Chandrappan, as usual, was
reading through his preamble and
quoted some of the countries which are
allieq with the SBoviet Union. Though
he mentioned about China in his
speech, yet he never mentioneq the
same in the memorandum. Mr. Chair-
man, Sir, my country, my people and
my government would accept anything
that is good throughout the world. It
keeps itg eyes and ears open and re-
Jects anything which ig bad. Sir, he
must have read about Yugoslavia when
it was attacked by the Soviet Union in
1947-48. At that time Marshal Tito

came to the Belgrade university and
addressed the gtudents: “I am attacked
by my former friend ang ally, Soviet
Russia. I want to build a road to the
port which is hundreq kilometres away
and at the same time I want to tackle
the problem of jlliteracy.” Thousandg
of students volunteered. While in the
day they constructed roads, in the night
they started adult education centres.
much before Marghal Tita would ex-
pect the roads were completed and
people were also made literate. This
has been possible there,

AN HON. MEMBER: Which war
are you referring to?

SHRI 8. KUNDU: In 1948 Yugodla-
via had a war with Soviet Russia. In
African countries like Tanzania—I do
not know much about that country, but
I have heard much about that coun-
try—the adult education schem, is get-
ting the pride of place. Similarly as
he sald, in countries like Vietnam, I
am thrilled to know that the people of
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Vietnam tilled their land with bombs
on their back and whenever they saw
American bombers they threw the
bombs at them and at the same time
theywenttothevﬂlmntohacht’e
villagers and make them literate. They
also taught them what ought to be
taught. They taught them how to
build a natlon, how to treat human
beings, how to know the real content ’
and quality of many gooq things for
which Gandhiji lived, Gandhiji worked
and Gandhiji dled. Gandhijj said that
if we wanted to know the whole of
India, we must first know the millions

of villagers, we must know and ynder.

stand the millions of people living in
villages. Therefore, perhaps I could
find one person after Raja Ram Mohan
Roy, is Gandhijffi who understood this
problem in its correct perspective. At
that time, when Gandhiji started the
movement of non-cooperation agalnst
the British Tegime, be started volun-
tary adult education. I would now ap-
pea] to the hon. Minister if he could con-
sider the possibility of closing all the
universities and colleges—if not in the
near future but after sometime—for one
year so that the students, and the teach.
erg could go to the villages and teach
the villagara. The entire present edu-
cation system ghould be changed. 1
cannot imagine when some people cry
that they have to find a seat in some
of the schools in a cool place in the
Himalayen region. As soon a child is
born, the parent immediately starts
reserving a seat in a public school
Some people boast themselves that
they are spending some Rs. 1500 or #0
per month for the education of their
lads and stll] they say they m%’
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and they codid not save anything.
There ghould be some basic change in
the whole system. I want to know
whether it would be possible to close
down some of the universities and
‘public schools, at least for 4 months,
and send the teacher and the taught
to the villages and draw up a pro-
gramme of adult education. Within a
period of 4 months or 5 months, we
can make the villages people literate.
We can make them read and write. If
we also take up the servives of un-
employed educated people who are in
the villages, we can successfully com-
plete this programme. Therelore, we
have to face it as a national problem.
We have to teach them with necessary
eguipments and other apparatus. We
should not make them crammers.
There are many crammers among the
people who just like to sing mume, and
ree]l out statistics, but they have no
commitment 1o anything. We do mnot
want people who say that they are

socalled Intelligent people, Unless
these people acquire a lot of wisdom,
wisdom on the top of everything, it
would not have been possible for us to
put an end lo the Congress mis-rule
for the last 30 years, especidlly for the
last 19 months during the Emergency.
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ble to raise gome gort of education tax,
not by force and compelling
the pecple. We feel that this
is a wsort of & national pro-
gramme and we want to do it within
five years, let us go and tell the people;
give us Re. 5 a year. We can ask
people who are earning more than 500
or 600 a month, Perhaps we can get
about a 100 crores from those people
end build up a fund. With this fund
a voluntary programme could be start-
ed and this would go to a Breat extent
in solving this problem. While I sup-
port the idea of Mr. Chandrappan, I
thank him for giving the House an op-
portunity to discuss the problem. I
request him to withdraw the Bill z0
that we can get a better opportunity to
discusg the entire thing. 1 hope the
hon. Minister woulg respond to our
request ang I think he is also going to
request him to do likewise.

SHRI T. A. PAI (Udipi): I must
congratulate my hon, friend Mr. Chand-
rappan for raising an issue of great
national importance before the House.
I do not know why the previous
speaker wants this Bill to be with-
drawn unless there s an assurance
by the government that they are
equally serious, not to talk out this
problem but, to do something about
this much more seriously than this was
tackled all these years. Por a de-
veloping country the worst enemies are
poverty, {lliteracy and ill health and
unemployment. We have had wars
with Pukistan and China and ultimate-
ly we had to sit across the table and
conipromise with them. There can be
no compromise on  these issues so far
as the people of this country are con-
cerned. After thirty years of inde-
pendence, with  thousands of crores
money spent on education, we continue
to be a nation of {lHterates.

16.56 hrs,
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The percentage has gone up from 14
to 20 per cent. This percentage is iliu-
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sory because it takes Into account
states like Kerala with 95 per cent
literacy and may be Tamilnadu with
90 per cent and also states like Bihar
where it would be 6 to 8 per cent. It
is like the average depth of a river.
We are a nation of illiterates. On
account of the population growth in
this country we have in absolute
numbers more 1lliterates today than
we had when we began as an indepen-
dent nation. When the East India
Company came here, Europe was an
{iliterate country and India was liter-
ate because our system of culture re-
quired every parent to send his child
to a guru to get educated, The moment
the system of Macaulay was introduced
to produce a few quill drivers in this
country, English education became the
only education and the existing system
was destroyed. The result is that to-
day among the developing countries.
India after independence still continues
to present this picture. We have
several casteg in this country and we
have introduced one more, the caste of
literates and illiterates. The result is
that certailn occupations continue to be
reserved for the illiterates because the
literates think that they are not good
mough for them. If only everybody
was literate in this country, then the
social barriers would have been broken
and we would have ceased to be feuda-
list countrv. We have tried to be a
socialist country. But I am afraid
socialism and feudsalism do not go to-
gether. Today we are a very class con-
sclous country. We are absolutely
feudalistic in our outlook with a high
and low not only on account of birth
but also because the gpportunities to
get educated have been denied to mil-
lions of people. So it is of outmost
importance that the entire educational
system will have to be looked into. I
would say that while we have always
dealt with this problem in a compart-
mentalised way—adult illiteracy. ele-
mentary education, secondary educa-
tion and higher education—the time
hag come when we have got to take
the whnle picture in totality becauss if
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the resourceg are limited, it iy wise
that these resources are reallocateg to
do what jg most important, if neces-
sary, by cutting down the exependiture
that we have been incurring. Now
when we are not providing enough
money or elementary education, when
we fing that there are drop outs upto
40 per cent by 6th standard, upto 60
per cent by Bth standard and when
the millions of children are relapsing
into illiteracy, what are we going
to do about {t? On the other
hand a great exercise is whether
we should have 1042 or 10-43.
It does not make any difference. You
are only thinking of the elile type of
society which gets educated at the
expense of the country. We have been
thinking of the transfer of resources.
When you transfer resources to the
elite soclety to get higher education—
I do not deny its importance—what is
most important is you cannoi educate
a few people keeping millions of peo-
ple illiterate. The object of the coun-
try's edugational policy should be
making everybody literate. From this
point of view, I would request you to
look into the whole proposition and
take up the challenge. The nation
must take up the challenge for getting
ourselves educated. After all our
Planning Commission and Finance
Ministry always think that any amount
spent on education is more of social
welfare and in economic terms it is
not an investment. It {z an archaic
idea because it is an investment in
the human being. If investment M
the human being is not important in
this country, it does not matter what
types of investments you indulge in.
Afterall, development is for the man.
It our planning is not centreq around
man, our planning has absolutely no
meaning. If example of Boviet Russia.
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Thank you wery much. 1 support
this Bill very strongly.

SHRI CHTTA BASU (Barasat): Bir,
I rise to congratulate my friend Mr.
Chandrappan for offering us the
opportunity of discussing such an im.
portant national issue. I also agree
with him that it is not his privilege
alone to raise such an issue today.
This issue has been discussed and I
think there have been certain program-
mes in this respect also. But there
are certain new elements in thig pro-
posal which I will discuss or I would
like to point out to the hon. Minister
and to the House, The magnitude of
the problem has been identified by
the over of the ill himself and from
other sources also. I have got one
set of figures, which is very alarming
to me, The source of it is a Govern-
ment Agency. It says that there are
about 5,26,00,000 adult people in the age
group of 15 to 25 who are illiterate. This
is the working population. This entire
working population is illiterate. That
means for every 12 adult work-
ing population, one is illiterate. Is
it not a drag on the natiomal wealth
hecause human capacity is the greatest
wealth? It is the greatést drag on the
human strength itself. I do not say
that the minister iz mot alive to the
problem, because in big first policy
statement made in the House on the
ith April 77, immediately after assum-
ing office, he stated:

“In term of numbers, 1 understand
more than 200 million adults below
the age of 50 are still {lliterate.”

I hope the Janata Government will
continue to pursue the policy which
is conducive tb eradicate this scourge
which the minister himself has identifi-
ed in.quantitative terms. Of course,
in this pélicy wtatement he has not
spelt out the measures which his gov-
»rnment proposes io take in order to
eradicate fhis scourge in our social
life. But attempts have been made In
|his regard and steps bave been taken
lor the literacy campaign among adulls.
Many non-officisl agenties have been
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of action has generally been divided
into two classes—non-formal educatio
and functional literacy campeign. ]
have mention these two programme
taken up by the erstwhile government.
1 do not want to enter into a debate
as to whether they are good or bad.
But what have been the achievements
of this programme? According to the
government agency's evaluation, it 1s
said that by the end of the fifth five
year plan, the functional literacy pro-
jects are expected fo cover 200 districts,
the number of people expected to bene-
#t be'ng about 20 lakhs adulis—] add
the word ‘only’. If 1 accept the
miniser’s statement that there are 5.26
crores of adults who constitute the
working force of our country, by the
programme of action pursued by the
previous government, by the end of
the fifth plan, the benefit will reach
only 20 lakhs people. What about the
remaining 5 crores? There are also
voluntary  organisations. My friend,
ghri Kundu, was very eloquent about
relying entirely on the voluntary
efforts. He mentioned the name of
the great Mahatma Gandhi 1 donot
for a movement belittle the scope or
importance of the role to be played by
or has been played by the voluntary
organisations, But the result has not
been very satisfactory and it does not
jead us to a place from where we can
really say that we can eradicate it
within a specified period of time.
1f there is a new element in the pro-
posal of Mr. Chandrappar I think that
it is an element of compulsion. While
agreeing to the necessity or vital role
to be played by the Voluntary organi-
sation, the element of compulsion is
necessary as far as I have understood
Mr. Chandrappan, and in this respeet
I am in complete agreement with him.
It is not the question of political con-
gideration. It is not the question ot
any ideclogical issue. 1t is not even
ibe guestion of communism Or SOCLe-
lism. Even in this capitalist country
it is one of the fArpt atteropts that by
pursuing the capitalist path of de-

it also wants the develop-
ment of Mteracy. If there iy any new

element in the proposal the newness
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Some hon, Memberg 7088w

MR. CHAIRMAN: 1 realise that the
Bill ig very important and there are a
number of members who want to speak,
according to my list. There ig also &
request for extending the time. The
position ig that for Private Members'
Bills no extension of time can be grant-
ed. Bo, now may I request the Minis~
ter in charge to reply?

st ge v Warw Y (Farar-
wR) A7 Arw fean g § ) o o
fame & wx w1

MR. CHAIRMAN: The difficulty is
that there are a number of speakers.
The hon. Minister will have to reply.
1 have ascertaine from him that he
will require at least 30 minutes. Then
Shri Chandrappan will have to reply.

PROF, P. G. MAVALANKAR (Gan-
dhinager): You can extend the time.

MR. CHAIRMAN: There is no pre-
cedent for extension of time, The pro-
vision is that if there is unanimous
congent, then we can extend the time.
Is there unanimity in this matter?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Then the question
is by how much time we wil extend
it.

SHR] SAMAR 'GUHA (Contai): Sir,
I do not disagree to the extension of
the time for this Bill. Today the whole
of the time can be taken up for this
Bill. But, on the next Private Mem-
bers’ Bill day, I should be given a few
minutes at the end, say 10 or 16
minutes. So that I can move my Bill
for consideration.

MR, CHAIRMAN: The diffculty in

‘have to stand over.

SHRI SAMAR GUHA: I want only
to start. Just one minute will do,

MR. CYATRMAN: The dificulty in
that you can have it only i we exteng
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the time. The sense of the MHouse is
that we should extend the time for this
Bill. We can sit for half an hour
extra.

SHR] M. RAM GOPAL REDDY
(Nizamabad); Mr. Chairman, Sir, to
cure the disease first there must be
proper diagnosis, then proper prescrip.
tion and then proper application of the
medicine. Here the malady or the
disease ig the illiteracy in this country.
What should we do with the illiteracy
in this country? Every year we are
adding to our population about 13
crores, which is more than the entite
population of the continent of Austra-
lia. Every four years we are produc-
ing as many people as there are in
Great Britain. In four years we &re
producing as many people as there are
in West Germany. If the population
goes on increasing in thig way, be it
the Janata Government or any other
Government In power, could they pro-
vide education to every child? Already
the States are gpending 25 per cent of
thelir budget on education. So it 1s
not a small problem. The population
of the developed countries in the world
while they were developing, had gone
down. France, Germany and England
bad to give incentives for producing
more children. But here, in West
Bengal in the First Five Year Plan
we produced at the rate of 4.3 per
year and our average growth of popu-
lation is 2.5. When we achleved inde-
pendence, we were 30 crores.  After
30 years, we are 80 crores. And the
Janata Government says that they have
come to power because thére was com-
pulsion, This ig strange logic. My
suggestion is that if you have to apply
the correct medicine, first you have to
control the birth rate. The birth rate
should be equs] to the death rate. Un-
less and until that is done nothing is
going to happen. When we got inde-
pendence, our literacy was 10 per cent.

MR. CHATRMAN: Are you on the
mj!ncipluo:th.ﬂﬂl?

BHRI M. RAM GOPAL REDDY: In
our State there is one Harl Sarvottama
Rao who
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teaching Telugu in 30 days. He has
stated that each one must teach one.
If this policy is adopted, I think the
entire nation can be educated without
spending any money,

Atfter gll, from where will this Mirs-
ter bring the money? Only through
taxes. And there are go many priori-
ties. Already, the money that is bemng
spent on education is out of all Propor-
tion, we are spending more money on
it. So, I propose that the hon. Mimsler
should call gll the voluntary organisa-
tiong and persuade them to start teach.
ing the people s0 that they may become
literate. Most of the MPs. I think, are
literate. Le{ us start teaching people
in our own villages, and when we come
here next time, let us report to the
hon. Minister how many people we
have educated. What Is the use of
merely talking? We are about 750
MPs. Let each M.P. teach at least ten
persons. The number of literates will
g0 up by 7,500 every year. That will
be an inducement and encouragement
to other people.

An hon. Member suggested the abo-
lition of all public schools. Why do
you abolish? Instead, you raise the
village primary school to the level of
the public school. Why do you destroy
8 huge bullding and have hermitages
with people sitting under the frees
like sanyasis? These are strange ideas.
Dr. Lohia might have sald something
on gome occasion, but that cannot be
the Bible for all time to time.

Y, adwaw e 93, Wow g7 fasiy
s &7 wifgd @, vEY A gagear
AT oot o st Ot 1 g/ eTm
& fs gard wd=ra ormraT TOeTT TR T
WA sOTA Y | gAY wrefty qeer
¥ qaTT fowt a9 g @ E oo
agt qEEETAY & TR U, Suw OEe
fora® ot fagwlt wrktde agi wd, I v
wgr § f qur w1 g2 Aafos fafara a1,
g w=fe depd aaar 41 | T ww
ar fis ga% qf g vl perw A g

WA EATL FIT UTHAT FUT, TET Kt
waR e ae §1 k| qay quy fmen @)
st fooar o, fora® orrar frewre
&1 WYX 7 X Tt o o W | qene
& gy qraq ff oA ) awgw
@y ¥ fr gmw X faemer ®
wToo §, A g foewr g W &,
IT T Q% TYT TAFT WTEA FT @R
% i & wge fear o wr &

gaTR Surew & fad Wi aw Wy
wi wg & fad wawes § i e
gt fede et faar ok | ogr aw
st wexeqq ¥ gArdt foren & fordt ga
AT wElY, EHIT F woA Wy §
WIEIX 9T ®UT 4% ¥¥ §, a7 I
g o faer gl goeTT wF WX
¥ gt arfgy | farerr %t g Y 9afa
gt anfied | A% fs S Fwgr & f
fimar =g usgafa & wway Y §r @
% AT ¥ w9 Y g a7 OF |rEre
ATIFes & a==1 K1 EY, T8 T wwTa gt
wiige | /i gat afeee afies wfl-
W ¥ qran ww e hver g £ oy
TR gr e Y wwr W 4
wre frent oY azfe ow iy g oY oy
fafirere § fs 3= st & gt
sfiy ar SftEred worvar ¥ oot w
Y TR T TR |
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vafed rar g firdew § fie ot o
frmr qgfe frowey s q¥ w &
A0 Ay | o wWrard A & g
fratfen firar wafe agt = §, v
i afeada e andf | RY ofr seacew
¥ %1 § fs finer w1 famg fre) qwaa
a1 qreT favrg w1 7Y , & Y ga¥ wEgwa
§ I fremrwadr AT frag g ¢ fr
A% qrdt &1 faggq T FATET, AT
71T 72 ez %7 fegg a7 %7 3F A%
¥ 9T 9EF ¥

wae gart g Amfew fafeaa §i,
a geqrzT Fgam €Y, 9 Aq ¥ g av
For ¥ g 1 fofee safrr orgt s
fafomm € Searea & qfg w3

oy frgra ¥ et amar @ fr zamd
garfas oy ofy 7€ azfa Y AYT FRE,
Faw! ®F F7 ¥ ag fgafray § ok
w7 T WA W1 T & 6-
AL FH 78 § + v ag fofera g at
gaTt Amifrsy €Y Al Y AT A H
witweae ¥ wifa day o< awy § 1 Sfe
ag wimar & s £ § f5 o gwrd
faw® gu gl & o §, ag af a8
T ¥ wod ey ofdfaq 1 g &
wTeor G a<g ¥ AT AW g I
qrx § | xafad a1 gt gy o1 sfw &Y,
agr &Y WY Tearew TgTAT §, oY Am
® wrd ayr §, agt frar wfrnd
arfr &

W warar § wigar fe forr ot
¥ et ow gaTr wiide qoerT ¥ famr
 sagwAr ¥ §, gandt awar wewT
frert &t wagemT aft wolt

@t Qo wanlw [P whie
qTeTT & oY mft o1
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ot ftww www ot : & v
fie wrear Y el gu o wd YA E,
afws o wra o ¥yl §F ord, av
wgei ¥ 2@ &Y arnfer 30 ad w1 e
&, Afier wifinfere & 1 s g qobaar
forarr felt gt &Y wrag 20 Wiy #
moagrea feafe & oY adar wHig
FORTT T #r wf, IAwT 7Y AEwT
fadrg o &fer oy wfee s &
wrew § fin g g od agaT @

ot Qo qarTer Tt : wgt furr
&, =gt @it ¥ widw w A fear & o
wgr wfimar § agi war & 912 fay 0
3

it wfew sy otd : AR T ara
*1 wwarw § e oY fafera <, ag @yt
3 @ Al e g ¥ g e @
o adr formtr ady =rfgd o araramd
¥ NS gra 3 Ay A g # gt forerd
ey 4 T | d6r f5 qE ARF F
fear fe v wifgd, cafod &dY frar
Iaq ot | &Y ot fwar o widw arft
% awg ¥ wdr § fagd fed 20 wfrA
¥ gt %ot faemy oy W @, oY
forar g% At wfgd

& fowr 7@t & @O €W fir
aw ¥ gt fran @np & T o gl
oty ® &wT 7 i 1 fowr 3 gl
wifgd for s arerelt Y ameft § oY swwr
fadte ok & fold 3% g § oo
dar w2 ) Gt fora T N g oA amTw ¥
wrafoet wY fefer woT Y 1

¥ alf wa} & W WO sug-gee
T wegy few w7 TwdE waT § @i
e WO § 6 T SO aal wne
wr &R
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wto el Frg (wrorerge) ¢ awr-
ofr =graa, ag fwor fxaar grae 8,
gar wifrerdr aff §, faw & AR
wrefta eew, st warees ¥ sde oY,
FqifF ag WX w19 A gF Wik
dear wr wfafafa w27 &

qget ara Ay ag & fr ga famw o Y
wdw §, “wereawdr qrez gy faa”,
I§ ¥ gafede § | AT GEER A
€ & gawwA faw, frar fadas wgqr
& (ug e § 1 g wreTarT faaas §,
farear frda® 7Y § 1 wraa<ay 7 oY fwear
T AT g W1 7 Wa | Fa g7
€ § , 5few fafwa 41 “wfe s
guT 7Y, Fow agy g gra 1 G-
a7 fmer #1 qatgerEt @ Ay g
afar § 1 g&faq & aredly weww &
71 fadza se fw ag fagas & wds
¥ ofcada + & (@ wimad agew
Hragar fadas &8 |

T aF wEEA frar £ gy
& & wradn qaew ¥ wgAT qgaT
fe few 3w & 68 wfowa &rr wro
it wt Y & A § I ulfFad
firar & o7 fawrg o fRamerT
ufrard firer oy gy st &, o s
1 TR T a¢ femr and, wxwmm § fw
AT aE e g T Y dfewrr F
oW F gAw ¥ oA ardt &
Fgad7 w3 | 17 awg frenr 0 wfyard
Y feqr o wwaT &

& xf arwran fir AT e i
# gy & ar aft | wvor wiw & s o
woR st # it og & 1 STl e
Forerdr aroir wrferer Y &, orr & g g
HFor §, Ay aw A ¥ 60 wfrwy o7 wx
g TG F s ¥ g it &
wivy o o oficfiarfe % sowad
ifvaer W wrg Wl femr o wwer § 0
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wgt aw guee fwrer g . .

st gwo oA - T “guee”
wfag fplr A e wr mft 8 7

o Tt fy : & s wew W
war wg g fw g $dfew af

ew fer eedifaface =ff &)

st qRo TrATaTY XN : g wedt
fgreY gar wmgx &

o Lt g : o fareay & ard
¥oanfr oft Yogr & ¢

“Nearly half the members who
attended the class during the first
session have approached the worker
in-charge to repeat the lessons. In
fact, they had lapsed into illiteracy.”

ag g §9 a6t ¥ fee frowan
¥ aficafer gy oot 1 g& forg ww T
w7 s7¢ gfesy s ey & fag fredw
¢ 1 & quwar § e orx gg e R e
agt s £, &) fore & aoww 0w
ww gfez ¥ fawre som wfgy « =
fiverr starer off fmrigw q¢ gt iy
grft, ow @ aw fewroagt o wgd )
forwr ¥w % wfws g & wre frn
o g qr T e g agi fax
farert o o ww ff Y 0 R
wTewd aw grm § oW werkw amgw
#7 gv¥ N wiwerd sy o
oot xw avg *1 faew Wy § ) IR
AT YT W § wwT Ay o foery
qafy ¥ WY wTH & wwre @ s
wgt € Ak § 1 O F of aredrgw A
wyt # ferarr qafir ¥ gre o e oy-
e o fagier fear § 1 arfeft oft ot amer
oy @fwg witfe wg oF wre aferc
8 o WY TR, avgw A Wew
I Tgw g sy i wn
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o | yeifog 3@ ames e W
s i 1oy M ow ww W
qaTaT § | gATlr oY sTawwaT §, o
g ¥ s e § 39 & Wi
o, g etk WY femrgm A R &

AT WA oY §wewm § 3@ ¥
¥ qwa g et ag & frar 3 afe-
i ft gaear | 9@ & fag wewaT A
wfg ¢ e o wifigg 1w
firear 7Y wfige oY ey &wTC AT WY
&y w ot ) fverr St & fag gdar
goed v W | A4 farar wfge oW
* gay ¥ a1 ot wawe wf ¢ e &
I® w1 AftarEs o o ¥Jur F . |
¥fie Wt vw aoew fow )y womT
gt § ot d g o ¥ v, fewgw
oft wgr, Tx foepe weAr edwer &
o wifeerdr  grefes  wfwam
¥ gra g wifgg o g
wif=r &1 wfwars <@ w7 a1 & 9
ATG¥ O YwT ATOAT A Qg fiear
§ e—tvmmdy =, mafmo
% wTEHT ¥7 9y |

gy wrer ag §, &% firerr wely of
¥ Frltaw firr a1 fin g qmerc wifa-
I AT WX OO & FIT WA R
g Y s awd § 1 5w & fag A
oTe & 99 el § woa w § e
surafre g § 1 Wi w9 & fag
g ¥ gw arcpfew wEwT
g . &% Frdea e a1 fie wiw ame
@ wewTe Arem faw W gaTe asy ¥
Ut ¥ Ty § IR T e g
oY oy ¥ gWET & /7Y W9 Y9 W
W v g )

& ¥ forg farerr oY gw &1, o-
wr wreft e wro whfig & W W,
wg wawdy gnft o & i whit off ot o
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gere o, 3w § sl ey wr feag
T Y T w1 drexrawm g &, 99
¥ warr Ay wifigy ? v 3 farwr o
=¥ wt ol wY qrae v ) xdfag &
frdzr won wign g fi6 s T
e ddr wege wn wrfReeTd o
& & w1 W) g 3 O & fadhg oY Y
w&r dfew a waw wgm fn foe &
mifert ofads & ot e W@
wrntar § 99 § qumaE v & fag
TF BT a1 BT UK F gAY q¥ a9
wvw @& uw & wg fs g
firerr Y @ e @, o st oF o
WA WY qYIA KT GHeT ¥ W AATH
formr ¥ wra gTmfaw Wi wiepfaw
forerr @ ot wry oYE ) Faeiay ot & ofy
w71 97 fF oh-gw U2 Y qrEwEr Wi
1 &Y w2 w7 sgfaarey wiw # o ®
wrdf T AT T F @ W oy F
warg fred wig TwEw §eT @3 |
IEH wrfoe W gterfas fimgr oY
gt forer ¥ g oo ene & wdw ¥
i om-wreg & dag & WY gl el
ag o ag & fag sganT el o
iy ¥ & forer WY faor & o wr fedt
aeg foer oren @, T WY 3w qrel ot
W §Y 9 §, 99 & fag W fedt agg
¥ forerr w1 W wd i wwwr &)
wraray #Y favae ome & freren firar
8, vy & fewren faar § f witel
T ) oY 4 T AT A Tt
v 20 7EH ¥ arATATdY ®Y o T
war i forg ww 3 oy et § 1 wefeg
g freart o & sfer w1 o -
o arr g e i

ot qwe Tremitove ¥ : & Wiy Wy
wurE AT § 1 Wi fewgw g fgdy
arer § 1 e o oy A oY T

PROF. P. G. MAVALANKAR (Gan-
dhinagar). Mr. Chaitman, Sir, I con-
gratulate my good friend Shri C. K-
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Chandrappan, for bringing forward
thig Bill because it really focusses the
attention of the House and, through
this House, of the country to a very
serlous problem which unfortunately
has remained on a low priority in the
last 30 years. [ am afraid, we in this
country, irrespective of party affilia-
tions or otherwise, have not fully realis-
ed or measured the urgency and seri-
ousness of this problem.

The enormity of illiteracy is a mat-
ter of eternal shame, and a further
shame 1s that we have tolerated it all
along: we do not feel bad about it, we
do not feel sad about 1t, we do not feel
ashamed of the fact that a large num-
ber of our brethren, our own masters,
are, by\nd large, illiterate. We should
feel continuously a sense of shame
about such a State of affairs, and if
we feel that continuous sense of shame,
I am quite sure, we will also give a
little higher priority to eradicating this
lack of political and civic education,
1ack of adult education, In our epuntry.
I feel, therefore, that this Bill is good.
Ag Shri Chandrappan himself has said,
one can have issues with him on this
or that provision of the Bill. But I
do not think that his intentlon is to
make all of ug agree with all the pro-
visions of his Bill; his intention really
in bringing forward this Bill—I hope
I am saying this correctly on his be-
half—at the moment is to focus the
attention of the entire country and
particularly of the Education Minister
to this enormous problem. I say this
because the problem of illiteracy, the
problem of lack of adult education in
our country, is very disastrous and
very ugly. Ag Shri C'handnppm him-
self has said, illlt!'uey is other

“l am {lliterate !nnul} of
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humiliations which illiterascy brings
about, which lack of education brings
about, on a large number of peopls,
we cannot just tolerate. Thersfore, it
is good that this Bill has been brought
forward.

I do not think, this is a problem of
statistics or gtrategy, although we need
both gtatisticg and gtrategy, I am sure,
the Minister needs both statistics and
strategy to help him tackle this pro-
blem but more than statistics angd stra.
tegy, what we require is sheer deter-
munat:on because it is a matter of our
own survival. Ajs a democratic society
ang ag a free gociety, we shall not sur-
vive, if g large chunk of our popula-
tion remains continuously in baock-
wardness because of illiteracy and lack
of opportunities and adult education.

I must also say this. The hon. Mem.
ber who spoke before me talked about
literacy. There is a difference between
literacy and education. As far as edu-
cation ig concerned, our Constitution is
clear; it says that every Indian citizen
shall get free and compulsory educa-
tion upto the age of fourtean years.
That is a Constitutional obligation, and
{ am sure that my esteemed friend,
Dr. chunder, will agree with me that

tumucmmnh,vﬂnhnuhmh
a serious effort to see that this Consti-
tutiona] obligation is met as much as
possible and as quickly as possible.
But even after you have met that, the
problem still remains of educating the
adults. When you have got sducation
upto 14 years, when you progress fur-
ther, you tend to forget the formal
education; you neeq to have informal
education; you have to equip and
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in the picture only in terms of provid-
ing assistance by way of monetary
grants, etc., to voluntary agencies; per-
haps, it can run a few pilot projects
here and there. But, gurely, in a coun-
try of this enormity, the Government
ot India should, through pilot projects
and through massive educational and
financia] assistance, give a lead to a
large number of States and a large
number of institutiong in this country,
My information is that there are about
20p voluntary organisations involved 1n
this work today; but, for a country of
this size and with a population of 60
crores, 200 i just a pittance. We must
increase this. I am not saying that
everything pnust be done by the Gov-
ernment- most of it can be done by
voluntary organisations, but the Gov-
ernment of India must come forward
with a Jarge amount of money and
resources if it considerg thig to he a
serious matter. I feel we can go ahead
on these lines by looking at the expe-
rience of countries like U. K., France,
Canada, U.8.A., Russia, China, Yugo-
slavia and many other socialist coun-
tries. I have no time to go into all the
details, but in a country like the United
Kingdom you will find extra-mural
departments of the varlous Universities
doing the job for citizens and, besides,
the WEA—Workers Fducationa)] Asso-
clation—has been doing good work in
Britain for the last 5y yearg or more.
We must have sgomething on these lines
in thig country—extra-mural depart-
ments and workers educational asso-
clations working together for the bene-
fit of workers and other people.

Then, in a country like Canada, there
Thou
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Russia there are a large number of
institutions—both voluntary and State
managed—which are imvolved in the
work of adult education. Some of the
interesting aspects of the matier can
be seen from the {illustration I am
going to give you. There are Parents’
Universities. Even parentg need to be
taught as to how to bring up their
children in their familles. We merely
bring forth children but don't know
how to bring them up. So we require
education. Russia has also Universities
of Culture and schools for working and
rural youth, industria] training centreg
and so on. The peint is, whether it is
Canada, Russia, Britain or China or
any other country, their Governments,
voluntary bodies, colleges and Univer-
sitles and other institutions all make
a concentrated, combineq effort,

Therefore, 7 want to conclude on
this aspect by saying that if you really
want education of adults to continue
un-inteyrupted so that it becomes
better and better and more and more
improved in terms of quality of its
work and in terms of production and
in terms of commitment to ideals, you
will have to satisfy yourself that it
enables every adult citizen to contri-
bute his or her best to the country's
welfare,

That is why, I feel Shri Chandrap-
pan's Bill is a good one. I will not go
into the details but the Bill says that
since Independence our illiterate popu-
lation has increased rather than de-
creased and 70 per cent of our popula-
tion ig still illiterate, Then, what
about the proportion of women? If
70 per cent of our people are still lite-
rate, I am ashamed to think that a
large number of our sisters, mothers
and daughters are much more illiterate
than men., Mahatma Gandhd, through
the Kasturba Gandhi Nationa] Memo-
rial Trust, concentrated on the welfare
of villages having @ population of less
than 5000, and he concentrated on
women's education because be used to
say that if you educate one woman you
educate the whole family; wheveas i
you educate one man, perhaps you
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would hiave educated only the man—
I am not gure even about that! 8o, I
feel women’s education also requires
a lot of attention. Shri Chandrappan’s
Bill says that top priority is needed for
this problem of adulf education, and
and resources are also needed
for this. 1 am very glad that
the Prime Minister has appointed
Dr. Chunder as g full-fledged Cabinet
Minister, 1 congratulate him on that
and also our Minister of Education for
being a member of the Cabinet. For
the last several years we hag been
seeing that Education Ministerg were
outside the Cabinet. I cannot ynder-
stand how any planned project for the
country’s development can succeed
without the Minister of Education be-
Ing a member of the Cabinet, the
highest Council. 1 am sure that now
that he ig there, with his understand-
ing and experience, he will do his best
to state jn the Cabinet jtself that re-
sources for education must jnecrease,
I will perhaps say more about this
when Demandg of the Education
Ministry come up. I now conclude by
saying that education ig jmportant for
this country. And may I say that we
are a country comprising people who
are illiterate but wige and people who
are literate but uneducted? We now
want a combination of literate, educat-
ed and wise people and this can be
achieved only through good cducation
and with continuing adult education.
People ask: why shoulq it be com-
pulsory? 1If you do not make it com-
pulsory ang have it op voluntary
basis, who will get the chance?
Only those of us will get the
chance, who are in a position to
afford; others who have the intention
and the brain, but cannot afford,
will be denled this opportunity. It
you make it compulsory and the States
have g steke in the whole matter, I am
quite gure, we will be able to make a
headway in this and it will be a good
thing, 1 would suggest that the Gov-
ernment should go into this matter
and the Education Ministry should
Prepare a programme of producing
literature, pamphlets, journals and
similar other things on this. Ay a
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professor of political science and his-
tory with an experience of last 28
years, agnd ag a Founder-Director of
an educationa] institution in Ahmeda-
bad, I can tell you from my personal
experience that thig is, ang has to be,
one of the most fundamental activi-
ties of a developing country. Un-
less we have an educated citizenry in
termg of literacy, in termg of 'nder-
standing, in terms of citizenship edu~
cation and responsibility, in terms of
democratic political education, we will
not gucceed. My friend from the
Janata Party spoke g little while ago
and he wag absolutely right that if
this country was properly and well
educated, the emergency would never
have come and even when it came, it
would not have lasted for 19 months,
not even for 19 hours. Therefore,
what we want is sensible, good and
sane education, political education and
democratic education which will make
everybody look and work alike with
everybody else jn terms of opportuni-
ties 10 go ahead so that this country
cen progress with all the internal re-
sourceg gt its command,

SHRI P, RAJAGOPAL NAIDU
(Chittoor); Mr. Chairman 8ir, I am
having some experience in this fleld
and I am happy to participate jn this
debate. First of all, I would like to
know from the Government, whether
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{0 implement it. This i3 because the
poor people are unable tp go to school.
1 have seen this myself and I have
alsg gtatisticy with me. The children
will go for the first and second stan-
dard and from third standard they
will drop out. It is because his or her
parentg have to 8o out to earn their
livelihoog ang in their absence from
the house, the children have to look
after the other children. Unless they
look after the other children, their
parents will not be able to go out and
earn their livelihood. Therefore, un-
less some mid-day meal or food is
given to the children. It i very di-
ficult tp jmplement thiy complsory
education.

18 hrs.

1 have one or two suggestions for
this, If you want to implement com=
pulsory education, it must be given to
the Panchayats; they can implement
it. The other thing is that the unem-
ployeq educated youngmen must be
involved in this. They must be given
preference in employment only when
they take to teaching in the achools
for at least one year. In this way, we
can reduce the expenditure on the
spreading of this sort of education. 1
agres with Mr. Mavalankar ulso be-
cause illiterates when they become
literates, after coming out of the
school, are forgetting everything. So,
unless there iy some informal or con-
tinuing education, it will not be useful
for them, Even the education which
they had in the schools will not be
of much use. Therefore, what I say
is that unlegs there is a movement in
the country for spreading education, it
will become impossible. Whether we
introduce compulsory education or not,
#t may be a law, but it will not be in
implementation. If you want to im-
plement it, jt is the quite necessary
that evetyone ffom the top to the
bottom should involve himself in this
movement, Onlv through such a
mhvement we can golve this problem.
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MR. CHAIRMAN: We will have to
call upon the Ministey to reply.

ot frmaw sew g (g -
avrafy oft, g3 ofr 21 firerz wr aeriy wr

qag fifag wife ag g § syt
foar &

MR, CHATRMAN: There is no possi-
bility of extending the time. The time
is already extended. Now, there is no
possibility. I am sorry I cannot do
it,

Mr. Chunder, threre cannot be any
limitation on your reply. All the
same, looking to the time at your dis-
posal, I will request you to be briet,

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR. FRATAF CHANDRA CHUN-
DER): Many Members have very cor-
rectly congratulated our hon. Member.
Shri Chandrappan, for bringing for-
ward this Bill and I join them in
congratulating him. Certainly, there
are no two opinions about the impor-
tance of this subject and the enormous
problem that we face today is simply
staggering. We have to find out some
meang wherehy we can tackle the pro-
blem in a proper manner and, I should
say, in a successful manner,

Many of the hon. Members have
kindly referred to my statement made
on 5th April 1877 before this august
House when I stressed the importance
of this problem and I wanted to shift
the priority in our approach towards
our educational problem as a whole.
In fact, in that statement I have sald
that we miust take measures for fight-
Ing illiteracy and universalise primary
education because the two are actually
complementary; because if we do not
step up the process of universalisation
of primary education, we will be throw-
ing every year a lot of children into
the great mass of adult illiterates.

one method of fighting

Therefore,
sdult {lliteracy will certainly be to uni-
verpalise primary edueation and that
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duly was imposed on us by the Direc-
tive Principles of our Constitulion—I
mean Article 46 of the Constitution. A
time limit was put. That is, within ten
years after the adoption of the Con-
stitution, that is to say, by 1860 we
should make education free and com-
pulsory for every child attaining the
age of 14 years. But, unfortunately,
it hay not been possible for our coun-
try to do so. The government which
ruled this country in the past years
tried to do something about education.
At one time we were also associated
with that government. Therefore, 1
cannot stroightaway blame that gov-
ernment simply by saying that it did
nothing. In tact, there has been some
improvement in the literacy percent-
age and we cannot deny that. But,
at the same time ,as the hon. Member,
Mr. Ram Gopal Reddy rightly pointed
out, there has been an increase in po-
pulation also. So, whatever we gain-
ed in the matter of numbers, we lost
in the matter of percentages. So, that
problem hag to be looked ai from this
angle,

Even then, while I admit that this
enormous problem will have to be tac-
kled in a proper manner and as quick-
ly as possible, I would say that the
measure which the hon. Member, Shri
Chandrappan, has brought before us
will not be able to solve the problem.
Why? 1 will try to explain it very
briefly. 1 would not take much of the
time of the House as it is getting late.
The hon. Member Shri Chandrappan
has referred to hig experience in So-
cislist countries, I have the good for-
tune of visiting two very important
Socialist countries—Soviet Union and
China. I have studied their problems
to a large extent. I tried to keep up
my information about the developments
there. So far as the Soviet Union Js
concerned, I am full of praise for the
efforts that they had made in remov-
ing iNiteracy from their people. But
I should respectfully point out that
they had a better start than we had in
our country., From the Agures which 1
got out of a book which has been pub-
lshed from Moscow ‘Education in

1058 LS—10.

USSR' written by M. L. Kondakov,
published by Foreign Languages Pub-
lishing House, Moscow, I find that
when the Soviet gystem was establish-
ed three.fourths of the population was
unable to read or write. That means
25 per cent of their people were lite-
rale when the Soviet came to power.
Whereas when we attained independ-
ence, only 10 per cent of our popula-
tion had been literate. All these years
about 300 per cent increase has been
achieved, It is true, as our hon. Mem-
ber had pointed out, Lenin had dec-
lared that policy of literacy in 1919
and by that policy he called upon a
massive Literacy programme. All avail-
able persons who were fit for this parti-
cular job—doctors, teachers, Govern-
ment officlals, advocates, workers
«nd farmers, de-mobilised service
men, senior students of the Secondary
school were engaged in this. It was
like & movement. It was not gimply
done by Government offices and Gov-
ernment officers. Here again I cite
the observation made by the hon.
Member Shri Reddy that even the
M.Ps. shoulg be involved in this task.
I have no quarrel, I have also said,
and hon, Member Shri Chandrappan
also quoted my statement, that this
attack against jlliteracy will be on the
basis of the Janata movement. By
Janata I do not mean Janata Parnty
movement, it iz certainly the move-
ment of the entire people and unless
we can involve the entire people in
this important task, it is not possible
for us to tackle this problem at all.

Even when Lenin had given that
call, let us see how the progress was
made in Soviet Union. I am quoting
this figure from a book entitled ‘The
Adult Education in Endia mnd Ab-
road’ by Nikhil Ranjan Roy, formerly
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having attained literacy as a result of
these efforts during 13 years from the
promulgation of the famous decree on
the abolition of illiteracy. In spite of
“his massive effort, in spite of a very
well knit party, in spite of the fact
that Government was very powerful
(I am not using any hard word about
this), in spite of the fact that the
Government could induce the people
to carry out the directive of the Gov-
ernment, the achievement in terms of
adult literacy could be 40 million per.
sons In 15 years from the promulga-
tion of the famous decree on aboli-
tion of |{lliteracy. We should com-
pare this with the gigantic task that
we face. You will agree that simply
by having this method in this coun-
try where we follow the democratic
path, this cannot be done. It is rather
a difficult task for us to solve this
serious obstacle in a satisfactory man-
ner. Moreover, the compulsion which
Mr. Chandrappan wants to introduce
has not been carrled out in its full
effect. 1 am not going into the detalls
of the Bill; I am simply discussing the
principles of it, I would like to draw
the attention of the House to some
besic difficulties, which perhaps he
also has raised. In Section 8, he has
said that all illiterate adult workers
and agricultural workers shall com-
pulsorily join the one-man literacy
centres for education for one year.
And then there Is the question of
punishment. But then in the next
section he speaks of this compulsion.
He says that gll adult illiterate per-
song other than the adult illiterate
workers or agricultural workers shall
have to join the one-man literacy
centres compulsorily.

When that word “compulsorily”
has been mentioned, nothing haa
been sid how that compulsion can
be made possible, because in none of
the sectiong we find this, What we
fing is only tha; some inducement is
given ip terms of maney. Illiterate
adult male person shall be given
Rs. 78 per month for one year. Female
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adult person will get Rs, 100 per
month for one year. Adult illiterate
whether male or female of SC or ST
will get a stipend of Rs. 100 per
month and that is the inducement
given. But that does not mean com-
pulsion. So, unless you have some
element of compulsion and carry it to
the end that is thought of, the whole
purpose of the Bill which Mr, Chan-
drappan hag in mind will be lost, Mr.
Chitta Bosu referred to compulsion
But I respectfully submit that the
Bill does not go the whole hog and
there is not that element of compul-
sion and if we Jook at the figure of
workerg in fields and factories we
will find that they constitute only a
very small part of the total number
of illiterates, that we have.

The adult illiterates’ figure of 1871
census, that is those who were above
the age of 15 years, was 20.85 crores.
1f we add 10 per cent in view of the
increase in these years, it will come
to 23.04 crores. Of these the agricul-
tural workers constitute 440 crores
and the factory workers 0.42 crores,
The rest of the adult illitergtes wrill
not be covered by the compulsory
element of the Bill which Mr. Chan-
drappan wants to put before us. 8o,
this compulsory element goes by and
large,

Now the question is whether under
our constitution we can have any
compulsory education programme
for our adult people. That point
should be considered keeping in view
of course the economic capacity and
development in the country.

Article 45 refers to children upto
14 years of age. It does not speak
of children or so-called adult above
15 years of age,

We have Article 41 which has the
Directive Principle relating to right
to work, to education, to public assis-
tance in certain cases. I quote:

“The SBimte shall, within the limits
of its economic capacity and deve-
lopment, make efféctive provisions
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for securing the right to work, to
education, and to public ussistance
in ecases of unemployment, old age,
sickness and disablement, and in
other cases of undeserved want”.

So, you will see that Art. 41 is sub-
ject to this limitation, namely, within
the limits of its economic capacity.
At the same time, you have to see
that the scheme which is now put
forth before us is actually commen-
surate with economic resources. That
is a very vital question. The hon.
Member, Shri Chandrappan, has given
a very modest estimate in the Finan-
cial Memorandum. I find that it is
something like Rs. 120 crores or so.
But, it we look at the provisions of
the Bill which require payment of
stipends to adult male illiterates,
women ijlliterates, harijan and tribals
other thap workers in fields and fac-
tories, then we will find that, gccord-
ing to that calculation—in fact, I had
this ecaleulation made—by multiply-
mng this figure of Rs. 76 per month
by the number of jlliterate men other
than workers, that will be Rs. 3,555
crores in one year and for jlliterate
women other than workers at the rate
of Rs, 100 per month, it will be
Rs, 9,924 crores in one year and for
scheduleg castes and scheduleq tribes,
at the rate of Rs. 100 per month,
that will clome to Rs, 6,000 crores for
one year, The total of stipends will
come to Rs, 19,470 crores only one
yvear because that is the time limit
;rhich Shri Chandrappan has put
orth.

Then he tells us *bout the teacher.
He hes thought of one teacher school.
8o, i we have 23 crores of illiterate
adult people and if we divide that by
40 gtudents per teacher as suggosted
by him, then we have to get at least
57.5 lakhs of teachers to be en-
gaged. He wanis to pay them at
Rs. 180 per month, that is, Rs, 1600
Per year. That makes Rs, 1035 crores.

Then he has also made a provision,
so, for books. If one rupee
per learner should be the price of
book, then that will amount to Rs. 23

it
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crores; for other materials it will
come to Rs, 46 croreg and the contin-
gency expenditure at the rate of
Rs. 100 per school may come to
Rs. 57.50 crores.

Many of the hon. Members have
pointed out that it will be a continu-
ing process. So, I assume that there
will be a follow-up action and if
Rs. 5 per person for the follow-up
action is needed, that will come to
Rs, 116 crores thus totalling to
Rs. 240.50 crores per year. So, tne
grand total of expenditure will be
Rs. 22,755.50 crores in one single year
Now, Sir, is it possible for our budaet
poth’ at the Central level as well as
at the State level to carry out this
scheme?

While I fully agree with the
hon. Member thmt we should have
some positive things to be done {n
respect of the fight ageingt illetracy,
we cannot in my humble sub-
mission, carry out this scheme keep-
ing in view Article 41, gg 1 have
already indicated, Our flnancial
resources, whether at the centre or at
the Btate level, will not suffice,

Now, some hon, Members, parti-
cularly, shri Bhattacharyya und Shri
Kundu, righly pointed out that it was
not alwaysa question of money. That
is 80. The hon. Member, Shri Ram
Gopal Reddy miso pointed out that
we have to motivate the students. We
already have schools and there
children go. But, after two or three
years of study, they drop out. That
is a big problem. After drop-out,
very often they relapse into illiteracy.
How to avoid that great menace?

The school ig there. Money is jn-
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Mr. Chairman, 8ir, it is a problem
connected with the main problem of
poverty. As the hon'ble Member Shri
Mavalankar, pointeg out illiteracy and

are the two sides of the same
coin. We have to tackle the whole
problem together, that is, solution of
the problem of poverty to be taken up
with the solution of the problem of
illiteracy.

Sir, I have suggested in the other
House that this matter will have to
be taken up with the Planning Com-
mission and we have to frame certain
schemes by which we can have not
only inputs in this matter but also
psychological motivation behind the
need for literacy. Unless we can im-
Press upon our people that literacy
is absolutely necessary, simply by
setting up of some schools or provid-
ing some stipends, I am afraid, we
;mld not be able to solve the prob-

m.

8ir, we know the common proverb;
We can bring a horse to water but
we cannot make him drink. Bo, we
may have the schools but there we
may not have proper motivation for
learning. Adult; may be brought to
the school—if we offer them a stipend
of Rs, 100—but whether they will
agree to learn, we do not know. In
that case, the enormous sum of
money which {s being provided here
may be a waste. -

Sir, 1 would like to inform the
House what the present Government
is going to do to meet this problem.
I called two important informal
meeting which were attended by a

representatives had come. Then

ting
requested to to attend after two-
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days deliberations we have coms to
the conclusion that we are going to
set-up a Nutional Board of Adult
Education and  that  National
Board of Adult Education will
certainly meet the point which has
been raised by hon'ble Shri Chandra-
ppan in clause 16 of the Bill. 'This
National Board will try to find out
measures or frame strategies and 1lso
suggest steps to be taken for the
purpose of meeting this problem.
Another hon'ble Member pointed
that thig is a State matter as wel] be-
cause education other than univers-
sity and technical education largely
falls within the jurisditcion of the
States, So, we propose to have a -
meeting of the State Education
Ministers. We had been waiting for
the elections to be held in a large
number of States and the formation
of governments there. Only in this
week most of the governments have
been formed. Very soon we are going
to call a meeting of the State Edu-
cation Ministers and after we consult
them we might be able to impress upon
them the necessity of having a massive
programme for fighting against the
menace of jlliteracy. After that it
may be possible for us to frame certain
measures for the purpose of fighting
this menace. I do not want to extend
my speech. I want to impress upon
the hon'ble Member, Shri Chandrap-
pan, that in view of the points that
I have indicated. And in view of the
gense of wurgency that the present
Government has and my statement in
this House as well a8 in the other
House, the hon. Member will very
kindly withdraw thig Bill. Whenever,
in future, there will be any furtler
discussion on tackling this problem, I
can assure thiy House that the hon.
Member himself will be associated

I would not say that I am opposing
the Bill in that gense, if he would
kindly withdraew this Bill in view of
the assuranceg that I have given:
otherwise I will reluctuantly have to
20.

&
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SHRI C. K. CHANDRAPPAN: Mr.
‘Chairman, Sir, 1 should thank all those
- Members who took part in this dis-
cussion and I am wvery happy that
hardly anyone has expressed any op-
_position to the jdeas that we were try-
ing to present before the House. At the
slage of initiating the discussion, I said
bai it was not the question whether
everybody would agree to this Bill
That is not the intention. I think the
purpose has been served because we
hed a very useful and fruitfu: dis-
‘cussion and I think the country will
know what the House thinks and what
the various sections of the House think
about it.

Sir, 1 am very happy that the hon.
Minister also had taken & positive
lew about the proposals in various
parts of the Bil' and he hag agreed
that a National Board will be consti-
futed and the Government will iry 1o
lackle this probiemi on a war footing.
| need not go into the detail of all the
various points raised here by various
Members. But one point, I think
ould be made, that is, I think that
withcut an element of compulsion,
vithout a legislative measure, how-
gver pious may be our ‘wishes anrl
owever great may be the people who
re pleading for having literacy in this
ountry, from Mahatma Gandhi on-
yards, it is not possible to achieve
ie aim. We have been hearing this.
en then, we will be facing the
e situation after 30 years hence.
I think that an element of
mpulsion is necessary and the Minis-
has rightly pointed out that
5. 25,000 crores for a modest imple-
entation of the programme will be
squired. I do not say that the Minis-
should spend it tomorrow or im-
ediately. But that shows the enor-
ity of the problem  that shows the
agnilude of the problem. After
aearing the reply given by the hon.
inister, again I have to express my
ubt whether, after 30 years, the
embers of the future House will dis-
s the problem with the same ve-
mence. I think that all those who
k about lack ol resources, etc. will
the same problem that we are
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facing now. I have appended a1
Financial Memorandum tg my Bill.
But [ am not an expert in financial
malters. But the problem has been
brought before this House and to
tackle this on a time-bound basis, we
have tv fini resources. And that duty
lies on everybody, not on that side
alune, this side also. I have one or
two points which I would like to make.
1 have cited experiences of Soviet
Union., experiences of Vietnam, Cuba
and all that. I do not want that we
should be a carbon copy of that, but
thesz are valuable experiences. That
is the valuable experience of the peo-
ple of those great nations who washed
all those miseries which - you have
pointed out—poverty, illiteracy, un-
employment ; they did this by bring-
ing about structural reforms in society.
That is exactly where everybody is
shivering in his shoes. Are you ready
lo face the realities in this country
today? I have no iliusions that by
bringing in  a“ Bill the Minister
will solve the problem. Are you ready
lo choose a different path than the
capitalist path which you are now pur-
suing? To put an end to feudalism?
That is the question with all its impli-
calions, econcmie, social and political.
If you are readv to do that, you
will find a way; you will find
resources.  Otherwise, I must say
that the speech made by Shri
Morarji Desai that he would tackle
the problem within 5-6 years in Coim-
batore in the heat of elections would
remain a mere propaganda stunt of
the election. I once again thank
everybody for the support they have
extended; I am thankful to the Minis-
ter; he was very responsive in reply-
ing. 1 think the purpose of the dis-
cussion has been served and so I do
not want to press the Bill to a divi-
sion; that is not the intention. I agre
with the suggestion of the hon. Minis-
ter to withdraw and I hope he ‘will
keep lhese things in view.

Sir, T seek leave of the House to
withdraw the Bill.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for funds
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and ‘facitities, and to set up neces-
sary-‘boddies to ensure compulsory
adult edutation i India”

The motwon was adopbed,

SHRI C. K CHANDRAPPAN: 1
withdraw the Buil.

18.34 hrs.

PUBLICATION AND IMPORT OF
PORITICAL LITERATURE BY
FOREIGN MISSION IN INDIA

(REGULATION) BILL

by Shri Sanmy.Guba'’

M‘I"l. 19

Impirt of Politieel 300
literature, etc, BUL

SHRI SAMAR ‘GUHA (Contaf): 1
bey to move:

“That the Bill to regulate the pub-
lication gnd import of polithed] Nteih-
ture by fordign miwmione in india,
be taken into consideration.”

MR. CHAYAMAN: He may continue
next time

1855 brs. T

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, July
2, 1977/Asadha 11, 1899 (Saka).

GMGIPMRND—1058 LS—M— 11-8.77—908,



